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APPLICATION FILED UNDER SEC TION 19 OF THE ADMINISTRATIVE |
TRIBUNALS ACT, 1985

IN THE CENTRAL ADMINISTRATIVE TRIBUNIAL:HYDERABAD BENCH

AT HYDERABAD
OANO. ~ OF 2001
: BETWEEN
Gulam Hasan Mohiuddin $/o Gulam Ahmed Mohiuddin aged dbout 41 Years, Occ ,
Draughtsman, office of Director of Census - ‘ . )
Qpecatinng Kendriva Sadan Snitan Razar. Hvderabad ||| ¢

Ar & sermmra ma v oA - .

The address for service of notices etc, on the applicant is that of his
Counsel Mr.V.Venkateswar Rao, Advocate, 1-8-430, Ist floor, Uma
(Gardens. Chikkadanallv. Hyderahad — 500 020

AND

1) The Union of India, Represented by Under Secretary to .
Government of Indla(AD 111), Deparlmem of Census, i
Mitiigiry of Home Affairs, Central Sectetariat, New Delhl

2) The Registrar General India, 2/A, Mansingh Road,
i New Delhi— 11
3) The Director, Census'Operatibn, Government of India,
Andhra Pradesh, Hyderabad

4) The Assistant Director, Census Operations, . '
Govemment‘ of India, Andhra Pradesh, Hyderabad ... RESPONDENTS

|
s

The address for service of notices etc, on the 1espondcnts arc the same
As shown in the cause title.

DBETAILS OF TEHE APPLICATION

1. ORDERS AGAH.\IS']‘ WHICH THE O.A. IS FILED: The applicant herein
files the present O.A. aggrieved by the Order No.11014/94-Estt(10 ) date_d
23.11.2001 issued by the 4" respondent refixing his pay in the pay scales of
Rs.1400-2300, Rs.1 6d0-2660, Rs.5500-9060 respectively with effect from

26.4.1989, 26.4.1991 and 9.8.1999 and ordering recovery of Rs. 1,44,145/-

TAMES AN 4 4 rul s e o e -

tepresentations submitied by the applicant on 13.9.2001 and 3,10.2001 have
been rejected. -

2. JURISDRICTION: The applicant submit that the original application filed is

Well within the jurisdiction of this Hon’ble Tribunal as provided under Section 14(1)

of the Administrative Tribunals Act, 1985.
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S STEPPING UP PAY OF SENIOR ON PAR W1t JUNIOR -— INCREMENTS f;
- EARNED DURING AD 110 PROMGTION ON 1311 BASIS OF LOCAL SEN{O- A
RITY LEADING TO FIXATION OF pAY OF JUNIOR AT A STAGE HICHER A3
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g F 5. The fact that on promotion as IDCs § uniors werg placed af.p Lishamuns iy ;:'
;?\5  the vwdvun ot wwhoc promotion which does not aflect the seniorily but gives them the Y
#  benefit of higher pay fixation by virtue ol increments earned by them due to the fortui- P
, 2‘:\: tous ad hoe promotion. I a similar case before this Tribunal V, Vivekananda v, Secre- ?:"*,
v 295 tary, Minisiry of Water Resources, O, No. 622 of 1989 while reviswing the case i &5
ﬁ\? R.P. No. 71 6f 1990 thereto this Bencly tollowed the decision of the Calcpua Benchof o

3 thus Tribunal in Anif Chandra Das v. Unioy of Iudia (1988) 7 ATC 234 (Cal). In that 2{5’

" case also the juniors were flixed at a higher point by virtue of the adhoe promotion they A
: #5  enjoyed. This Bench, folfowing the Calcutta Beneh judgment decided that not having 5
: 2‘& had the benefit of fortuitous ad hoe fromotions the senior should not be 4t a dig- \)?{
t%i advantage in pay fixation and, therefore, directed the respondents to step up the pay 2%
! g? - of the applicant therein on par with bLis junjors, Tl_l[g__@ﬂt_g_g-qyﬂwpgﬂgi_ﬂmn_,w_ 2
fj # by the Government 1o the Hon'ble Supreme Courl, whicn, by its order, dujed 23-4- 199} !

in disposing of the SLP No. 13994 of 1991 upheld the decision of lhis_ﬁmphL Thus,
the point of luw now is in favour of (e applicants hereip, ’ '

—N. Lalitha (St and others v. Union of India and others {100 10 arem con
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CENTRAL ADMINISTRATIVE TRIBUNAL f
HYDERABAD BENCH o

OANOSEEDO vt oo &S } 1992
...................................................................................................................................................... Applicant (S)
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................................................................................................................................. Respondent (S)
Date _ Office Note Orders
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HYDERABAD BENCH : HYDERABAD
INDEX SHEET

OA/TbyRekSGRNo.___ 1035 of 1993

+r
|I
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Central Administrative Trlbunal

Name 01? parties K.Venkateshwarlu & Ors.
(@) Applicants

Versus
(b)Respondents Tha Chief General Managar,

Telecommunlcatlons, A.P

Hyderabad & Ancther,

4
S. No. ‘ Description of Documenis “ 1 Page iNo.
I
1.1 Order Sheets
' AL R U YEE]
3.] Index to 0.A.No.1035/93 ] 4
||
4.| Original Application “] 5 to 11
5.[ Impugﬁed Order “ 12
1
6.] Material papers J
! --~, < aaogment dt,30-11-94 in 0A.Nos.1035/93, M
‘ | 1366/93 and .69/94., ’ 22 to Z7
Two

+ (X¥REmm spare copies)
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IN THE CENTRAL ADE‘-‘"LINISTRATIVE TRIBUWAL AT ¢{ HYDERABAD
\ 0.A. N0, 1€ F~=rer £993
Betweent~ /,f}éfﬂﬁifﬂﬁ@FQ%\
‘ - > N !
" - & NAY A :
K.Venkateswarlu and others. ,,%"((HECEHVEDT\,?;:‘% Pplllcants
[ & v .
And ¢ f8ans 1999
Myhakah ( g S o
_ ; 4
) , The Chief General Man_ger,. .
* Telecommunications, A.F., Sy .
N Hyderabad and another. s " «.. Respondents
!
CHRONOLOGICAL EYENTS
ad - - - ! !
1. 32.8.7¢6,
) 19.2,78.
10.2.75.
8 - 2 - 78 i
3.1.78 The Spplicants were - [ '
. appointed as Girerkss \— 2.
Pty DO QAL :
2. 25.4.1978, Junior to the zpplicznts 2.
T was promoted,
3. 21.9.87. :
29.6,87. :
) 2 O - Q‘ a‘88- il
, ;# 4,12.87. ' . i
t . 25.1.1988, Applicants were later
i promoted as Accounts i
' Cfficers, O 2.
4, 12.6.89. Junior '‘th the applicants
S. 21.92.92., = Rgpresent~tion wzs forwarded
' ' to the 2nd respondent. . ) 3.
4 . g
[ : |
5 6. 31.5.93, Pejected the representatioh
' : of the Applicants. ! 4,
[ od g b RO

Couns=l Tor *he Applicants.
[
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1. Date of Filing

IN THE ANDHRA PRADESH ADMINISTRATIVE TRIBUNAL’ A

. é‘:’- YW1z J\SZfIJ‘S“\;La/§7{

0.A.10. _‘ \0'}) OF 1993

Juﬁgement in O.A.No,816/89 dt,15-11-91,

B bva \q,,.;‘h?/v\ @*\«Q l-fg\r\_‘(: Ce—

(er’\\ cey Ty

T: HYDERABAD

E-&?-Pj_f
_________________________ |- ———— - —— - - - —_—
Description of the Documents. PgﬁNos‘ A, Nos.
APPLICATION ] - ‘ 1 £ 7.. -
Mc.8-31/92-PAT, dt,31.5.1993, . 8. T
No. TA/ACD/19-48/92, dt.21.9.92, 9 2.

10 to 13-~ 3.
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Signature of the
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1) THE CENTRAL ADH INISTRATIVE TRIBUNAL AT ::l. H’r’DERABF‘aD

O.A,NO. 1025 OF 1993 {’

Betweens:-
'ﬂ
1. K.Venkateswarlu, S/o.K. Parendamalah, aged
about 48 years, &ccounts Officer, O/0.the
Chief General Manager, Teleconmunlcatlons
Doorsanchar Bhavan, Hyderabad. I

2., U,Purna Chandra Raok, S/o.ﬁbk%ﬁs1mha Rao,(;kJQVb\&ﬁthj\Rél/)

aged about 45 years, Accounts Officer,
O/0.the Hyderdibad Telephone Pistrict. i

1mmlw\sw4

3. T.Subramanyam; S/o0.T.Appanna, aged 1
~about 56 years, Office of the General I
Manager, Hyderabad Telephone Pistrict.

4. P,Narayana Murty, $/0.F.Mulaswamy, aged
about 52 years, Accounts Officer, C/o. |
the G.M.Projectq, Hyderabad. ‘

5. N,Lakshmana Murthy, S/0.N,Akkayya, agea
about 43 years, Accounts Officer, 0/o.the
General Mgnzger, Hyderabad Telephone w
District, Hyderabad. ,

6, P.Venkat Rac, S5/0.PF. Vara[ana, aged about

46 years, Accounts Officer, 0/0.the |
Director, Mtecc. Hyderabad. : ﬁ «+» APFLICANTS

n ITTY

1. The Chief General Manager, Telecommunicaﬁioas,
Andhra Pradesh, Hyderabad. [

2. Union of Inala, represented by the ﬁ
Director General, Depsritment of

Telecommunications, New Delhi. ﬂ . RESPONDENTS.

PARTICULARS OF THE APPLICATION

A e itk B vt M T s e 4ees G g S e SR e e e it v

1. Particulars of the Applicants & As shown as above
AAArsee far Sarvvices of Notices: Mr.K. VeAkateshwara Rao, L
Near Rdmélayam, Opp.Fbhour Mill,
A New Nallakunta, Hyderabad.

2. Particulars of the Respondentss- The addreos of the
rasoondents for the purpose of
servicelof all nctices, etc.,
is as glvanln the cause title.

3. Farticularsof theOrder 1~
::5\ (\A-’\ Ssdam %
1. Order No. & Dyte w ér? WMK\\V‘
[
2. Sgbiect in brief

\ | ~N V\f\f"“}.\/ ALNAA
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4, JURISDICTION:- The subject matter of this application

comes, within the j lsdiction of this Hon'ble r:bunﬂlga\éthﬂ
Ch-C Y@ by PR B o AVN Y N Y -1 Rk
5. LLNITATICN This application is filed %@gxxxﬂd ky kks

Fokkon of the respExcsErtx xn  within time under Section2l
of the Administrative Tribunal's &¢t, 1985,

6. FACTS OF THE CASE:- “

(A)  The Applicants are aggrived by the impugned action

of the respondents in not considering theiﬁ’cases for stepping
up of their pay on par with their Junior namely J.N.Mishra
(Staff Np.81099) in the cadre of Accounts Officers in the
Department of Telecormunications in the gui%e of the Lyr.No,
4-31/92~-PAT, 4t.31,5.1993 issued by the Depgrtment of

Telecommunications without any valid reason or justification

whirh 4 i1leaml . arhitrarv. anﬁrnmwn-fnrvl and wvinlative
of Articles 14 and 16 of the Constitution of India.

)¥*°v(kw\2\ §- 9’)
{B) The Applicants submit that they were priginally appointed

as Clerks in the department of Telecommunicétions/Department of
FOSTS anc SupSeduent.iy PromoTEd 45 vUUNlor ACCOUnTs VITlcers LLull -

3.8,1976, 19,1.1978, 24.5.1978, 10.2.1978, B8.2.1978, 3.1.1978
) ' i
respectively while their Junior Sri J.N.Mishra was promoted .
. / . -
as Junior Accounts Officer on 25,4,1978, I+ is thus seen

that all the avpplicants were promoted earller than J.N.Mishra
and as such they are seniors to him in the cmdre of Junior

Accounts Officers also. It is also pertinent to submit
that the applicants were later promoted as Accounts Officers

on 21.9.1987, 29.6.1987, 20.4.1988, 4.12.19&7, 4,12.,1987,

L D8 LexFOO J'..‘C:b'}_JCUL_L\_tj'&J.Y LW .LCL:]U..LCI.L ao Lo wilitLLo LliT—ALL QLUL T L

junior namely .N.,Mishra was promoted to the said cadre on

12 6.1989. The grleggn e of the applica ntsﬁis that even though
ek A B3 1Y YY)

they were promoted earlier as Junior Accounts Crficers and

Accounts Officérs than their Junior Sri J.N.Mishra,
they were drawing lesser pay than thelir Jun%or in that while

their junior is drawing Rs.3,125 as on 1,2.1992, the applicants
were drawing only Rs.2,825, 2,825, 2,900, 2,750, 2,675,2,825

as on 1.2.1992 fn the cadre of Accounts Orficers.



. $2 3 z: i

[
{C) The Applicants submit hoth the cadres of Junior Accounts
I

Officers and Accounts Crficers are all Indﬂa Cadres., It is
relevant to submit that promotions to the cpdre of Tunlor

Accounts Officers are made on the basisg of merit obtained in the

-

P&T Accounts Service Examination ‘and that sﬁall be the

seniority for next bromotion to the cadre oﬁ Accounnss Officers,
The promotion to the cadre of Accounts Offic%rs are made on

the basis of seniofity cum fitness. The Appglcants stbmit

that as aforesaid they were seniors to Sri J;N.Mlshra in the

cadre of Junior Accounts Osficers and Accounﬁs Officers.

"
o) The Applicants submlt that before prmmorlons were made to

the posts of Accounts Offlcers the panel of the Officers eligible
for promotion is prepared on All Ipdia Ba51s." However due to
administrative exXigencies where a panel does éot exXist local

. P T .
arrangements are permitted whereby the orflceqs in the respective

I
circles will be promoted on Adhoe Bagis and thatr 5w~ —
-- -~ w=y T “ccounts Officers, andjbecome entitled

. | N
to draw annual increments,but such promotions,ﬁdoﬁot confer
, , y
any benefit of seniority in the cadre of Accour‘;ts Officers. The

applicants submit that their Junior J.N.Mishra-was.likewise
| : .

promoted as Account;,- Officer on Adka~ ©
—sasuuin w1rcie and has drawn annual increments ﬁn the scale

I
of Accounts Officers. The Applicants submit that this is how
I
their junior J.N.,Mishra was drawing more pay thﬁn the applicants,
. | .

The Applicants submit that similarly placed Annﬁnn+~ il
c--e-wew, mwna.sadullah and others sbbmitted

representations for, stepping up their pay on parqwith their
junior Sri B.Balasubramanian duly endorsing the %opy of ﬁhe
judgement of this Fon'ble Tribugal in 0.A.Né.816{89,

dated 15,11,1991. The said representations were“forwarded by
the first respondent to the second respondent vidé their Lr.No,
TA/ACB/19-40/92, dated 21.9,1952, However unforthnately the

S N QW AR Q u-c,i “
second respondent in the Lp,N5.4-31 92~PAT, dated 31.5, 1993




LS

O

"
L1

4

%
(1]

L : “

rejected their just request for stepping uﬁ of their pay on the
untenable ground that the benefits of the judgement cannot be
extended to others similarly placed Government Servants and |
reduésted the concerned authorities not to forward such
representatlons in future which is highly arbatrary, irrational
unjust and cannot be justified in the eye o$ law. The Applicants
submit that it is well settled by the Hon'ble Supreme Court

orthe same relief

st -

that persons similarly pléced are entitled
irrespective of the fact that they approach:the Hon'ble

Tribunal or not. “

() The Applicants submit that ths Governﬁent of India
Ministry of Finance issued guidelines with regéfd to stepping
up of Day of seniors on promctions drawing iess pay than his
junior as a result of application of F.R. 22-C (now FR 22(1) (a)
(1)) in their O.M,No.F.2(78)-E.III(A)}/66, Qﬁted 4.2.1966, wherein
instructions have been issued with regard to anamoly of a
government servant promoted or appointed tﬂra higher post on
or after 1.4.1961 drawing a lower rate oOf pay in the post than
another Government servant juﬁior to-him in Fhe lower grade and
promoted subseduently to another identical ppst. The Government
have clérified that in such cases the pay ofﬁthe senior cofficer

‘
in the higher post should be stapped up to a: figure equal to the
pay as fixed for the Junior Ufficer in that %igherppst. It has
been laid down that stepping‘uﬁ of pay should be done subject
to the conditions. (A) Both he Junior andwsebior O¢ficers should
belong to the same cadre and the posts in which they have been |
prOmoted or'ap?ointed should be identical an& in the same cadre,

(B8} the scale of pay of the lower and higher:posts in which they

~are entitled to draw pay should be identical band (C) the anamoly

should be directiy as & result of apprlication of'F.R.zz-C. In

the instant case the applicants submit that ghey satisfy all

-the aforesaid conditions namely that they and their junior

‘i

belong to the same cadres with identical scales and the posts to

whichthey were promoted are identical and in the same cadre.
I ‘

and the scales of pay of lower and higher ma posts are also
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identical aﬁd the anamoly with regard to the pay drawing by

-
(1]
w
"
-n

them is directly on account of application of ¥.R,22.C,
It is thus seen that as the applicants satiﬁfy all the stipulated

conditions as laid down by Government of Ipdia, they are

f

entitled to'have their pay stepped up on paq with their junior
from time to time and therefore the rejectid_ of their reduest
for stepping up of their pay by the second rgspondent is wholly

untenable in the eye of law. It is also relﬂvqﬁt to submit
that this Hon'ble Tribunal in O,A -No. 816;§§’E’ied by Smt.N,

Lalitha and others Vs.Union of India an ]éiﬁers reported in

f1anaY 4m Ao 0 .. - .- |

increments earned during Adhoc promoticns onjthe basis of leocal
geniority leading to fixation of pay of junigr at a stage higher

than the senior pay, the senior is entitled to fixation of
m m e weie pay vl oull Junlyl., Fin TNE goove

AL N TAT R
case juniors were placed at a higher stafe id the scdle of pay

—ar pr3 - oA

than the seniors because the Junlors had the*&eaeflt of adhoc

promotions whwch doea nnt effert+ +ha am“qh,.QL haaat —teso
the benefit of higher pay fixstion by V11tue1 f 1ncrements

earned by them due to forthuitous adhoc promoﬁlons. It is
]
relevant to submit that this matter was appeq%ed against by the

Government to the Hpn'ble Supreme Court which|by its order =
osted 22.8,1991 in disposing of 8,L.P.No.13994/91, upheld the

SARA0 TV IV S PR
their case is squarely covered by the afdresaid judgement of

dedisflon of this Hoeible Trlbunal Tre dpplicants submitthat
this Hon'ble Tribunal as affirmed by the Hon'?}eSupreme Court
and therefore, the point of law is in favour %of the applicants
and therefore the'applicants are entitled to @ave their pay
stapped up on par with their junior, TheAplecants submit
that the second respondent has not applied hig mind for not

conceeding the claim of the applicants and hasgj not adduced any

reasons for dlstlngulshlng the aforesaid JudﬁeMPnt in their case,.

ey
The ADpllcants are therefore constrained to aq&roach this Hon'ble

Tribunal as they have ‘no other alternative refedy.

+¥

|

I}
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;)7. DETAILS OF THE REMEIDIES:~ The Applicants iave nak—filed

WIrie, % . N .
b}xw\QJFL&hLMn.ékﬁVQJ&X I&uimm~ AJ\*“aiofF~m,f——

8. MATTERS “OT PREVIOUSLY FILED:= The Applicant further submit

——— L TR T TS S kS Mk v W Tre o ern e i -

e ¢ - s

declareé that we hawe not previously filed any application, Writ
or suit regarding the matter in respect of which this application
hzs been as a before any court of law or any ether authority

of any bench of the Tribunal and nor any such application, Writ

Petitioner cr suit is pending before any of them.

f| 1

9. MAIN RELIEF:~ It is therefore prayed that)this Hon 'ble !

Tribunal may be pleésed to declare thst the applicants are
entitled to have their pay stepped up on par %ith fheir

Junior Sri J.N.Mishral(Staff No.81099) to the| stage of
Rg.2,900/- as on 12,6.1989 in the scale of Reh2,375-75-3200-100-
3500 of Accounts Officers under F,R,27 with d%te of next
increments on 12.6.,1990 with all consequentia% benefits by

helding the action of the respondents in not considering

their claims for stepping u? of their pay on par with tl.eir
- > |

- -

L Y

of the Department ofTelecommunibatiogs,Sancﬁa Bhavan, NHew
Delhi, as illegal, arbitrary, discrimin:tory fn& violative of
Articles 14 and 16 of theConstitution and also opposed to all
cannons of law, equity, justice and fair play and pass such
other orders as this Hon ble Tribunal may deemﬁlt and proper
in the circumstances of the case. #

10. INTERIM RELTIEF:- It is therefore prayed thct this Hon 'ble
Tribunal may be pleased to fix an ezrly datei or. final hearing
and pass suchrother o;der or orders as this ﬁFn'ble Tribunal

—

may deem fit and proper in the circumstances of the case.

11. COURT FEE:- } %7
ah I,P,0,No, & Date. &(’JS Sk )?1]-\-’\ L&\ 3\
b) Name of the F.0. whi€¢h drawn. NR\s N LJ\JLQ‘ \/\ﬂ.—‘l@ HH ~N

12. ENCLOSURES:. I, P.0,, Material Papers, Cobers, Pads & Etc.

||‘? {o/__qQ/

i.!.o pﬂea Romeved
iI

% | o
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We, the undersigned applicants, do her%by verify

that the contents of'paras 1l to &6 are true to p¥ personal
. | B

knowledge and paras 7 to 12 are believed to be true

on legal advice and that We have b@t suppressed TR

any material facts.

Hyderzbad,

Dated:

Counsel for the Applicantg§

T
i

Signature of %he Applicants
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Qovernment of dmdwxn India
Hinigery of Communications
Deparewent of Toleeomumicaticns,
Sanchar Dhaven, Hew Delhi, |

Nood=31/92=PAT, Datmd{a 31.5,1993,

Ty .
ALl Heods of Telecom. Circles/ | "
ALl Hends of Telerhone Digtricts/

ALl Heada of other Adainistrative Ceficos/

HuTamoLo How D&lhﬁ/ﬂombﬁyg |i

o VoSol, LeNaw Ralhi/Tonbsy, ' 0

Zub 1 Seepping up of ey of Ssalor in case Jusior drewing
more pay due to fortutous lnoreans of bay.

anee 0

,:P ile, .

) _ . Corm T wmworer wea s LM ARG
receivad from different gircles with roqummﬁﬁ for stepping up
of ¢halr ey with rofersnce to thae of thelr Juiniors who
Jare drawing more pory deue to fortutous imcr@as% vig, sdhog
or sificlating promotlons etg. To suppore thelir cleim they
hadl bean referring to tha judgamneng dtdgﬁﬂelipﬁi given by
&EY, tyderebad Bench in Oaﬁ.ﬁovﬁlﬁ/ﬁﬁﬂg fii@ﬁqby-ﬁmaa
HoLalitha and others of Peparewent of Minom, ! .

e e —w e gy aw weTE GRABINGE LN
conpultition with tho DPP & Twrg, ond Lt hes bien clarified
ehat the benefits of the judgement can st be'extonded to othes
aimilarly pleced Cove.Scrvents, Theso cases 4o not eonsiitute
ay mnomaly and seepping ap of pay con not bo dkiowwﬁ eRdar the
il ing orders, s

‘/L' | A8 mugh the eirveles may inform the copoerned officeln/-
officers accordingly and reprasentation in futbre, needs not be
forunrded to this Pirectoryte. Tna ences alpeady panding with

) wg &long with the mervige books will be retarned to the
circles geparately,

i
Yoors foalthfully,

. ' 8/ stwarsx
; ‘ (BUDH pg&a&auS
Agmet, D4, CGenarel (T8,

|
S/ %Rum'cop? S’ {
[QENEVINCAR'

;
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ANHEXUR&-Ii
DEIARTHENT OF TELECOMMUKICATIONS

Prom ‘ T
0/0.CoG, M, Talecommunicationy, The Asst.Director Genarsl

(sBA),
Dapartment of Telscom,,
Sanchar BHaven,

New Dmlhi‘llﬁ 003,

ko ¥e, Hydarabad,

mohrn/acn/1904e/@zo Dated s.xw 09,1992,

Sub i Stepplag up of pay on par with juniorﬂ -
cagsan of Acecounts Officars in A7, Teldcom
Circla - Reg,

tada ! ‘

The following Acgournts Og¢ficers nf A,P,Pelegom Circle
reprosanted for atepping wp of pay oo paf with t*@&éhjuniorm
in wiew of the receant CAT'p judgoment OA Ro,818/198% deaided

in Novamb«E 15, 1993, | !

2anior A Ose ' Junior IR,O 3

- T e i 3 -y aap -p-n- i

i. 3r1 G, Ramulu A Oa(Plgm)C O MR, 8xi Eeﬂmlmﬁubrmmﬁﬁiam A0,

3 L] 1-"2"5. T.Romﬂﬂﬂ A¢Oa (‘i"’\) cgoo @ mg ”do“'
4, Ori H,Koteswgra Reo A,0,0/0,3¢TD-HD, ude

So Srs G .Mohan Freasad AQOQ(T&)COO,WDﬁ 5gi Eoﬁatymmmrayﬁna A,0,

6o Sri G, Marehy, A,0,0/0.DE(CoEre
& VIPL)-HL, Bri 8,.Balgkobremonien A¢04

'||
& gomparitive statement showing pey drawn by|both Seniore aaﬁ

as woll acg 5uﬂiors from ¢ime €0 time meéy kindly be seen at

Annﬁxura-h,z Coples of repregentetions (6 Kos,) aﬂoag with ¢he

judgement copy refered to above are enclosed for further agtion

Chief “ceounth Ogficer lT%)
: . 0/6.Chiaf Genbral Mgnager,
Teiacamw
Roig, Hyd@fﬁhﬂ a

2y your end,

. // TRUE COY //

| . |
(v Csllen neanin
Novoe om0
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*1he foregoing
"l securily but
“ging loan has
Jnstrucuon on
?acuon in this
lLumly 10 show

‘pot issue any
T applicant to
Fquent advance
#dvance. This 1
;ﬁojusticc-_and is
ﬁOC ”
sgappllcanl but
»lf’a made by the
that case that
jgolauon of the
F neither the
is there any

ﬁ\w.ca oL astn

;b*] justice have
py quash the
10[ the instal-

ﬁken ordered.
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1992] N.LALITHAv. UNION OF INDIA (Hyd) 569

"

{1992) 19 Administrative Tribunals Cases 569
Central Administrative Tribundl, Hyderabad

(BEFORE R. BALASUBRAMANIAN, ADMINISTRATIVE MEMBER)
N. LALITHA (SMT) AND OTHERS Applicants;
" Versus
UNION OF INDIA AND OTHERS | .. Respondents.
O.A. No. 816 of 1989, decided on November|15, 1991

Pay — Stepping up pay of senior on par with junior — Increments earned
during ad hoc promation on the basis of local senlority lcadlng to fixation pay
of junior ut a stuge higher than the senfor's pay — In sucl: clreumstances, the
senior, held, entitled to fixation of his pay oa par with the pay of such junior «
FR 22-C — Promotion {Paras S and 7)

V. Viwckananda v. Secretary, Ministry of Water Resources, O.A. No. 622 of 1989; Anif Chandra Das

v. Union of India, (1988) 7T ATC 224 (Cal), relied on
SLP No. 13994 of 1991, decided on 22-8-1991 (SC) referred to

Adminlstrative Tribunals Act, 1985 — Laches and delay in filing applica-
tion for fixation of pay on regular promotion at par with |lhe pay of junior who
had been given benefit of annual increments earned during ad hoc promotion
— Effect — Law, on merits, being in favour of the applicant, application not
dismissed but relief zranted from the dute only one yeai prior to the filing of
the application (Parus 6 and 7)

H-M/A-0625

Application partly allowed
V. Venkateswara Rao, Counsel, for the Applicants;
N.V. Ramana, Addl. CGS Counsel, for the Respondents.

. ORDER

1. This application has been filed by Smt N. Lalitha and 9 others under
Section 19 of the Alministrative Tribunals Act, 1985 against the Union of
India, represented by Secrelary, Ministry of Steel and Mines, Depariment of
tion is to step up their pay on par with. their unmcdial‘la, junjors in the same
category of Upper Division Clerks (UDCs for short), w. ef 1-3-1985 in the ald ™™
scale and w.e.f. 1-1-1586 in the new scale. o

2. The applicants who joined the Geological Survcy of India (GSI for’
shor0_io she.etade. of Re.260-400 were all nrnmaged as UNDCs in the seale of
others remained undisturbed after promotion also. However, in the fixation of
their pay w.c.f. 1-3-1985 they were placed at a lower point in the promoted scale
than some of the juniors. When the new scales were introduced w.e.f. 1-1-1986,

‘this difference persisted. Aggrieved, they represented and the representation

_was rcjected by respondent 4, vide his lmpugned letter No. 8781-

82/A.20012/61/68/154, dated 5-8-1987. Thereafier also !he anplicants have been

impugned letter dated 5-8-1987 be quashed and the rcspondcnts directed 10

T SN
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in the cadre of UDCs. It is contended thatsuch ad hoc promotions were given

)

570 ’ * ADMINISTRATIVE TRIBUNALS CASES | [VoL- 19

stcp up their pay on par with the juniors, welf. 1-31985 in the old scale and
w.c.f. 1-1-1986 in the new scale. i

3. The respondents hive filed a counter-affidavil and oppose the applica-
tion. T is their case thal their pay has been fixed on promotion by application of .
FR 22-C as required. It is admittcd that some of the juniors have been placed at
a higher point and this was duc to the ad hoc promations cnjoyc'.f:d by the juniors

based on local seniority and the juniors who have been placed at a higher point b
of scale had earned many annual incremeats in the course of their ad hoc
promotions. When they were promoted regularly to the cadré of UDCs their
pay was fixed taking into account the increments earned by lh(iim in the course

of the ad hioc promotions. P

4. 1 have examincd the case and heard the learned cpunscls for the €
applicants and the respondents. ,

s. The fact that on promotion as UDCs juniors were placed at a higher
stage in the scalc of pay than the seniors is admitied. The reason given is that
the juniors had the beneiit of ad hoc promotion which does not affect the
seniority but gives them tac benefit of higher pay fixation byILvirtuc of incre-
ments carnéd by them due 1o the fortuitous ad hoc promotion. In a similar case
1o which I was a party V. Vivekananda v. Secretary, Ministry of Water Resources,
O.A. No. 622 of 1989 while reviewing the case in R.P. No. 71 0f 1990 thereto
this Bench followed the decision of the Calcutta Bench of this ?l‘ribunal in Anil
Chandra Das v. Union of India’. In that casc also the juniors were fixed ata €
higher point by virtue of tie ad hoc promotions they enjoyed. jFhis Beach, fol-
lowing the Caicutta Bench judgment decided that not having had the benefit of
fortuitous ad hoc promotions the senior should not be at a disidvantage in pay
fixation and, therefore, durected ‘the respondents Lo step up the pay of the
applicant thercin on par with his juniors. This matter was appealed apainstby  f
the Government in the Hon’ble Supreme Court which, by its order dated 22-8-

1991, in disposing of the BLP_No. 13994 of 1991 upheld the-Wecision of this

Geneh, Thus, the point of law now is in favour of the applicants hcrein, It is

seen from the statement at page 5 of the application that 3 of the applicants

-
42
J T ]
o N

'

1%
(hi
sa
wi
P
mi
is !
lir
Al
&
fr!
at
i
th

1t
i
1

tr

o0 0. %

Sret N LatighaoSovaRanksarmdd whakeicn PujnAnStG. Kutt M aranenar-Mair—-
juniors shown in the statement was given a higher stage. The other 7 applicants
are, howevet, adversely aflected and in my opirion entitled 10 higher pay fixa-
tion. : ’I

6. The learned counsel for the respondents Shri N.V. R:u%xana, raised the h
point of limitation. It is scen that even at the time of adimission, this question
was considcred and the application was admilted subject to flimitation. The
representation of the app'icants was rejected on 5-8-1987 and ihis was enough

cause for the applicants to seek legal redressal within the time-limil of onc year
: . i
i!

1 (1988) 7 ATC 224 (Cal)
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1992] $.S. SAMBHUS v. UNION OF INDIA (tyd) 571 L
thereof. They, however, pursucd the matter at other levels and this ‘does not |
save them from limitation. The learned counsel for the respondents, therefore, L
a a .wanted the application 10 be dismissed on this score. NO doubt, there had been 1

Jaches on the part of the applicants but then this is a recurring event and every

_month when the scniors draw less pay thag their juniors for no fault of theirs, it
is a grievance repeating itsell regularly. At the same time, the question of
limjtation cannot also be overlooked. Sub-section 1(a) of Section 21 of the
b" Administrative Tribunals Act, 1985 requires that wherc a final order causing
grievance had been passed, the application should be made within one year
from the date on which such final order had been made. In this case the

applicants had clearly failed to do this. However, I am not inclined 10 dismiss

the application on (his score and since the point of taw is very much in favour of

¢ ~ the applicants I am inclincd to pive them the benefit of higher pay.
within_the limits imposed by Section 31 of the Administrative Tribunals Act,
o /T 01 ne  AUMMm G fite? Fnshnas Koy vs03 TS GRA. Lo remeanlSecs
cause of action as having arisen on 22-9-1988.

d 7. 1n view of the above, I direet the respond/snts o fix the pay of the

fixation but _

P

applicants 3, 4,6,7,8 9and 10 on par with the pay of their immediate juniors

in the cadre of UDCs, w.e.d. 22-9-1988. They are also entitied 1o all the con-

u-:_q_lu’c:"Uc'nhgntmc'm'e,ll"mmhﬂd 28 DG o e thisneeiad, Lidizect thal. this
of this judgment. There is no order as to COStS. \L{/

(1992) 19 Adniinistrative Trihunalry{ases 571 (FB)

[ a2 Feaeo et Mg LhAnvnkad

(BEFORE S.P. MUKERJL Vien-CHAIRMAN (ERNAKULAM BENCH),
D.K. AGRAWAL, JUDICIAL MEMBER (ALLAHABAD BENCH)
AND A.V. HARIDASAN, JUDICIAL MiMBER (ERNAKULAM BENCH)]
g 0.A. No, 306 of 1990

S.S. SANiBHUS Applicant;”’
UNION OF INDIA AND OTHER ! . Respondents.
h And’
0.4 No. 307 of 199
R.Y. DESHMUKH ' ... Applicany;
_ Versus
HERS .. Respondents.

UNION OF INDIA AND

--‘/

scquential benefits including arrears due 10 differcnce ip_pay because in this

Uishyosiic,

|
'ﬁ

|
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STEPPING UP PAY OF SENIOR ON PAR WITH JUNIOR——INCRLM,LNTb
LEARNED DURING AD HOC PROMGTION ON THE BASIS OF LOCAL SENIO-
RITY LEADING TO FIXATION OF PAY OF JUNIOR AT A STAGE HIGHER
THAN THE SENIOR’S PAY — IN SUCH CIRCUMSTANCES, Tlll!. SENIOR,
HELD, ENTITLED TO FIXATION OF HIS PAY ON PAR WIT l"[ TIE PAY OF
SUCH JUNIOR

EL L [ 12} "k

.5 Thc fact that on promouon as UDCs juniors were placed at a higher stagr, in
the scale of pay than the seniors is admttted The reason given is that the juniors had
the benefit of ad hoc promotion which does not affect the seniority but gives them the
benefit of higher pay fixation by virtue of increments earned by them due to the fortui-
tous ad hoc promotion, 1n a similar casc before this Tribunal V. V:veknnam!u v. Secre-
tary, Ministry of Water Resources, 0.4.. No. 622 of 1989 while reviewing the casc in

" R.P. No. 71 of 1990 thereto this Bench lollowed the decision of the Calcitta Bench of

this Tribunal in Anil Chandra Das v. Union of India (1988} 7 ATC 234 (Cal). In that

‘case also the juniors were fixed at a higher point by virtue of the ad hoc promotion they

enjoyed. This Bench, following the Calcutta Bench judgment decided that not having
had the benefit of fortuitous ad hoc promotions the senior should |not be at a dis-
advantage in pay fixation and, therefore, directed the respondents to step up the pay
of the applicant therein on par with lis juniors. This matter was 5 ppealed against

by the Government to the Hon'ble Supreme Court whicn, by its order, dated 22-8-1994

-in disposing of the SLP No. 13994 of 1991 upheld the decision of this Bench Thus.

the pomt of Iaw now is in favour of the applicants hercm

. e wm- - —x 1?"'—""

(Hyderabad}
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O.A.N0o&1035/93; 1366/93 & 69/94. Date: 30,21,1994,

%

" JUDGMENT

I as per Hon'ble Sri'R.Rangarajan, Member{Administrative) X

Sri K.Venkaieswara Rao, learned counsel for the
applicants and Sri N.V.Radhava Reddy, learned Standing
Counsel for resmondents in all +tha ahAva Me
2. The contentions in all these OAs are same and
50 was the relief as%d for. Hence, all these Ops are

clubbed together and disposed of by a common order,

3. All the 6 applicants in O.A.No.1035/93 are working
as Accounts QOfficers under the control of R=-1, Departmenty of
Telecom, Andhra Pradesh, Hyderabad., This OA was filed
praying er stepping up of their pay in the cadee of Accounts
Officer so as to egual to the psy of Sri J,K.,Mishra (Staff
No,.81099) who was junior to them in the immediate lower

4, The applicants numbering 11 in O,A.Nc.1366/93

are working as Acccunts Officers under the control of R-1,
Department of Telecommunications; Andhra Pradesh, Hyderabad.
This OA was filed praying for stepping up of their pay iw
the cadre of Accounts Officer so as to egqual to the pay 6f

Sri K.Sankara Narayanan{staff No.81537) who was junior to

them in +he immaAdiata “'Innnav- s o~ Tiamd men B mmm e Jp ﬁtz;._-__
| in 0.A.N0.69/C4
5. aApplicant Nos.1l, 2, 3 & 7/are working as Accounts

Officers under the control of R-1, Department of Telecommu-

nications, Andhra Pradesh, Hyderabad. A;;Iicant Nos.4, 5, 6
and 8, were also working as Accounts Officers under the
control of R-1, Department of Telecommunications, A.P.,
Hyderabad and they were'retired on superannuation. All the
applicants in this O.A. praycqd for stepping up of their
pay’ln the cadre of Accounts Officer so as to equal to the

pay of Sri J.N.Mishra (Staff No.81093) who was junior to

Y%
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“IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD'BENCHV

« AT HYDERABAD

DA.1035/93; 1366/93
and 69/94

Between

K. Venkateswarlu

U. Porna Chandra Raao

T. Subramanyam

p. Narayana Murthy

N. Lakshmana Murthy

P. Venkat Rao

S. Sivs Ramakrishna mUrthy
P. Narasimham

M. Bhavanarayana

K. Eswar Rao

B. Pitchaiah

G.T.V.5.K. Acharyulu

N. Venkoba Rao :
K.R.G., Durga Prasada Rao
T.5.R.A. Prasada Rao

S. Rajesam

B, Balasailu

19. T. Venkatacharyulu

20, G.R.,C.5, Sastry

2%, K. Venkata Ramana.

22. G. Venkata Krishna Murthy
23. A. Kiriti Rao

24, Narayana Rap

25, Y. Sahab Saran

*® » 5 & & 2 @
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and

1. The Chief General Manager
Telecommunications
Andhra Pradesh

2, Union of Indisa

rep, by the Director General
Dept. of Telecommuni cations
New Delhi

date of decision ¢ 30-11-94

.+ Applicants in 0A.1035/93

.. Applicants in DA.1366/93

.+ Applicants in QA.69/94

Common respondents in
es 8l1 the OAs,

COUNSEL FOR THE APPLICANTS: K. VENKATESWARA RAD, AQUOCATE
(in all the OAs,)

COUNSEL FOR THE RESPONDENTS :

CORAM

RAGHAY A REDDY, SC for

CENTRAL GOVT. (In a11 the DAs)

HON, MR, JUSTICE V. NEELADRI RAD, _VICE CHAIRMAN -

- - B e T Nt e el
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Judgment dtf 18,8.1994 of Calcutta Bench
in 0.A.No.1426/93, ' \

| o .
i | The lzarned counsel for the respondents relied;
t !  wpon G,I.M.,F. 0.M.No.F.2(78) E.III(A)/GG dated 4.2.1966:
k ' . wherein three conditions were stipulated for stepping up

} |  of pay. The respondents further stated that as the said
’ : © 7 -V£811a8A far ateoning up of their;pay
' ' i the applicants are not entitled for the same.. They also

| ' guoted the letter No.4-31/92-pAT dt. 31.5.1993 by which

; ; stepping up of pay was prohobited,

This Bench had disposed of two OAS viz. o.A.N92974/93

| | o,
™

'  and 1001/93 by its Judgment dt. 29.11.1994 wherein the

| . |
- - applicants in those OAs are similarly situated as the

applicants in these OAs, allowing the prayer of the aﬁplicants

E ' 1: for stepping up of their pay following the Judgments 6f

w |  _Ernakulam, Madras,. Bangalore and Calcutta Benches, I# was
Il ; held in the abo§e two OAs that it will be arbitrary 1f the

| _ * senior's pay in the promotional cadre is less than that

“ ' _ of their junibrs and hence it will be violation of Article

}I ' 3 14 of the,constitutioﬁ of India, Letter dt. 31.5.19§3

| - j .
4 | of the Department of Telecommunications quoted by the

learned counsel for the Tespondents will have no application

L o
| ? to these cases as it will have only prospective effect.

T T ) "t - ~-~taAd in the said letter

are in order this letter will have no bearing in regard to

the cases on hand as the anamoly in all these cases 'had
This view

v

occurrgd earlier to the issue of that letter,

' | is also in =ccordance with the view taken by the Calcutta
Bench of the Tribunal reported in ] 1994(3) SLJ (CAT) 378 -

‘Baidyanath Bandopadhyay Vs. Union of India and anor. X.
06.5/-

‘S}/’ - f .
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them in the Cadre pf Junior Accounts Officer,

6. The posts of Junior Accounts Officer ang Accounts

Officer in the Telecommunications Department are a1} India

cadre, The promotion from the post of Junior Accounts

cum-£fitness, The avenue of promotion for the Accounts
Officer is to the cadre of Senior Accounts Officer and
from there to Assistant Chief Accounts Officer ang Chief

Accounts Officer,

7. In all the above OAs there 1is no challenge to the
earlier adhoc promotion of their juniors, The only

relief sought for by the applicants is that they are alan
7T TUTes P9Y WIth respect to their

- -

juniors as the applicants never refused the promotion even
COn aGhoc basis and that their Juniors were promoted on

adhoc basis without considering their cases for such adhoce
promotions, It is stated by the applicants that the anamoly
in their monthly emoluments wasie@euﬁnd.i.e. the junior
drawing more bay than the senjor was the creation of the
department and hence their pay should be Stepped up. They
rely on the following judgments wherein the Stepping up of
Pay was permittegd under similar circumstances. The relied
Upon judgments are l

(i) Judgment dt, -29,10,1993 of Ernakulam Bench of
this Tribunal inp O.A.No.1156/93,

(i1) - Judgment 4t 11.1.1994 of Madras Bench
in 0.A.No.1129/93,

(ii1) Judgment dt, 18,7,1994 of Bangalore Bench
in O.AS.N0.349/94 & 357 to 367/94; ang

ceod/~

T
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o (144) Seepping up of pay as prayed for in 0.A.No.
) &

69/98 is allowed in regard to the applicants therein. But,
the monetary benefits are limited from 1.1.1991 (this ©Oa

was filed on 28,12,1993), As the applicants No.4, 5, 6

| gk
I

and 8 wewe retired from service on their superannusition,

their terminal oenefits have to be re-fixed taking into

j revised fixation of pay if required and arrears of the

? terminal benefits,if any, have to be paid accordingly.

12, The above OAs are ordered accordingly. No costs, /

TIFIEDTO BE TRUE COP
D) T NS !

! ; Court Officer
Tldy e uiadur FendD

Hvderabad.

To

1. The Chief General Manager, Telecommunications,
Andhra Pradesh, Hyderabad.

_ 2. The Director General, DEpt. of Telecommunications,

: r,gnion of India, New Delhi.

E 3. b\éwcopy to Mr.K.Venkateswar Rao, Advocate, CAT.Hyd.

. 4. Cne copy to Mr.N.V.Raghava Reddy, Addl.CGSC,CAT.Hyd, ﬁ;hf'\

5.0ne copy to Library, CAT:Hyd.
' @« One spare copy.
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+ . 10. It was also held in those two OAs disposed

~11 | " of by th#8 Judgment dt. 29.11.1994 that the applicants

; h ) -in those OAs are entitled to get monetary benefits

] - for three years prior to the date of filing of those

| OAs or from the date from which their Junior is drawing
more pay that that of the applicants who are senior
whichever is later. The normal convention of'allowing
monetary benefit from one year prior to filing of the Oas
as foilowed by this Bench in all cases has been varied to
three years as the applicants belong to All India cadre and

for other reasons stated therein.

< 11, As the applicants in all these OAs are similarly
Situated =s the applicants in 0.A.Nos.974/93 & 1003293
we do not find any reasons to differ from the Judgment of

this Bench in the above quoted OAs,
'12. In the result, the following directions are aivens -

(i) Stepping up of pay as prayed for in 0.A.N0,1035/93
is allowed in regard to the applicants therein. Euﬁ, the
monetary benefit is limited from 1.9.10an fehic An conn £rv-a
P on 18,8,1993),
(ii) ‘Stepping up of pay as prayed for in 0.,A.No.1366/93"
is allowed in rejargd to.fhe applicants therein, but the
monetary benefit is limited from 25.4.1991,. a6 Sri K.Sankara
Narayanan, junior to the applicants with reference to whose
pay, the pay of the applicants ﬂas to be qggpped-up was

promoted to the said post of Accounts Officer on 25.4.1991.)

'fl- \ 01-6/'-
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0.A.N081035/93; 1366/93 & 69/94. Date: 30,11,1994.
. J

JUDGMENT

I.- as per Hon'ble Sri R.Rangarajan, Membker(Administrative) X

Sri K.Venkateswara Rao, learned counsel for the
applicants and Sri N.V.Raghava Reddy, learned Standing

Counsel for respondents in all the above OAs,

2. ~ The contentions in all these OAs are same and
so was the relief ask:d for, Hence, all these Opas are
clubbed together and disposed of by a common order.

- "1 +he & amnlicants in 0.A.No0.1035/93 are working
as Accounts Officers under the control of R-l, Department ot !

Telecom, Andhra Pradesh, Hyderabad., This OA was filed ;
praying fpr stepping up of their pay in the cadee of Accounts L
Officer so as to egual to the pay of Sri J.N,Mishra (Staff
N0.81099) who was junior to them in the immediate lower !

cadre of Junior Accounts Qfficer, ‘ ‘

4. The applicants numbering 11 in 0.A.No.1366/93
are working as Accounts Officers under the control of R-1,

Department of Telecommunications, Andhra Pradesh, Hyderabad.

" This OA was filed praying for stepping up of their vay in

the cadre of Accounts Officer so as to equal to the pay of
Sri K.Sankara NarayananfStaff No.81537) who was junior to
them in the immediate‘iower cadre of Junior Accounts Officer.

in 0.A.N0.69/¢4
5. applicant Nos.1l, 2, 3 & 7/are working as Accounts

Oofficers under the control of‘h-l, Department of Telecommu-

nications, Andhra Pradesh, Hyderabad. Applicant Nos.4, 5, 6

and 8, were alsp_wofking as Accounts Officers under the
control of R-1, Department of Telecommunications, A.P.,
Hyderabad and they were retired on superannuation. All the
applicants in this O.A. pfay&; for stepping up of their

pay in the cadre of Accounts Officef¥so as to equal to the

pay of Sri J.N.Mishra (Staff No.81099) who was junior to

v

P -
v [
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

+ AT HYDERABAD

DA.1035/93; 1356/93
and 69/94 . date of decision : 30-11-94

Between
¥
1. K. Venkateswarlu
2. U, Porna Chandra Rao
3. T. Subramanyam
4, p. Narayana Murthy 1
5., N, Lakshmana Murthy '
6. P. Venkat Rao .« Applicants in DA.1035/93
7. S, Siva Ramakrishna Murthy '
8. P. Narasimham
9, M. Bhavanarayana
10, K. Eswar Rao
91. B. Pitchaiah
12, G.T.V.5.K. Acharyulu
13, Y. Chandrasekhar Rao
14, N. Venkoba Rao
15. K.R.G. Durga Prasada Rao
16, T.5.R,A, Prasada Rao
17. S. Rajesam .. Applicants in 0A,1366/93
18. B. Balaseilu
19. T. Venkatacharyulu
20. G.R.C.5, Sastry
21. K. Venkata Ramana
22, G, Venkata Krishna Mirthu
24, Narayana Rao
25..Y,., Sahab Saran .+ Applicants in QOAR.69/94

and

1. The Chief General Manager
Telecommunications
Andhra Pradesh
Hyderabad

2. Union of India )

rep, by the Director General

Dept. of Telecommuni cations Common respondents in
New Delhi es all the OAs,

COUNSEL FOR THE APPLICANTS: K. UENKATESUARA RADC, ADVOCATE
{(in 811 the QOAs,)
COUNSEL FOR THE RESPORDENTS : N.V. RAGHAVA REDDY, SC for
CENTRAL GOVT. (In 2l1 the DAs)

CORAM

HON. MR, JUSTICE V., NEELADRI RAO, VICE CHAIRMAN -
HON. MR, R. RANGARAJAN, MEMBER (ADMN.)
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(1v) Judgment dt. 18.8.1994 of Calcutta Bench
in 0.A.No.1426/93, -

8. The lzarned counsel for the reSpoﬁdents relied
upon G.I.M.F. O.M.No.F.2(78) E.III(A)/66 dated 4.2.1966
wherein three conditions were stipulated for stepping up
of pay. The respondents further stated that as the said
conditions were not fulfilled for stepping up of their pay
the applicants are not entitled for the same.. They also
quoted the letter No,4-31/92-pPAT dt. 31.5.1993 by which

stepping up of pay was prohobited.

9. This Bench had disposed of two OAs viz. 0.A.No,974/93
and 1001/93 by its Judgment dt, 29.11.1994 wherein the
applicants in those OAs are similarly situated as the
applicants in these OAs, allowing the ﬁréyer of the applicants
for stepping up of their pay following the Judgments of
.Ernakulam, Madras,. Bangalore and Calcutta Benches, It was
held in the above two OAs that it will be arbitrary if the
senior's pay in the promotional cadre is less than that

of their juniors and hence it will be violation of Article

14 of the Constitution of India., Letter dt. 31,5.1993

of the Department of Telecommunications quoted by the -
learned counsel for the respondents will have no applica%ion -
to these cases as it will have bnly prospective effect.

If at all the xxaxe instructions quoted in the said letter
are in order this letter will have no bearing in regard to
the cases on hand as the anamoly in all these cases had
occurred earlier to the issue of that letter, This view

is also in ~ccordance with the view taken by the Calcutta
Bench of the Tribunal reported in ] 1994(3) SLJ (CAL) 3/0 =~
N

Baldyanath Bandopadhyay Vs. Union of India and anor. ).

.oos/""
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them in the cadre of Junior Accounts Officer,

6. The posts of Junior Accounts Officer and Accounts
Officer in the Telecommunications Department are All India
cadre, The pfomotion from the post of Junior Accounts
Officer to Accounts Officer is on the basis of seniority-
cum=fitness, The avenue of promotion for the Accounts
Officer is to the cadre of Senior Accounts Officer and
from there to Assistant Chief Accounts Officer and Chief

Accounts Qfficer,

7. In all the above QOas there is no challenge to the
earlier adhoc promotion of their Juniors., The only

reli«f sought for by the applicants is that they are also
entitled to step up of their pay with respect to thgir
juniors és the applicants never refused the promotion even
on adhoc basis and that their Juniors were promoted on
adhoc basis without considering their cases for such adhoc
promotions, It is stated by the applicants that the anamoly
in their monthly emoluments was=ereated.i.e, the junior
drawing more pay than the senior was the creation of the
department and hence their pay should be stepped up. They
rely on the following judgments wherein the stepping up of
pay was permitted under similar Eircumstances. The relied
upon judgments are -

(1) Judgment dt. 29.10,1993 of Ernakulam Bench of
this Tribunal in 0.A.No,1156/93,

(i) ~Judgment dt, 11.1,1994 of Madras Benéﬁ
in 0,A.N0.1129/93, '

Er.

(11i)  Judgment dt. 19.7,.1994 of Bangalore Bench
in 0.As.N0.349/94 & 357 to 367/94; and

cood/-
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5 (1it) Seepping up of pay as prayed for in O.
pplicants therein. But,

a2, No.

69/98 is allowed in regard to the a
q

this OA

¥
the monetary benefits are lim;%ed from 1.,1.1991 (

was filed on 28,12.1993). As the applicants No.4, 5, 6

q‘

bor _
and 8 ueéé retired from service on their superannuition,

their terminal ocenefits have to pe re-fixed taking into

revised fixation of pay if required and arrears of the !

terminal benefits,if any, have to be paid accordingly.

12. The above OAs are ordered accordingly. No costs./

b
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L SRirelve Tiibupey
biycsried Bench
Hvderabad.
To
1, The Ch
ief General Manager.'TElecommunications
*

Andhra Pradesh, Hyderabad,

2. The Director Ge
nerel, De
__Union of India, Newlrblﬁz: ot Telecommunications,

L ' ! r

« Cne copy to Mr.N
. .V.RaghaVa Redd
Y., Addl,
5.0ne copy to Library' CAT.Hyd ’ CGSC.CAT.Hyd.

6. One Spare copy. . _
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10,
0 It was also held in those two OAs disposeqd

. .
of by thi& Judgment dt, 29.11,1994 that the applicants

in those OAs are entitled to get monetary benefits

11, AS the applicants in all these Oas are similarly

situated as the applicants in 0.A.Nos.974/93 & 100%/93
w2 do not findg any reasons to differ from the Judgment of

this Bench in the above quoted OAs,

12, In the result, the following directions are givens:-

(1) Stepping up of pay as prayed for in 0.A.N0.1035/93
is allowed in regard to the applicants therein. But, the

monetary benefit is limited from 1.9.1990 (this oA was filed

on 18,8.1993), *

(i1) Stepping up of pay as prayed for in 0.A.N0.1366/93

is allowed. in regard to.ﬁhe applicants therein, but the
monetary benefit is limited from 25.4.19%1.as Sri K.Sankara
Narayanan, junior to the applicants with reference to whose
pay, the pay of the appl{s§§?§ %as to be steppedlup was

=

promoted to the said post of Accounts QOfficer on 25.4.1991;)

ﬁ ‘>\ | «esb/=

e




Datet 30.11.1?94. [

|

; 1366/93 & 63/94.
0.A.N0o21035/93 -

[ :  JUDGMENT

rative) X
- 1 s per Hon'ble S5ri R.Rangarajan, Member(Administ
1 . ] a -

- e
-t v.Uenkateswara Rao, learned counsel for th
applicants and 5ri N.V.Raghava Keuuy, =-----

counsel for respondents in all the above Oas.

2 The contentions in all these OAs are same and

— -

-- uwanra. 21l these Oas are
clubbed together and disposed of by a common order.

3. Al)l the 6 applicants in 0.A.N0.1035/93 are working

as Accounts Officers under the control of R=-1, Department of

|
- - . - - - M d e AN ayne ‘F1‘1Pd )

praying for stepping up of their pay in the cadee of Accounts

Officer so as to equal to the pay of Sri J.R,Mishra (Staff
No.81099) who was junior to them in the immediate lower

cadre of Junior Accounts Officer,

4. The applicants numbering 11 in 0.A.No.1366/93
are working as Accounts Officers under the control of R-1,

Department of Telecommunications, Andhra Pradesh, Hyderabad,

- This OA was filed praying for stepping up of their pay in
&

—e——— OELL o oA _ma —oanial __the‘najhgﬁ I

Sri K.Sankara Narayanan{Staff No.81537) who was junior to jr

e A

them in the immediate iower cadre of Junior Accounts Off ice

in 0.A.No.69/c4
5. Applicant Nos,.1, 2, 3 & 7/are working as Accounts/

Officers under the control of R-1, Department of Telecomy

———

nications, Andhra Pradesh, Hyderabad. Applicant Nos.4,

and 8, were also working as Accounts Officers under the

control of R-1, Department of Telecommunications, A.P,

Hyderabad and they were retired on Superannuation, af
4

prayed for Stepping up of ¢
Pay in the cadre of Accouks Officer so as to equal
Pay of Sri J.N.Mish

- g

i T -

applicants in this 0.A.

e

ra (staff 86.81099) who was'juﬂf

e e _— -




« AT HYDERAGAD

) DAJO35/93;
* 8nd 69/94

1365/93

Between

K, Uenkatesuarlu

 Pprna Changps Rao
T. Subramanyam
P. Narayang Murthy
Lakshmang mUrthy
Vgnkat Rao
Sivs Ramakrishna Nurthy
Narasimhap
« Bhavangrguan-
. Pitchajiap
G.T.v.5.K, Acharyuly
Y. Chandrasekhar Rao
N. Venkoba Rao
K.R.G, Durga prasagg Rag
T.S QR-A. p.l‘asada Rao
S. Reajesam _
T. Uenkatacharyulu
GiR.C.S. Sastry
K. Venkata Ramana
G. Venkata Krishna Murthy
R. Kiriti Rag
Narayana Rag
Y. Sahab Saran
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20,
21,
22,
23,
24,
25,

and

t. The Chief General Manager
Telecommunications

Andhra Pradesh -
Hyderabad

2. Union of India ,
rep, by the Director General
Dept. of Telecommuni cations

New Delhi

date qof decisjon : 30-11-94

*+ Applicants jn 0A.1035/93

Tew= v UMy, IJDDIBJ

ee RADDliranta im An remta

Common respondents in
es 811 thE pAS.

COUNSEL FOR THE APPLICANTS: K. VENKATESWARA RAO, ADVOCATE

COUNSEL fOR THE RESPONDENTS

CORAM

HON, MR, JUSTICE V. NEELADRI RAO,

(in all the OAs.)

: N.U. RAGHAVA REDDY, SC for

L
FCAMTO AL ~ M /- .-

1

VICE CHAIRMAN

HON. MR. R. RANGARAJAN, MEMBER (ADMN.)
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(iv) Judgment dt. 18.,8.1994 of Calcutta Bench
in 0.A.N0.1426/93, ’

.8. The lcarned counsel for the respondents relied

upon G.I.M.F. O.M.No.F,2(78) E.III(A)/66 dated 4.2.1966
wherein three conditions were stipulated for stepping up

of pay. The respondents further stated that as the said

ArAnAL et Ane mmmwuwmwmmam
the applicants are not entitled for the same.. They also | )

quoted the letter No.4~-31/92-PAT dt. 31.5.1993 by which
stepping up of pay was prohobited.

9. This Bench had disposed of two OAS Viz. O.A.No.974/93
and 1001/93 by its Judgment dt. 29,.11.1994 wherein the
applicants in those OAs are similarly situated as thé
applicants in these OAs,-allowing the prayer of the applicants

for stepping up of their pay following the Judgments of

.Ernakulam, Madras, . Bancalore and Calcutta Benches, It was

held in the above two OAs that it will be arbitrary if the
senior's pay in the promotional cadre is léss than that

of their juniors and hence it will be wviolation of Article
14 of the Constitution of India. Letter dt. 31.5.1993

of the Department of Telecommunications quoted by the

1

h . -3 Y Lo P, S - a i IR I TOI N 12 o

to these cases as it will have only prospective effect.

If at all the mkexk instructions quoted in the said letter
are in order this letter will have no bearing in regard to
the cases on hand as the anamoly in all these cases had

occurred earlier to the issue of that letter, This view

'is also in cccordance with the view taken by the Calcutta

- - = [, W [ DR i, PRV ) —_—— A . 8 & L J 4 M s N ~ T fmamh - N

Baldyanath Bandopadhyay Vs. Union of India and anor. ).
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v




e

[

i I L ot IS ."Cﬂgtrmu.' B
i ' -

: 3 2

them in the cadre of Junior Accounts Officer,

6. The posts of Junior Accounts Officer and Accounts
Officer in the Telecommunications Department are All India
cPdre.' The péﬁmotion from the post of Junior Accounts
Officer to'Accounts Officer is on the basis of seniority-
cum-fitness, The avenue of promotion for the Accounts
Officer is to the cadre of Senior Accounts Officer and
from there to Assistant Chief Accounts Officer and Chief

Accounts Officer,

7. In all the above OAs there is no challenge to the
earlier adhoc promotion of their juniors. The only

reliecf sought for by the applicants is that they are also

— - = - e - = - - e

- - - -

juniors as the applicants never refused the promotion even
on adhoc basis and that their juniors were promoted on
adhoc basis without considering their cases for such adhoc

promotions, It is stated by the applicants that the anamoly
L GHSLL mWLGLULY SMOLUMENTS wassepeated. 1.e, the Junior

drawing more pay than the senior was the creation of the
department and hence their pay should be stepped up, They
rely on the following judgments wherein the stenping up of
pay was permitted under similar circumstances, The relied

upon judgments are -

(i) Judgment dt. 29,10.1993 of Ernakulam Bench of
this Tribunal 'in 0.A.No.1156/93.

(it) ~Judgment dt, 11.1. 1994 of Madras Bench
in 0.A.No0.1129/93,

-— |- SO,

f44 4 ’ TeeAmemm ke T4l 1A e a4

in 0.As.N0.349/94 & 357 to 367/94° and

cecd/~

W S
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(iid) Seepping up of pay as prayed for in O.A.No.

69/98 is allowed in regard to the applicants therein. Bat,
the monetary benefits are limited from 1.1.1991 (this OA
was filed on 28,12.1993), As the applicants No.4, 5, 6
and 8 uec';e retired from service on their superannuation,

their terminal oenefits have to be re-fixed taking into

terminal benefits,if any, have to be paid accordingly.

12, The above OAs are ordered accordingly. No costs./
TIFIED TO BE TRUE CO¥ g

Dafe.i.. {
ek e e - 30 (p-
Court Officer I 4 :
“entral Aarduistretive Tribune

Hydoraad Bench
Hvderabad.

To

1. The Chief General Manager, Telecommunications,
Andhra Pradesh, Hyderabad.

2. The Director General, DEpt. of Telecommunications,
<_,yn:‘mn of India, New Delhi.

3. b\;é'e\'copy to Mr.K.Venkateswar Rao, Advocate, CAT.Hyd.
4, Cne Copy to MI.N.V-RaghaVa Reddy' Addl.mSCQCATQHYdO
5.0ne copy to Library, CAT.Hyd. L.

€. One spare copye.

pvm



.
-
H
L

|
/
[

| ;"E;éfg N T

'::58

<

- 10, - It was also held in those two OAs disposead

of by th#2 Judgment dt. 29.11,1994 that the applicants

in thosé OAs are entitled to get monetary benefits

for three years prior-to the date of filing of those

OAs or from the date from which their junior is drawing
more pay thah that 6f the épplicants who are senior
whichever is later. The ﬁormél éonvention of_a110wing
monetary benefit from one yeaf prior to filing of the OAs
as followed by this Behch in all cases has been varied to
three years as the applicants belong to All India cadre and

for other reasons stated therein.

— . e e e e AT ROk Xy

WY

-

situated as the applicants in 0.A.Nos.974/93 & 1003/93
we do not find any reasons to differ from the Judgment of

this Bench in the above quoted Oas,

(i) Stepping up of pay as prayed for in 0.A.No.1035/937
is allowed in regard to the applicants therein. But, the
monetary benefit is limited from 1.9.1990 (this OA was filed
on 18,8,1993),

(ii) Stepping up of pay as prayed for in O0.A.N0.1366/93

- is allowed in rejard to the applicants therein, but the

monetary benefit is limited from 25.4.1991*35C%ri K.Sankara
Narayanan, junior to the applicants with reference to whose

pé% the pay of the applicants has to be steppedrup was

promoted to the said post of Accounts Officer on 25.4.19910

\ 0006/-
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0.A.No&1035/93; 1366/93 & 69/94. Date:‘994.

"' .
»
JUDGMENT '

I as per Hon'ble Sri R.Rangarajan, Member{Administrative) X

sSri K.Venkateswara Rao, learned counsel for the
applicants and Sri N.V.Raghava Reddy, learned Standing

Counsel for respondents in all the above OAs.

2. The contentions in all these OAs are same and
so was the reljef asiknd for, Hence, all these Oas are
clubbed together and disposed of by a common order.

-
- At il m e M dmdbem i A A WA TN /AT are wnrking
as Accounts Officers under the control of R-1, Department of
Telecom, Andhra Pradesh,. Hyderabad. This OA was filed
praying for stepping up of their pay in the cadee of Accounts
Officer so as to egual to the pay of sri J.N.Mishra (Sﬁaff
N0.81099) who was junior to them in the immediate lower
cedre of Junior Accounts Officer.

- - .- PR s

are working as Accounts Ofﬁicers under the control of R-1,
Department of Telecommunications, Andhra Pradesh, Hyde;abad.
This OA was filed praying for stepping up of their pay in
the cadre of Accounts Officer so as to equal to the pay of
sri K.Sankara Narayanan{sStaff No.81537) who was juniof to

them in the immediate lower cadre of Junior Accounts Officer,

in 0.A.No.69/¢4 :
5. Applicant Nos.1l, 2, 3 & 7/are working as Accounts

officers under the control of R-1, Department of Telecommu-
nications, Andhra Pradesh, Hyderabad. Applicant Nos.4, S, 6

and 8, were also working as Accounts officers under the

control of R-1, Department of Telecommunications, A.P.,

Hyderabad and they were retired on superannuation, All the
applicants in this O,A. pray¢d for stepping up of their
pay in the cadre of Accounts Officer so as to equal to the

pay of Sri J.N.Mishra (staff N0.81099) who was junior to

Y%
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0A.1035/93; 1366/93

and 69/94 date of decision : 30-11-94
Batwean . 4

! =
1. K. Venkateswarly e P
2, Porna Chandra Rao PR e A
3. Subramanyam : SIS
4, p. Narayana Murthy B o
S. N. Laskshmana Murthy _
6. P. Venkat Rac ++ Applicants in DA, %1035/93
7. 5. Siva Ramakrishna Murthy : ‘

. 8. P, Narasimham

9. M. Bhavanarayana

10, K. Eswar Rao

51. B. Pitchaiah

12, G.T.V.5.K. Acharyulu

13. Y. Chandrasekhar Rag

14, N. Venkoba Rao

5. K.R.G. Durga Prasada Raop

16, T.5.R.A, Prasada Rao

17. S. Rajesam ++ Applicants in 0A.1366/93
18. B. Balasailu

19. T. Venkatacharyulu

20, G.R.C,5, Sastrv _

22, G. Venkata Krishna Murthy

23, A. Kiriti Rao

24, Narayana Rao -

25, Y. Sahab Saran .+ Applicants in 0A,69/94

and

1. The Chief General Manager

Telecommunications

Andhra Pradesh

Hyderabad

Le UKLON OT l0dla

rep, by the Director General

Dept. of Telecommunications Common respondents in
New Delhi <o all the DAs.

COUNSEL FOR THE APPLICANTS: K, VENKATESWARA RAQO, ADVOCATE
(in all the QAs.)
COUNSEL FOR THE RESPONDENTS : N,V., RAGHAVA REDDY, SC far
- L e - - CENTRAL GOVT. (In all the QAs)

e e e L i _ e

HON. MR. JUSTICE V. NEELADRI RAD, VICE CHAIRMAN
HON. MR. R, RANGARAJAN, MEMBER (ADMN.)
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(1v) Judgment dt. 18,8,1994 of Calcutta Bench '*\
)
in 0.A.No.1426/93,

8. The lcarned counsel for the respondents relied
upon G.I.M.F. O.,M.No.F.2(78) E.III(A)/66 dated 4.2.1966
wherein three conditions were stipulated for stepping up
of pay. The respondents further stated that as the said
conditions were not fulfilled for stepping up of their pay
the applicants are not entitled for the same.. They also
quoted the letter No.4-31/92;PAT dt, 31.5,1993 by which

stepping up of pay was prohobited.

9, This Bench had disposed of two OAs viz, 0.,A.No.974/93
and 1001/93 by its Judgment dt. 29,11,1994 wherein the .. J
applicants in those OAs are similarly situated as the
applicants in these OAsS, allowing the prayer of the applicants
for stepping up of their pay following the Judgments of
Ernakulam, Madras,.Banijalore and Calcutta Benches, It.was

held in the above two OAs that it-will-be arbitrary £ the

senior's pay in the promotional cadre is less than that

of their juniors and hence it will be violation of Art%?le
14 of the Constitution of India. Letter dt. 31,5,1993 -

of the Department of Telecommunications quoted by the
learned counsel for the respcndents will have no application
to these cases as it will have only prospective effect.:

If at all the =kexe instructions quoted in the said letter
are in order this letter will have no bearing in regard to
the cases on hand as the anamoly in all these cases had.
occurred earlier to the issue of that letter., This view
"‘is also in :zccordance with the view taken by the Calcutta
Bench of the Tribunal reported 1n”l‘199413Tﬁ§L3“1CAT)*378“:
.Baidyanath Bandopadhyay Vs. Union of India and anor. ).

%
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them in the cadre of Junior Accounts Officer,

6. The posté of Junior Accounts Officer and Accounts
Officer in the Telecommunications Department are All India
cadre, The promotion from éhe post of Junior Accounts
Officer to Accounts Officer is on the basis of senijority-
cum=£fitness., The avenue of ~romotion for the Accounts
Officer is to the cadre of ¢ ..ior Accounts Officer and
from there to Assistant Chief Accounts offider and Chief

Accounts Officer,

7. In all the above OAs there is no challenge to the
earlier adhoc promotion of their juniors. The only

reli=f sought for by the applicants is that they are also
entitled to step up of their pay with respect to their
juniors as the applicants never refused the promotion even
on adhoc basis and that their juniors were promoted on
adhoc basis without considering their cases‘for such adhoc
promotions, It is stated by the applicants that the anamoly
in their monthly emoluments weeserested.i.e. the junior
drawing more pay then the senior was the creation of the
department and henée their pay should be stepped up. They
reiy on the following'judéments wherein the stenping up of
pay was permitted under similar circumstances. The relied
upon judgments are -

(1) Judgment dt. 29.10.1993 of Ernakulam Bench of
~ this Tribunal in 0.A.No.1156/93.

(i1) - Judgment dt. 11.1.1994 of Madras Bench
in 0.A.,N0,1129/93,

({fffféf%ﬁdgment dat. 19.7.1994 of Bangalore Bench —"=="=—"7
in O0.As.N0.349/94 & 357 to 367/94; and

g
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(1i4) Seepping up of pay as prayed for ‘in 0.A.,No.

69/98 is allowed in regard to the épglicants therein. But,
the monetary benefits are limited from 1,1.1991 (this OA

& ‘ | was filed on 28,12,1993). As the applicants No.4, 5, 6
and 8 wewe retired from service on their superannuaition,
their terminal benefits have to be re-fixed taking into
revis« fixatlon of pay if required and arrears of thﬂ

terminal benefits,if any, have to be paid accordingly.

12, The above OAs are ordered accordingly. No cc;'-.ts./

IFIED\TO BE TRUE COP .

¥ SR Ese sttt draTrsenearistsetanannn - i
Court Officer Sl %)L‘
“entral Adiministrative Tribung/
Hyderabad Bench
Hvderabad.

To

1. The Chief General Manager, Telecommunications,
Andhra Pradesh, Hyderabad.

I 2. The Director General, DEpt., of Telecommunications,
a \ Union of India, New Ielhi.

3.\ -b\vé”qcopy to Mr.K.Venkateswar Rao, Advocate, CAT.Hyd,
4, Cne Ccopy to M.I:.N.V.Raghava REddy‘ Addl.CXSSC.CAT.HYd.
5.0ne copy to Library, CAT.Hyd.

/
_/8./—9ne spare copy.’s
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;0.~ It was also held in those two OAs disposed

of by thiﬁfJudgment dt. 29,11,1994 tﬁat the applicants
s in those oAs are entitled to get monetary benefits
for three years prior to the date of filing of those
OAs or from the date from which their junior is drawing
more pay thah that of the applicants who are senior
..tichever is lster, The normal convention Qanllowing
monetary benefit from one year prior to filing of the OAs
as followed by this Bench in all cases has been varied to
three years as the applicants belong to All India cadre and

for other reasons stated therein,

11, As the applicants in all these OAs are similarly
situated ss the applicants in 0.A.Nos.974/93 & 1003/93
we do not find any reasons to differ from the Judgment of

this Bench in the above quoted OAs.
12, In the result, the following directions are given:-

(1) Stepping up of pay as prayed for in 0.A.No.1035/93
is allowed in regard to the applicants therein. But, the
monetary benefit is limited from 1.9.13990 (tﬁis Oa was filed

on 18,8,1993),

(ii) Stepping up of pay as prayed for in O.A.N0.1366/93
is allowed in rejard to the applicants therein, but the

monetary benefit is limited from 25.4.1991, e8! Sri K.Sankara

mo e atess, o

Narayanan, junior to the applicants with reference to whose

pay, the pay of the applicants has to be stepped up was

; “ | ceob/=

v

: _ - -~ -—-promoted to-the said post of AcédunEs'5??lcérion”25ilff§§f€)'—
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CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH - HYDERABAD }

OF 1993\
— |
Shri_K'_VMwa* & 5 6.

Applicant (s)

ORIGINAL APPLICATION NO. 1CESY

Versus | '

T Ao AT Myt st :

Cloaf G o,

Respondent s) |

This Application has been submitted (o the Tribunal

f/ By KVMLGE oo /Lo ‘ Advocate under ‘section 19 of the
" “Administrative Tribunals Act. 1985 and same has heen SCr unmsed with reference to the points mentioned
in check list i the light of the nraviciaa.

B vy
s e 1

The application has been in order and may be listed for admission on < 73

|

TP,
%f},\«,“.m. . Deputy Regls[mrf}) y/
- |




10.

11,

i2.

13.

14.
15..

tA

17.

18.

Has the index of documents been fiied and has the (,/
paging been done properly? 0

Have the chronological details of representations '
made and the outcome of such representations been © ~
indicated in the application?

s the matter raised in the application pending
before any court of law or any other Bench of the Lg
Tribunal?

Are the application/duplicate copy/spare copies (7

signed? . ST .
Are extra copies of the application with annexures

filed.

a)  Identical with the original

b) Defective

c)  Wanting in Annexures -

NO v, /Page NOS ..o
d) Disunctly Typed? - -

Have full size envelopes bearing full address of L(
the Respondents been filed? 7

Are the given addresses, the registered addresses? ¢

Do the names of the parties stated in the copies,
tally with those indicated in the application?

poréa-oy i Wi At iniiighhat they are
true? _

. .‘_') - ("'« Fas
Are the facts for the case mentioned under item

No. 6 of the application.

"a) Concise? [f\
b)  Under distinct heads? , <
' [A——

¢)  Numbered consecutively?

Have the particulars for interim order prayed for, o

stated with reasons?
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Cheek Sheet
CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH ;
INDEX SHEET (DUPLICATE)
APPLICANT (8§) Jt - Voo o ){‘\ ¢ S -

.....................................................................................................................................................

...................................................................................................................................

Particulars to be examined . Endorserhent as to result
of examination
- |
l.g. Is the applicant competent to file this application? . é !
2. a) Isthe application in the prescribed form? (7

b) Isthe application in paper book form? S
c) Hﬂ}i‘fbnrf&ﬁ"k@ﬂ ﬁt}éﬁl?nr nf ramnlate cate nf tha g
3. Isthe application in time ? CL

If not by how many days is it bcyon.d time ?

p—

Has sufficient cause for not making the application in time stated? >

A R & S O T S S e . e e

3. . Is the application accompanied by B.D. / 1.P.O.
- for Rs. 50/-7 Number of B.D./1.P.O. to be recorded. ZL

6. Has the copy/copies of the order (s) against which :
the application is made, been filed? »&

7. (a) Have the copies of the documents relied upon ‘
by the.anplicant and mentianed in the annlicarian % i

(b) Have the documents referred to in (a) above b i
duly attested and numbered accordingly? [ I
()  Are the documents referred to in (a) above I I
neatly typed in double space? li

|- PT.0.
I
I

w3 L :




CENTRAL ADMINISTRATIVE TRIBUNAL |
HYDERABAD BENCH

I
INDEX SHEET (ORIGINAL) "

0O.A. NO.

1]
CAUSETITLE __ KNk atpwarta & s oft |

VERSUS

(L&%_&QMMEM&A& 1

I
S1.No. Description of Documents ; Page No.

Original Application
g PP i l g ’(

i
Material papers : '

bk ~ b

3. Vakalat

Objection Sheet

Spare Copies q é_bd‘i?)
' ' j o
6. Covers 9 CA/ -
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IR THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

PETITION FOR SPECIAL LENE TO APPEAL{CIVIL)N0.2217 OF 1994
(Petition under Article 136 of the Constitution of India

for Sacial leave to Appeal from the ordar dated the 26th
March,1993 of the Central Adminlstrative Tribunal(iiyderabad
Bench), at Hydersbad in 0,5,N0.B64 of 1992},

WITH
INTER LICUSORY LSOLIZTIOR NO

Application for stay with a
an ex-purte ordar),

2
prayer for

1, Union of Indisz, through
. Divisional Rallway Manager,
SeT.Railwzy, Guntakal,
Ansntamar District,

South Central Railsay., Guatakal,Arantaper District.

2. ' : eess Potitioners ,

Yersus

P.Ramagpa s/0 Kondappa%

Goods Diiver, Oftfice of the

Loc) Forélan Running (Diesel),

South Central Ra.‘llway, Gm“ro .

Diett.Ana‘nthapur.A.p. : et ’ i e
: eves Reap>mdent,

COR7Ms

EOM'ELE MR.,JUSTICE A.M, AMMADI
HON'ZLE MRL,JUSTICE YOUGESHAM DAYAL.

For the Petitimers s Nr,Anand Pracash, Senlor Advocate,
(Hq?.mka Sin and Mr.C-V.S.RaO.
ates with hin,}

THE PRTITION FCR S#&FBC L iE AVE TO APPEAL alongwith
THE APPLICATION FUOR &5TAX e=mant ed being callsd on
for hearing before this Court on ﬁie 1st day -of February,1994 .

UPON hearing counsel for the Petitiomers herein THIS COURT
while directing issue of Hotice returnsble within six weeks

t9 the Respondent herein to show cause why Special thm
be not granted to the petitioners hel in to Appeal to this T
Court against the Order of the Central Administrative Tribunal
sbove-ment oioned, DOTH ORUER that pending the hearing and
£inal disposal by this Court of the afores_qid Applicatiom

for Stay after motiSe, the operation of the Order dated

the 26th March, 1993 of the Central Administrative Trimumnal

.......‘2




' be and 15 hereby stayed till them

-— ] -

Hyderabad Bench) at Byderabad in 0.2, No.B64 of 1992,

ANJ THIS COJRT DOTH FUR”HER ORD?R that

_bje !Junctually observed and carried .’mto exemt:lon by all

- r

- cOncerned . - P i

&

/ﬂne spare CopY. : A

f'??.?:?%

.I f\/t

I

| SRS
W

S

- WITHESS the !-!on'ble Shri Mgnepalli Narayanarao

Venkatadmllah. .Chief Justice of India, at tl'l,e ‘Supreme Court,

Haw Delhi. dated thi.s the ist Gay of Febma:}!".l‘.?gdr.
S 54/~ i '
/'" rie "°PY/ / né%cggnm.-
CE:&_&L FOMINISTR ATIVE R IBUNALL HYDER ABAD BERC!‘I:HYDERABND.

P

J
: Btt@.ﬁ-&- 994,
\
Sd/- | .
Dy.Registr r(Judl)C .C.

-

visioaal Railway Manm;er,a.u.Rallwqfs, Anant‘.apur
District, Guntakal, -

2. The Sendop| Zﬁ{{iﬁyﬁ?’ml Personnal Off icer,$.C.Rlys,Gunt g‘cal,

1. The

List,
3. One copy to Hr S.Lakmh-na Reddy.Mvocate,CA‘r,Hyd.
4. One copy to H¥r.D.Gopal Rao,s.c.for Rlys,c,u' Hyd.

[Ny .
'Mmm”
W%.

swipare n,_},_ ;
a1nzg |
-

. - o -
. ] . - . .
o . !
KR . Ers T -
- P O S . . 4 S Lo L -
- - . . =
A {‘ - . ORI . [ . - - ] .
. . 5 L T . . .
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Phone :

K. VENKATESWAR RAOB A.LLB

ADVOCATE Near Ramalayam Opp:‘ute Flour Mill,
(Retired Audit Officer) New MNallakunta, Hyderabad - 44.

. List eof stepping up cases te bs pested en
7=11=1994 8s dirsctes.'
‘)/' W&j\q '
, o
1. 0A.874/0T<C AN 10, nA.1avaj94‘v////

2-2-1136/3/1, Jaya laxmi Nivas, .~ i

. DA.1001/9 11, 0OA.1193/94
T e

6. 0A,1366/93 | 15. 0A.616/94 o
7. 04.1523/83 16, 0A.832/94 .

—— - - PR Y

g, OA.69/94

BN L

(K. Udnkatasuara Raa)
Lounsel fior thc Applicents,

‘ Q)V{L”' ’Xb¥MﬂRﬂi%?cﬁy‘ ISVhI.CJN%Q

. \\\Q\‘\ *
4 &1 e B0
C’*ejmr-@“" 0\451~£r %»M.Sa\‘s\ Qrb”)
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. | HYDERABAD BENCH
o | RECORD_SECTION INDEX SHEET . qL '5 9 / 7
L oL 0., [D2s ; /199 3 B
) Applicant (s) ’E§4__lzkzaagauflxéiguzlijigL;_Lzsﬂ_dg_ggMZZé§§Zﬁmﬂ.
. Versus

b) Respondent(8) Tl p,g\/uz//,_, ? _Q/U\,Q./L_ﬂre MM“‘L‘,@QV’\
T Talieo ;9—57 M e a@um p

] Page N». |
- - - - ——-_—1--
- Irder sheet. i _ { £ 2 ’
; ; 1
Original ﬂppl‘icatioh ‘ 3 ["Z! // 3
Meterial Papers . _ . /.? ({5‘3 2 A
Order dated :30___,//”?0( o 94 F‘D;???

Counter Affidavit.

- - -‘“:]-y
Order Dated. : \__71,—\
Part. 11 § /
Duplicate Order Sheet. / /

" Application ] /

Meterial pavers, /

I Order IS,.t. ' /

" CounterY\ffld av1)‘,.

" Reply Affidavit

H Order Dt.

Part. III ! ) /
Vakalat. {_~—/ . '
Notice papers. t—/ C ‘ !

Mem> >f Apperiance. } "

: 4 _{ _ S TR

o~/

Reply Affidavit ___—-—/
: ) -

\
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~ IN THE CENTRAL ROMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0A:1035/93; 1366/93 |
and 69/94 date of decision : 30-11-94

Betuwean

K. Venkateswarly
U. Porna Chandra Rag

T. Subramanyam

P. Narayana Murthy

No Lakshmana Murthy

P. Venkat Rag «+ Applicants in 0A.1035/93
S. Siva Ramakrishna Murthy

P. Narasimham

M. Bhavanarayana

K. Eswar Rag

B.. Q4 tavki-hcnaryulu

Y. Chandrasekhar Rag

N. Venkoba Rag

5. K.R.G, Durga Prasada Rag

- * » % & * e e

—
CUDNOU LN -

=@
&0 b
- * a

16, T.5.R.A, Prasada Ragp

17. S. Rajesam -+ Applicents in DA.1366/93
18. B. Balasailu

19, T. Venkatacharyuluy

20. G.R.€.S5. Sastry

21. K. Venkata Ramana

22, G. Venkata Krishna Murthy

« A, Kiriti Rao

24, Narayana Rag |

25, Y. Sahab Saran «» Applicants in na .rafa4

N
&%)

and

1. The Chief General Manager
Telecommunications
Andhra Pradesh

Hyderabad

2. Union of India -

aepu.“urLieiécommunications Common respondents in
New Delhi «+"all the DAs,

COUNSEL FOR THE APPLICANTS: K. VENKATESWARA RAC, ADBVOCATE
- (in all the DAs.)
COUNSEL FOR THE RESPONDENTS N.V. RAGHAVA REDDY, SC for
' CENTRAL GOVT. (Fn all the DAs)

CGRAM - - ccmawsswnny AUy YIDE CHAIRMAN
HON. MR, R. RANGARAJAN, MEMBER (ADMN ) |




0.A,N0s1035/93; 1366/93 & 63/94. Date: 30,11,1994,

JUDGMENT

I as per Hon'ble Sri R.Rangarajan, Memler(Administrative) X

Sri K.Venkateswara Rao, learned counsel for the
|

applicants and Sri N.V.Raghava Reddy, learned Standing

Counsel for respondents in all the above OAs,

2. The contentions in all these OAs are same and
so was the relief asked for, Hence, all these Oas are

clubbed together and disposed of by a common order.

3, All the 6 applicants in 0.A.N0.1035/93 are working

as Accounts Officers under the control of R-1, Department of

Telecow, Andhra Pradesh}iﬁiﬁéﬁaged. This OA:was filed

praying for stepping up éf.theirfpay in the éaéee of Accounts

officer so as to equal to the pay of Sri J.N.Mishra (Staff
N0.81099) who was junior to them in the immediate lower

cadre of Junior Accounts Qfficer. |
4. The applicants numbering 11 in 0.A.Nﬁ.1366/93

are working as Accounts Officers under the control of R-1,
Department of Telecommunications, Andhra Pradesh, Hyderabad.

This OA was filed praying for stepping up of {their pay in

the cadre of Accounts Officer so as to equal [to the pay of

Sri K.Sankara Narayanan{Staff No.81537) who was junior to

them in the immediate lower cadre of Junior Accounts Officer.

'in 0.A.No.69/¢4
5. aApplicant Nos.l, 2, 3 & 7/are working as Accounts

Officers under the control of R-1, Department of Telecommu-

nicationa. aAndhra Pradesh. Hvderahad. Annliéant Nes.4. 5. 6
and 8, were also working as Accounts Officers under the

control of R-1, Department of Telecommunicat;ons, A.P.,
Hyderabad and they were retired on superannuation. All the
applicants in this O.A. prayéd j for stepping up of their
pay in the cadre of Accounts Officer so as td equal to the

pay of 5ri J.N.Mishra (Staff No0.81099) who was junior to

V%
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them in the cadre of Junior Accounts officer.

6o The posts of Junior Accounts Officer and Accounts

officer in the Telecommunications pDepartment are All India

cadre. The promotion from the post of Junior;Accounts
officer to Accounts Officer is on the basis of seniority-
cum-fitness. The avenue of promotion for the Accounts
officer is to the cadre of senior Accounts Officer and

from there to Assistant chief Accounts officer. and Chief

Accounts Qfficer.

-- a1l the above OAs there is no challenge to the

earlier adhoc promot....
tw~ juniors. The only

reli=f sought for by the applicants is thac . | ~ aso

antitled to step up of their pay with respect to their
juniors as ...

~~=t+s pnever refused the promotion even
on adhoc basis and that their juna.o-.
=~mntad on
adhoc basis without considering their cases for such aanu.
promoticu... ‘ .
~+ated by the applicants that the anamoly
in their monthly emoluments waws..
=~ the junior
drawing more pay than the senior was the creation of tue

department and hence their pay should be stepped up. They
rely on the following judgments wherein the stepping up of
pay was permitted under similar circumstances, The relied

~nn judgments are -

(i) Judgment ac. _:
‘ann
this Tribunal in 0.A.No.1l1-65n2kulam Bench of
"*V - Judgment dt. 11.1.1994 of Madras Bench

- . ﬁn/qg-
(iii) Judgment dt. 19.,7.1994 of Bangasu.-
in 0.As.N0.349/94 & 357 to 367/94: and

D



: 4
(iv) Judgment dt. 18.8.1994 of Calcutta Bench
in 0.A.No0.1426/93,
8. The lcarned counsel for the respondents relied

upon G.I.M.F. O.M.No,F,.2(78) E.III(A)/66 dated 4.2.1966
wherein three conditions were stipulated for stepping up

of pay. The respondents further stated that as the said
conditions were not fulfilled for stepping up of their pay
the applicants are not entitled for the same.. They also
quoted the letter No.4-31/92-pAT dt, 31.5.1993 by which
Stepping Up OL pay wWdd prLulluwiuvewe

9. This Bench had disposed‘of two OAs viz, 0.A.N0.974/93

and 1001/93 by its Judgment dt. 29.11.1994 wherein the

Y i—- AR e tma mtwmd lamler cdbénabkaAd ae the

applicants in these OAs, allowing the prayer of the applicants
for stepping up of their pay following the Judgments of
Ernakulam, Madras,QBSngalore and Calcutta Benches. It was
held in the above two OAs that it will be arbitrary if the
senior's pay in the promotional cadre is less than that

of their juniors and hence it will be wviolation of Article
14 of the Constitution of India, Letter dt. 31.5.,1393

of the Department of Telecommunications quoted by the
l2arned counsel for the respondents will have no application
to these cgses as it will have only prospective effect.

If at all the zkmwa instructions quoted in the said letter
are in order this letter will have no bearing in regard to

the cases on hand as the anamoly in all these cases had

UL e LSl Wil h 4 e WAl WA e e e -—— ————— - = — o

is also in nccordance with the view taken by the Calcutta

Bench of the Tribunal reported in Y 1994(3) SLTY (CAT) 378 -

Baidyanath Bandopadhyay Vs, Union of India and anor. ).

ees5/-

v
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10. It was also held in those two CAs disposed

of by thid Judgment dt., 29.11.1994 that the'applicénts

in those OAs are entitled to get monetary ﬁenefits

for three yeérs prior to the date of filing of those

OAs or from the date from which their junior is drawing
more pay thah that of the applicants who are senior
whichever is later. The normal convention bf‘allowing
monetary benefit-from one year prior to fil;ng of the OAs
as followed by this Bench in all cases has been varied to

three years as the applicants belong to All India cadre and

for other reasons stated therein,

11, As'the applicants in all these Oas afe similarly
situated as the applicants in 0,A.Nos.974/93 & 1003/93

we do not find any reasons to differ from éhe Judgment of
this Bench in the above quoted OAs,

|
12 Tn the result, the following directions are given:-

(i) Stepping up of pay as prayed for in 0,A,No.1035/93
is allowed in regard to the applicants therein. But, the
monetary benefit is limited from 1.9.1990 (this OA was filed

on 18,8.1993),

-

‘ e TN S T T | F{'\'I"I'in 0-A.No-1366/93
is allowed in regard to the applicants therein, but the

monetary benefit is limited from 25.4.1991,as! Sri K.Sankara
Narayanan, junior to the applicants with reference to whose

pay, the pay of the applicants has to be sFepped up was

promoted to the said post of Accounts Officer on 25.4.1991:)

\ !- ; NS

v
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(iid) Seepping up of pay aé prayed for in 0.A.No.

69/98 is allowed in regard to the applicants therein. But,
the monetary benefits are limited from 1.1.1991 (this ©aA
was filed on 28,12,1993). AaAs the applicants No.4, 5, 6
and 8 52@? retired from service on their sdperannuation,
their terminal oenefits have to be re-fixed taking into

revised fixation of pay if required and arﬁears of the

terminal benefits,if any, have to be paid accordingly.

12, The above OAs are ordered accordiﬁgly. No costs.//

ZZ ' ; \ /
(R.Rangarajan) ] ( ?.Neeladri Rao)
Member (Admn. ) : Vice Chairman

; : [T R

ST

Grn. ‘ Deputy Reqistrar(J)CC

To

. e el L ; i
ANuird Pracesh, “nyocicuwalds; ! ~=r=misnd mabd nne

2. The Director General, DEpt. of Telecommunications,
r_ghion of India, New Delhi.

3. bh@QcoPY to Mr.K.Venkateswar Raco, Advocate|, CAT.Hyd.
4. Cne copy to Mr.N.V.Raghava Reddy, Addl.CGSC.CAT.Hyd.
5.0ne copy to Library, CAT.Hyd.

@. One spare copy.

pvm



DISTRICT

Central Adminisfrative"rribunal
‘Hyderabad Bench, Hyderabad.

0.ANo. | o 2 4 ‘-'j of 1993

Memo of Appearance

w‘f'r‘.l 1?:‘-‘.‘."“:".“._1%':}%,_ )

- v 7 -‘ ' 7 ‘l
v ) :
Lo P ) !

BY . . ‘!I -

| | N.V. RAGHAVA REDDY
N ' ADVOCATE
o ADDL. STANDING COUNSEL FOR
l CENTRAL GOVERNMENT

Address for service :

\‘,¥___‘,naan,eahmat,£mnmalcii_



By

S,

Sir

Hyderabad.

3-9-

1992

Vs

.M“Mﬂﬂm,

TM/ |
HW""A and. awnslliy,

To

THE DEPUTY

REGISTRAR,
ISTRATIVE TRIBUNAL
ABAD

LN

Applicant

cespunuent
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' o . " APPLICANT
o Advocate for PETITIONER
‘ ! ' - ‘RESPONDENT
: '
!
' ) APPLICANT
Advocate for PETITIONER
RESPONDENT
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Address for service of the said Advocate is at :
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e
= In the Andhra Pradesh Administrative Tribuﬂal.

'y
at Hyderabad.

G X \‘Q-\:Q\,M\N\}JVQJ\"\ 0 W facpven aneonvey, {0 o ) T"%\;""n"‘%""‘&“’. OV Q}{)p

Ny \\\w@;?f Er N :Lié\t;&kyvqw\%\:\w’nj,. ) Vv U5 | (tliosy

o~

L 0ANe. .. YOS of 1993 N
o S © Applicant$
. : . Petitioner
' , "VERSUS }
3 sl | ; \1’\9.\ ey ﬁ&l TTLTRIIREUS VAN L y 4
‘ b ) M \’\\(ﬁ/ w ’ N I ) H’E]L‘QQ 'xd‘\r\i/ Respondent 5/_,, g

\:Q ) wreenty el aex %'\DQ'
DT N e AN i
etitioner

fW L " . 4 I -, - [ —

e QJ'L‘V Q/\M)i_e,\ N@J\ij\ 2o\ § Wi thasie A\ t\@\)&ﬁv 31 © Respondents,

~ . - L a . .
(\\L)v mw&wo\hw WY MadAS o - (\\:\.ﬁv&/ (S OIN L"*\‘“@“\’Y&W\N'\Yb),%) AT 3’[@\)

enfbeg N\:\&a -rd&wm,{“w\u yd

Applicant-

In the above Petitioner do hereby appoint and retain,

. | :
‘ ! - ¥
Advocate’s of the High Court to appear for mejus in above Petition and to
conduct and prosecute [or defend] the and all proceedings that may be taken in respect of any
application connected with the same any degree or order passed therein. _including, all application
- for return of documents or the receipt or any moneys that may be payable to mefus in the said

. Y PCIn t : - . . . | .
&l appiiéations 1ot feVew antCrur feyve o il wdinen. edat. Clsurad Y Ff tha | attare Pattant and in

U Ko S

N R T S
I Certity that the contents of this VAKALAT were readout and explained in English

and Telugu.....................In my presence to the executents who appeared perfectly to understand the
sare and made his/her/their signature of mark in my presence. |
e

- EXECUIEQ Lelgre e uns AN AL l’\v Avv ;aa_j o
1 |
J

-

cate. Hyderabad.
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1Y THE CENTRAL ADMINISTRATIVE TRIBUNAL, AT : LYDERABAD

a0, 65 or 1003

in

C.ATo, Z2S0R oF 1993

Between:-

K. Venkateswarlu. v i
U, Purna Chandra Rao, :
T, Bubramanyamn,

F.Naraynna Murthy.

. H,Lakshmana Murthy.

E.Venkat Rao, «»i Applicants. f

/
Y U1 s W p s
o

And _ i

The Chief General Manager, |
Telecommunications, Andhra Pradesh, }
Hyderabad,

Union of India, represented by the
Lirector General, Department of

Telecommunications, New Delhi. e..Reannndante

PETITIOWUNDER SECTION 4(5)(a) OF CAT|PRCCEEDURE

e — an - g T — 78 78—y

) i
For the reasons stated in the dcconpanying petition,
: ;
it is humbly prayed that this Hon ble Tribkunsl may be pleased
! I . O

to permit the applicants to file one O,A. as the cepe of
\ * . '

7 action mX is same, relief sought for same, are| working in
‘ : i
' = . - - i .
the same department and respeondents are same and pass such

other order or orders as this on ble Tribunal|may deem
=] -

fit and proper in the circumstances of the case.,

Hyderabad, | \.L:\jtJ\\;jéi“ﬂeﬂV\jﬁﬂﬁl”"—

Dated:s - , Counsel for the Applicants,

B



IN THE CENTRAL ADMINISTRATIVI TRIBUNAL AT} : HYDERABAD
M.ALNO., - 65)  OF 1993

0.A,No. Z2WoQ OF 1993
/\\_ ,

Between: - , |

K,Venkateswarlu.
. U.Purna Chandra Rao.
. T.Subramanyam,
P,Narayana Murthy,
. N,Lakshmana Murthy,
. P.Venkat Rao. : ' . «.. Applicants

1
2
3
4
5
6

And | - ,

1. The Chief General Manager, : '
Telecommunications, A.FP,.,
Hydeg&abad.

2., Union of Indig represented by the
Director CGeneral, Department of
Telecommunic=tions, New Delhi. . «.. Respondents.,

BRIEF FACTS OF THE CASE:-

!
well acaunainted with the facts of the caseﬁ
2. We submit that we are all working as Hccounts Officers
t
in the Department of Telecommunications. The relief sought
respendents are same, ﬁ
' |
BOLTEF: - Itis therefore prayed that this Hon'ble Tribunal
may be pleased topermit us to file single OhA, on behalf
of all of us and pass such other order or ogxders s this
Hon'ble Tribunal may deem fit and proper inj the circumstances
of the case,

VERIFICATION

——— Ty - ————

LT WIS LD LS, P pL AT ULE Uo Leleby solLemnmLy ana

e g

sincerely sffirm and that the contents of t?e above paras are
true to our personal knowledge and the factsg stated ahoveare
true from our perscnal knowleége and we hav? ot suppressed

any material facts. i

Hyderabad,' _ S1gnature of the Applicant
Dated: 5 ‘ \\) l}:—f\dehb_pzs‘-ﬁ%&)\oﬂ; l,
() %/ﬂ——
(?7 %ﬁjdgv/fﬁxamﬁvfp,~
"oy
08 o

5qrysz 7
Q‘b / %WA«@ |
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\ - ' AN THE CENTRAL ADMNINISTRATIVE
o TRIBUNAL AT : FYDERABAD

MoA L NOL OF 1993

0.3, No. OF 1993

........

" MISCELLANEQUS APPLICATION
e .

W = szxjgi\&(§f5(}¥jtﬁf”
Cpa Prodn

Mr. K.,Venkzteshwara Rzo,

Counsel for the Applicints.
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TELECOM "“G‘E”m

| eﬂse.

IN THE CENTRAL. ADM!NISTRATIVE

TRIBUNAL HYDERABAD BENCH AT
. HYDERABAD. A.P.

6: 65(/199%

N 26\ A
o.A.STJo. g 508’// 199 3\

AN

PETITION FOR SEEKING PERMISSION
. TO ADD ADDITIONAL APPLICANTS IN
A SINGLE ORIGINAL APPLICATION

//"'

.QAJ\.l 3 }’Old(Q.D

COUNS_EL FOR THE APPLICANTS.

o AND

MM - tr—o-qxuom Ceddny
€. ADDL. STANg NG COUNseL (.
FOR C.G. BEYS.
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S/.No. Description of Documents. Page. No.
Part, |
Order Sheet : { ’_‘
Criginal Application Q/{,‘ - ? ( M p 9
Ma-terial Papers ‘a’“.’ — Ié,
Order dated 125 ¥ oyed ,GW wha
Counter Affidavi. R 19 h’f —
Reply Affidavit —
Order dated
Part. il
Duplicate Order Sheet. \"‘(2,
Application P9 _q' y ] _ t!
" Material Papers i 54
Order dt. g 57 tdoy Nor ) wn -
A _
Counter Affidavit U HK —
Reply Affidavit :
" Order dt. Pl
Bart-lli
Vakalat
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/Notice Papers
9 {5y
Memo of Appearance
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CENTRAL ADMINISTRATIVE TRIBUNAL .

I
HYDERABAD BENCH “iif
g .ve. G2(qr L. - k
O.A. No. ‘035 of 1993 .
){ . \/,Q,lecn ﬁ:é«mz-/ﬁu (S‘_ S %’tv\ : Applicant (S)

+

Respondent (S)

|| M\f %Mm)‘)ZCuD (-'(l\'(\’l '_—D_L\_mvg \w&-\*&&%aﬂ'—_

OFFICE NOTE

ORDERS OF THE TRIBUNAL

ALY LR

21~G-05

‘\_/\\n\" o

Lve & On 3-8-95

‘H"Elﬁa 4ﬁnrrﬁ9§7= {
m )

CR.43, 47 to aﬁ, & 52 Lo 65 af 9¢

o

&)

It Lo statod for the respondents
that all thane metiers wer: taforcdd
tt Telecum Bossd eno in some canes
the Chiof Genersl Maneger, tydersbad,
circle, was advised ic pey ihe emdull
&8 por the judgemsat in the 2339.99
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT ¢ 'HYDERABAD BENCH
AT :: HYDERABAD i

-

C.P.NO. D2 OF 1995 n
in

0,AJNO, 1035 OF 1993 |

Between:- : :

1. K.Venkateswarlu, S/o.K.Parendamaiah, aged|about

" 50 years, Accounts Officer, 0/o.the Chief' General
Manager, Telecommunications, Doorsancahr Bhavan,
Hyderabad, ‘ ;

2, U.Purna Cﬁandra Rao, s/o.Narasimha Rao, aged about
47 years, Accounts Officer, O/o,the Hyderabad Telehpone
Distirct, Hyderabad, |

3. T.Suﬁramanyam. s/o;T.Appanna, aged about 58 years,
Accounts Officer 0/o,the General Manager, Hyderabad
Telephone District,

4. P,Narayana Murthy, S/o,P.Mulaswamy aged about 54
- - b -&"‘|

Y - A P g I L
MNP lamndde™"
|

5. N.Lakshmana Murthy, S/o.N.Akkayya, aged about 45
years, Accounts Officer,!0/o,the General Manager,
Hyderabad Telephone Distridt, Hyderabad.

i —le— = muws Gy werevarayana, aged about 4b ears,
Accounts Officer, O/o.the Director, Mtce, Hyderabad.
++. APPLICANTS
" AND |

1. Shri M.V.Bhaskar Rao, the Chief General Manager,
Telecommunication, A.P.Circle, Hyderabad.

¥ - . Jﬁ- "

t

2. shri R.K.Thakkar, the Director General and Chairman
Telecom Commission, New Delhi. )

Je Shri K,N.Viswanathan, CGM Maintenance, S.TIR.
Madras, 39,'Rajaji salai, Madras - 600 001!

4 . .
4. Shril R.Ranganathan, the Chief General Manager Projects,
No.3. Ethraj Sali Madras - 600 105, '
- ‘ cee R:E§1?LONDENTS >
PETITION FILED UNDER SEC,17 OF THE CENTRAL ADMINISTRATIVE
TRIBUNAL® ACT ,* LO8E, & =~ & 1 a4 5 F o m e e

T o a —— o A
1t ¥ Ty - iy

For the reasons stated in the accompanyigg affidavit the
petitione; here;n prays that this Hon'ble Tribunal may be pleased
to tékéicénéisance‘of the céntempt case filedI?ganist the res-
pondents and punish them for deliberetely floufing the orders
in 0.A.No0.1035/93 and pass such relief or reliefs aa this
Hon*ble Tribunal may deem fit and proper in thg circumstances

he. roasa
Rfa&Panad;

Dated: ) (\/Q\AL&A—M V\\,Qt\ /{9\/\l

Counsel for the Petitioner

|




4, shri R,Ranganathan.__the. hig&. "ros5e- -

m\ /
e

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
AT :3: HYDERABAD '

C.P.NO. D9 OF 1995

in
0,A.NO, 1035 OF 1993

Betweens=
1. K.,Venkateswarlu !
2. U,Purna Chandra Rao
3. T.Subramanyam

4. P.Nyrayana Murthy
5. N,Lakshmana Murthy
6. P.Venkat Rao,

|

|
cse APPLI?ANTS
AND

1. shri M.V.Bhaskar Rao, the Chief General Manager,
Teledommunications, A.P.Circle, Hyderabad,
s mer—eeme s waw wascuLul Veneral and Chairman
- Telecom Commission, New Delhi.

3. Shri K.N.Viswanathan, CGM, S.T.R., Madras, 39,
Rajaji salai, Madras, 600 001, i

¢ .« RESPONDENTS

AFFIDIVIT

i
I, K.Venkateswarlu, S/o.K.Parandamaiah, aged about
' . !
50 years, Working as Chief. Accounts Offcer in the Department

of Telecommunication, Hyderabad do hereby sole%nly and sincerely

affirm and state as follows:-

- ’ —_—— = amme  walks

3 LS SR

main O.A, and as such I am well acquainted wxx with the facts
of the case. I am filing this affidivit on my %ehalf as well

as on behalf on other applicants in the 0.A, who have authe _
e e e 4T LELS THE game,

3) I, submit that we filed the above 0.A., for a dedlar-
ation that we are entitled to have our pay stepﬁed up on par
with our junior J.N. Mishra to the stage of %.2900/- as on
12.6. 89 in the scale of 2375-~75~-3200-100-3500 of Accounts
Offlsgrsrwith all consequential benefits. The 3bove O.As.
was disposed of by the Hon'ble Tribunal along with other © A8,

@7
on 30.11.94 allowing stepping up of our pay/praéed for xhkax

Xke but the monetry benefits is limited from 1.9}90. I
o : : _ e - wanwds @ QLI to the

' -
Director eneral & Chairman Telecom Commission




Qv ©

|I
Director General & Chairman Telecom commission and also the
Chief General Manager, A.P,.,Circle, om 27.4.?5 for implementing
the judgement of the Hon8ble Tribunal but so far there has
been mo response. The fourth & fifth applicants in the O.A.
have also madé representations to the Cheiﬁ#General Manager
Projects, Madras, Chief Ceneral Manager Maintenance STR

lF

4) I submit that even tough the Hon'blﬁ Tribunal allowed

Madras, respectively.

- the above 0.4, as early as on 30.11.94 theirespondents have

not implemented the said judgement without"any valid reasons,
or justificatiogz. The respondents have déliberately and
willfully disobeyed the orders of this Hon@ble Tribunal whigh
cannot be permitted in a democratic set upﬂordained by rule

of law. The respondents have therefore committed withfull

. ) . o “ . o 30"‘\\“0\

- HA"11_M

in 0;A.No.1035/93 and thus committed conteﬁpt of court under

. |\
Sec,17 of the Admn.Tribunal‘s, Act, 1985 aﬁd are therefore

5) I, therefore pray that this Hon'ble Tribunal may be

liable to be punished.

I
pleased to admit that contempt case aganist the respondents and

punish them for deliberately and willfullwg

li

of this Hon&ble Tribunal, ;

floutirng the orders

6) I submit that similacl’ judgement of| Hon'ble Ernakulam,

Banglore, Bombay Benches relating to steeping up of pay were

| S
already implemented by the respondents. It’is tﬁgéievant to

N e e - SN —A Ll 1l smmmmAanAanmbs ssasnntiaed Fha TNAMS -

ment and order of the Hon'ble Nagpur bencﬂ in 0.A,91/93 in a
similar matter was dismissed by the Hon'bﬁe Supreme Court, It
|

is only in the case of the applicant discriiminatdon was shown.
7 I, therefore pray that this Hon'ble Tribunal may be
pleased to admit the contempt case gganisé the respondents and
punish them for deliberetely and wi¥lfully flouting the orders
of this Hon'ble Tribunal dt.30.11.94 in oJA.No.1o35/93 and pass
such Qrﬁer or orders as this Hon'ble Tribuna}, may deem fit an
proper in the circumstances of the case. ! N .

Solemnly and sincerely affirm j D
’ eponent
atingderadathic MY Aav Afn a0gs | P

"L-..a—u_,tm
Advocate at Hyderabad "
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CORTRSS /930 4566 /94 '
and 69704 . - daty gf decisiogn 30-11.n

Batwaan .
Venkatesuar), e
Porna Chandpes [ o
Subramanyam

Narayuang fur ghy

Likshimana Murthy'

Venkal Rag : +« Annlicants in A 1095 fa
Siva Ramakriyhng Rurthy

Naraslmham

Bhnuanarayuna

Lsvar Niug

« Pilchajap _

. T.V.5, kK, heharyyly

Y. Cnandrasekhur Rag

N Venkoba Ran

K.R.G, Durga Prasaga Ran

T.5.1.A, Prasada Rag . -

3. Rojeaay : vo Applicantg in Oﬂ,,}ﬂﬁfﬁﬂ
a. Dalaaajly '

T. Uenkatacharyulu-

LG.r,C.5, Jastry E

Ke Vonkata ﬁamupo

G. Venkata Krishna Nurthy

Ao Kiriti Rao -

Narayan, ftug

Y. Sahan Saran ‘ o Applicang s in AN /04

)
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. The Chiar General Managerp
Talecommunicatiuns

Aodhia F’radubh

Hyeh rithigd

2. Unign of India

rep. by thg Director Genera)

Dept, of Tﬁluummmunicutiona ‘ Comnon Tacpandont o NI
Hew Dalni ' ee 211 thn 0ny,

CounseL Faon THE APﬂLICHNTS: K.’UENKATESUAHA nﬂU, RQUUEHJE
in all the O4s,)
COUNSEL FGR THE HESﬂUNDENTS PONLY. HAGHAY A REDDY-AGPLﬁF“Hnu)

| Il SR W

- AIRLAY]

HON, mir, Justrice V. NEELADR] RAD, yIce CHAT nmA N
HON. mn, p, RANGARAIAN, MEMBER (ADMw )




U b Sty LG/ b dnfud. bader 4,

JUDGHE NT “i!"
(LA N LA TR L TR STy L TR R T ]

\\ \‘I as poe Hon'hle Sel Baltangacajan, thnolee (Akein b l\.u I RVIPR

“

5ri K.Venkateswara jtao, learned counsel Cor e
[ .

applicauts and Sri N.V,Raghava Reddy, lecarn-d Standing
~Counsel for respondents in all the ahove Oas,

2, The contentions in all these 0As are suzice and

50 was the relief asie:d for. Hencoe, all theze OUns arc

clubbed togethar and disposed of by a couman order,

3. All the 6 applicants in 0.AN0.1035/03 are unrking

as Acvccounts Cfficors under phe contraol of -1, Du[';.‘ir‘l,nu-nt: o f
Telecom, Andhta Pradesh,iny@E:abad. This OA was filed
praying lor stepping ué'of their pay in the cades of Account=s
Officer so as to equal to ﬁhe pay of Srl J.N.Mishra (Staff
NO.B1099) who was juniof to them in the lmmediate lower

c»dre of Junior hccounts Of ficer,

a, Thé applicanﬁs numbering 11 in O0,A.Na.1366/93

are working aslnccounts CEflcers under the control of fe-1,
Departwent of Telecommunications, Andhra Pradesh, Hyderabod,
This OA was flled praying for stepping wup of their nay in

the cadre of pccounts Offfcer so as to ngual to the pay of
Sri K.3ankara Narayanan{Staff No.B81537) wlio was junior to
them in the 1m&ediate lower cadre of Junlor Accounts Off fcer,

‘ , . in 0.A.HO.69/C4
N 5. applicant Nos.l, 2, 3 & 7/are working as hccounts

Officers under the control of R-l, Department of Teloconmue
nications, Andhra Pradesh, Hydurabud Applicant Nos.4, &5, 6
RN ’
and B, were also working as Accounts OLficers undnr thye
control of A-1, Department of Telecomnunlcatjons, AT,
Hyderabad and they were.retifed on superannuation., "All the
' applicants in this O.A. praycd for stepping up of fhwir
pay in the cadre of Accounts Offici = 50 as Lo equal to the

pay of Gri J.N.Mishra (Staff No.010%97) who wis funlor ko

>



~
~

R N

thew I Uhe aadre of Jundor Aveounto 01 Ceer,

6. The posts of Junior Accounts Officer and hccounts
Officer in the Telecownunications Department are All Tmltba
cadre, The promotion from the post of Junior hAccounts

Officer to Accounts Officer is on the basis of senfortty-

cuin-fitness,  The aveaue of promotion for the bdomounts
Officer is to the cadre of Senitor hocounts Oio.cer and
from there to Assistant Chlef Accounts Officer and Chicd

hccounts Officer. .

7. In all the above Ohs there is no challenge to the:
earller adhoe promotion of their juniors, Tha only
reli-f sought for by the amplicants is that thay‘ave nloo

entitled to stepn up of thelr pny with respect to their
\ |
juniors as the app}icants never refused the promotion oven

on adhoe basis apd that their juniors were promched on
adhor basis without considering thelr cases for such adhoae
promotions, Tt is stated by the applidants that the oooasly

in their monthly emoluments waa-arasnt. .l e, the juninv

Arawvinm mAara =00 0 4 liam dbim .ot

department and hence their nay should Le atepped un,  They
rely on the followlng juwldgments whiciein the svesping oo of
pay was perpiteed under similarv clronmstances,  The ralioadg

upon judgments are -

(1) Jwigment dt, 29.10,1997 of Ernakulam Dench of
this Tribunal In O.A.¥0.1156/93, ‘

(il) Juidgwent dt, 11,1.1994 of MHadras lench
in O.A.N0.1129/93,

(141) Judjment dt, 19,7.1991 of Bangalere Denah
in 0.A8.H0,349/94 & 357 to 367/%; and

o
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(tv) Judgm;ut de, 10.0,1994 df Calcutta ldhch t/QDZ§§£> \
| :_moano.mzs/aa._,_ DU | R =

P

, - l‘ 41 :_‘: ° ’ "i'-;.“': o
B. :;,iTha 1warned couns al for the rospondents relied

1upon Gal4M, r. O, M. No F 2(78) E.III(A)/GG daLed 4.2.19064
wharein three conditions were stipulated for stepping up
of pay. ﬁfhw pondents fuLéH;rU;taLcd that as the said

-conditionu wera not fulfillud fot stepptng up of their pay

AR

the dpplicanL° are not entitled for the same.. They also

quoced the letter NOy 4~ 31/92-par dt, 31,5,1993 by which

stepping up of paf gas prohobited.

9. Thjs Bench had dioﬁOJGd of two OAS viz, 0.A.N0.974/93
and 1001/93 by its Judgment dt. 29 11,1994 wherein the
applicant» ‘in tha"v Oha nre similurly situnted a3 the
applicants. in thege OAs allowing the prayer of the applicants

for Jtupplng upsof tholr pay followlng the Jud;mnnta of
LLuunuJam4 manLa-,-unn axorc ana- Calcutta BLHChL:. It was

held in. the abovp thwogs that it will be arbitrary 1f the
senior s pay in thu promotional cadre is less than tha<-

of their Juniors and hence At wil] be violation of hrtirlﬂ
14 of the Constltutlon of India | letter de, 31.>.1133

of thea Depurtnmnt of Tclec0mmunications quotcd by the

learned counsel for the responiunts will have no dnnli Arinn
to thess cases as 1t will have only prospective of feen,

If at all the mhwux instructions Quotcd in the said l:trer
are in order this letter will have no bearing in regard to
the cases on hand as the anamoly in all these cases had
occurred earlier to the issue of that leitor This viiew

is also in ~ccordance w%th the view taken by the Calcutta
Bench of 'the Tribunal reported in I 1994(3) SLT.(cAT) 170 -

Daidyanath Bandopadhyay Vs. Union of Tndia and anor, ).

N
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10, Tt was aluo held fo thava Cuo vieg Lo

af by thiﬁ Julanent de, 29,11,1994 (hat 1he appbieanta

In Lthose OAs are entitled to get monttary lra ity

for thre: years prior to the date of riling of thosn:

OAs or from the date from which their Junior 13 draw@n1
more pay thant tha of the spplicants who are senior
whichever is latec, The normal convention of allouing
monetary benefit from one year prior to £iling of the OAs
as followed by this Bench in all cases has been varied to
three yeurs as the applicants belong to All Tndia cadre and

for other reasons stated therein,

11, As the applicants in all these Oxas are St b Ty

sttaated as the applicants in O.A. NQJ.971/93 & 1001 /97
w2 d0 NOL LINA daiy Leansuio ww wee e . ..

this pench in the above quoted OAs,
12, In the result, the following directisons are B AT

(i) Stepping ap ol pay as prayed for in OLAVHG, TR, 753
is allowed in rzgard to the applicants therein., Dutr, tho
monetary benefit is limited from 1,9,1990 (this 0A was £ilr)
on 18,8,.1993),

(1) Stepplng wp of pay as prayed for in Q.A.No.1366,9 5
g allowed in re,jard to the applicants thereiln, but the
monetary benefit is limited from 25,4, 109]ﬂmaC'ri KiSankara
Narayanan, funlor to the applicants with refrrence to yhnen
pay, the pay of the'applicanta hag to he stepped op was

promoted to the sald post of Accounts Officer an 25.4.1991,)

Y\ ‘ | | N Y
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! (LiL) Geopplog up of pay ag prayed Lor fo 0,500,

\‘ G9/98 19 allowed In regard to tha applicants theaeln,  bnt,
the monctary Lencfits are llwited fran 1.1,.719910 (ehis ©n

was Flled on 28.12,1993), As the applicants uo.d, 4%, o
L },'!l ‘.D

and 8 wite retired from service on their Supetdnnuticn,
their terminsl cenefits have to be re-flxed taking inio
revised fixation of pay {f quired and arveasrs of the

terininal uunﬁfitp,Lf any,  have to e padd aocerdingly,

12, The above OAs are ordered accordlingly, o ot e,

W, .-IDHUTOI'ﬂlmLUP }
\ l 6(5 e ..hu!\h' PvaewdyTiT "Qh ! k(" ._‘._‘I:(.t.;k

Dide.: rerem 12 —-.-
l t,'n T Hn k( M

eatryl .". R :':: ce THDwas
b e Lone

P'..,::r:;t,‘.,:j

To

1. The Chief GCeneral Manage:r, Telecommunication:,
nndhra Pradesh, Hydﬂrahad.

2. The Birector Gem':ral, | e of Teloaommundcat fongs,
_Iiton ol 1ndia, How hi.

3. l.'\qm-{kcopy to MrL.E,Venkatoeswar Roo, Advocate, CAT.Hyd.,
4, Cne copy to Mr.N.V.Raghava keddy, Add) ,OCSC.CAT. Yy,
5.0n¢ copy to Library, Cal.lyd.

6. OnC Bpare copy.

pvin
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K. VENKATESWAR RAO . A, LL & Phone .
‘ 2.2.-1136}3{ 1, Jaya tamPRGZ,

ADVOCATE Near Ramalayam Opg: osite Flour Mil,
{Retired Audit Oificer) ‘ New Natlokunta, Hyderabad - 44
nﬁgdvnﬁ » uh
551&"1 ﬁni 11 1% #m"m I.Aq;f.jﬁ
Chartiuan Tyelecw Coaudsuion
ganciiar thavon
HGat Hw;ﬁéctud LiC .
Subaw Ol Ha&,\/ Lata of Judcuasnt
1001/983 py Hon'ble CAT, Hyd
' B uwa v eras 84 $OuA _/
o ' \///
1324/95//1223/94
616/94y71

23eh/s ’/035 2 1< P8 S ¥R S A
- Y

zrﬁafgzcég/a u///// a \//////

]G30, 109 A /N

-

addpeus you iy es followsi=
Z Hy clicuis £41a0d the akove origineld ppubicationg 1
in e vun*hm Cantrtal Adms.nwaratiw ’i‘r;umaml Hyderulad

Am————— T -

i o Al raw R

on pa¥ with thely respuctive Juniors sshq hm‘l the Lol
£4% of ﬂaxnu;eana\pxamationfgnﬂtha &ﬁdﬂﬁ aﬁ Accounts
OEELCGER The vxiginal epplications mnmaﬂed BLOVE
ware allowed by the Hon'ble TEikuna) flydagabad on
29.31,44 and e1le04, LY Airenting the respendeots
cheroin to ptep up L€ pay of tha applicanty &o priayed
for, 'Tue Judgesants ware not. jupioged Jiaplaaencad o
Bidy diye 1t io rpleumak reliably lerani thet pimilax

Judye wutg in owhor circles nanely karakn,Koxanataks,.
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K. VENKATESWAR RAO® 4.8 2-2-1136{3/ 1, J?ﬁ%ggg Nivas,

ADVOCATE Near Ramalayam Ogpposite Flaur Mill,

{Retired Audit Officer) New Nallakunta, Hyderabad - 44.

Muharastra clircles etC., were already implenenteds,
1t is also relevant to state that the $,L,p filed
by the Government in these matters was alreédy dis-
missed. :

In view of the above, I request you s5ir, O

ciause necessary instructions to impleaent the
Judge.nents WitHuue suws—o— -

proceedings.
with Beét Regards,
XLILE DD kb W oo . (l
\ &L&MQ——-&H on
(Kqunka eswara R \5 ﬁd
Copz toi~-

shri.m v.Bhaskar Rao, Garu chief General ManagerX

Telecom, A.P.Cricle Door Sanchar Bhavan, Hampally
Siation Road, Hyderabad foxr Kind information and

necessary action.

7&\%\,\ - umw(g A
[\«%\ Ny o W VL
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o . 15/01/'95-
.o Ani o b 3ALY ew vy el
s ‘Iha Chief Ceneral Hanager. IR
- Southern Telecon Projects, f B
lHot13, Ethira} Saiai. v S _ .
BADRAS = 600 JQ3e& ~ "7 T { ZHROUGH FROPER CUAUIIEL )
. Bubte Stepping up of psy of Senfor Officer nt
: gar with that of Junior = Requeat for
mplementation of thoe Judrieme’nt dnted
50-*1161!914 ef Hon'ble CAT.poHyderahnad in OA,
. o 1035[93 «~ Regnrding,
E‘;_A_J 1..‘ P I B B
Bir, ’ ' l"ﬁ ,

e ogume adBUbDLE that Honihle CAT.oHpdorabed Bench fn toeic,. g
. that my pay should be stepped up on por with my Junifor Shri.
J.NMISHIA, Accounts Ot!ioer and nonetsry benéfit should be nllowcr’i
: 2y to me from 01«39«00, A Phato. gopy of the satd judgement dated
e 30+11«94 hus alresdy been, forwarded to your office by GeMeTePao D
for taking further necessary action in the metter.

\/ | It 1a léaﬁ;t :that $n a aimtlor tnse, the judpgement
| dated 19794 of ch'nmo CATesBombay bench in OA.Rot 920/93 hne?
o orderg 1gsued by P;O.H.m,‘jeeta. Bombny vido Hot CGHP/BI’/Gm.SWO/""e

dated 10=195 13 cnhtosed for :tavour of information,

. . 1 therdfore reduest you to consider my conre in
the aeme manner and cause to issue necesssry orders at an esrly
dnte for 1.rnp1enentatloﬂ 6f the judgement dated 30-11-94 of Hon'dle
CATe,Hyderabod in OAJNeé 1035/93 by stepping up my pay on pnr with
my Junior Shri. JeH.MISHRA, Adcmmte Otﬂ.eer.

R .

'I‘hanking ycu Siﬂ i o

. .- U,‘-.-...-—M.-n-...u..: u—,,. e -1-!--;. .ui .
i T T At
.'- ' ' R ,‘, ‘ ='|
1 "}ﬁ - "“"'1-". e
H |‘ ‘
Encls CGMP..meqy lotter dtdoﬁ 10-0-95.
N - "
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AT :: HYDE?%EV,’
C.P.NO, OF 1995 !
in
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@.A.NO, 10350F 1993

¢
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(& ¢ T Y
B CIOPETRR: o
P I

; . PETITION FILED UNDER SEC.17 OF
. THE CENTRAL ADMINISTRATIVE

.. TRIBUNAL ACT, 1985

* % %

%ﬂ/uqﬂim W

g &

T

Mﬁ* K.Venkateswara Rao

Counsel for the Peitioner§
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. - 'VARALAT

IN

0. A. No.

of 199 :

ACCERTED

e ™~
3 w
1

o

i
\\, APPLICANT
. ]

Advocate for PETITIONER

1 “"‘
' - APPLICANT
Advocate for PETITIONER o
]
[t ; i
: : Address for Service of the said Advocate is at,
DN 2 /) TR
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W) Q““’\“’a—«m\&q&i ) m&\%&m\@«@& | b
(‘) KVQ\\MWM L) W %’T—Mﬁw‘%ﬂl Petitioner
\ VERSUS ,
: espondent
K\)&‘\"\" Mr\('@r\&ﬁ\_@\/\m@) SL\]LW\&\(_QV Respond
\}) YW - \K/\S\NMMV; @ P{-.P\O\v@»mwd_’_m
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‘- +.-“nhnua Patitinner do hereby appoint and retain,
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- Advocate’s of the High Court to appear for me/us in above Petition and
to conduct and prosecute (or defend} the and all proceedings that may be taken .n respect of any
application connected with the same any degree or order passed therein including all application
for return of documents or the receipt or any moneys that may be payable to mefus in the said
Appeal/Petition and aiso to aopear in all applications under Clause XV of the Letters Pattent and

“nad $av lanys ta the Supreme Court of India.
. L ‘N ! —_
N ﬂ“‘l}

oI )

Q?} VS 'Y e

o Certify that the coOntenis 01 1tus vmeee. .
and Telugu....cccenvuvennsdiein My presence to the executants who appeared perfectly to understand

the same and made his/her/their signature of mark in my presence.
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Advocate's Hyderabaéﬂ.
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by S:Q_TT\L CL%W D’\o_nc-?ﬁ Tulr;(,m 2 ;’-\P -Hycl A Orh . gaohﬂ{r_ WM&L};"E;:*

Uepartment sesking leave to appeal/+ppead 3gainst the

~Qe, to.3-97%
Order/Judgment of this Hon'ble Tflhunal dated 2o - -y 2912 i

1635, 1366 (A8 A 69[aY  1qqn ru.z]‘h, &5%’%36’2
and :pade in B8R, /0,48 lo%[qg‘ ]57_3/53 us bqgﬁ;The Suprame Court

lms nzé .
was pleased to m/ﬂllou/ . the L . 309831&&!@9/
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and the letter/order of the Supreme Court of India are enclosed

herewith for perusal,
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D.No.2164/95/etc.ete . [XITA.
Gapreme Court of ndia '
New Delhi.

Dated this the _____.May, 1998.

o w1

From: The Registrar (Judicial),
Supreme Court of India,
New Delhi.

To: The Registrar, 4
Central Administrative Tribunal, i~

erahad Zeinch,

0.5-10~12%, Ist Floor, -
HACA Bhavasn. Post Bor No.10 G
(opp: Puslic Cardens),

Hyderabad -~ 500 0oL,

CIVIL APPEAL NOS.8690 TO 8694, 8680-82, B8684-5686, n687,
3689 OF 1996, 689, 6267-6268; 690,76277, 6278, 6284 AND

6287 OF 1997. RS — J—

The Chief General Manager,
Telecommunications, A.Pe,

Hyderabad and Ors. Appellants. | e
Versus
'N.Balahrishna and Ors. Respondents.
Sir,
T ' In continuation of this Registry's letter of even number

dated the S5th November, 1997, 1 am directed to transmit herewith for

necessary action a certified copy of the Decree dated the 12th

September, 1997 of the Supreme Court in the said appealS. i

>

—_— .~ o amlrniedT) Q(q oe I'eCEiDtI

Yours Iaiuitluiaysy
T —

. for Registrar (Judicial).

g g veimes o mee
gibtel P sieln Traone.
groigrs s die “

BYDERABAD 52NCH
-9 JUN 1998
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leth Septembery 1997,

CORAM:
HON'BLE THE CHIEF JUSTICE
- HON'BLE MRS. JUSTICE SUATA V,MANOHAR -
! HONtBLE MR, JUSTICE B.N;KIRPAL N
For the Appellants : M/s. N.N, Goswaml and P.A. Chowdbary,
- Senlor Advocates, o
g : Wis. . K, D_gachdeugmng DLV Raa. Hemant, R

Mr. K, C Kaushik, Ms. Kanupriya Mittal,
Mr, G,N;Reddy, S.K.Dwivedi and
Mr., T.V.Ratnam, Advocates with them),

For Reggondant Nos«i,2, '
/ &“9’ 5 and 18""‘22\; £ F/Sc ahcﬁﬁ{es}]warﬂ Rao and S.U.K.Qag&r.ﬁﬂvocateﬁo

mhe Appeals abGVenmentiewed alongwith connected matters

- f— \ . . - B TS —— £

days of April, 1997, UPON peruseing the record and hearing counmsel
for the appearing parties above~nentioned, .
e the Court took time to consider its‘Judgment and the ~appeal .

belng called on for Judgment on the 12th day of September, 1997,
tnten aly e
THIS COURT DOTH PASS the following CORDER:

, "The employees in guestion are,..., not entltled to 7
' have their pay stepped up under the said Government
Order*® bhecause the difference in the pay drawn by
tbhaem_and the _hisher nov drown, hv Eheir suniors is
of the application of Funds menta; Rule 22(1){(a)(1).

The appeuls are, therefore, allowed and'the
impugned orders of different Benches of the Central .
Administrative Tribunal which have held to the -
contrary are set - 'ile, There w1ll however be no
order as to costs,’ '

AND THIS COURT DOTH FURTHER ORDER that thlS ORDER be

punctually observed and carried into executlon by all cencerned-

Wl b N2 VLMD MAULL WS LA ALl L UL-LB\.L.I.ULL At pdtld ULAE I'\.-.l.u.u—l' us.u.\...a.

.-
Justlce of India at the Supreme Court, New Delhl dated thls the

12th dey of September, 1997.

(R.P,DWA)
JOINT REGIbTRAR

* NOJF. 2(78)—E IIT(A )/ 65 dated the 4th February, 1966
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L { Ceriifie? o Ye rxe cong
- ‘ : - ’ Asgistant Nigirrar (Jedl,)
. s ’ . [ TR Y YT :?7-5-:-.&?‘(1? . e 4‘99-—
Supreme Trat i India '
IN THE SUPREME COURT OF INDIA 96870
CIVIL APPELLATE JURISDICTION . wd

_ CIVIL _APPEAL NOS.8690 T0 8694 OF 1996, o
(Appeals by spccial ieave fror the Judgment and Order dated
the 30thNovember, 1994 of tuec Centra) Administrati®s: Tribunal,
. Hyderabad Bench at liyderabad in Criginal Application Nos.
1523 o2 1993, 43 of 1994, 1078 of 1994, 1193 of 1994 and
1226 of 1994}, . :

1+ The Cnief Cenersl Hangger, Telecommmnications,
Andhra Predesh, Hyderabsd.

2. Union of India, rep. by Co

‘The' Director General, Deptt. of
. Telecommnicetions, Wew Delhi, .

- 3, The Secretary, | '
Ministry of Tele commmicatisne .. — . — .~ —

&, The Chief Génefal'Manager;

3 Southern felecom Region, o -
. Fadras 600 001, _ Appellarits.
Versus C

1. N.Balakriehna -
— e SeyReushngd foYTay
b A.Rajeshwara Reo
5. O.Bhaskara Reo
; 6. Bhamidi Suryenarayana
?o Cht_ V.Subba Rao
8. U.Thukaram
_ 9. GV V.Satyanarayana
: 10. T.Lakshminaraysna
11+ V.V.Koteswura Rao
12. P.Sree Ramamurthy
120 B.V,Nergshishan.
th. B.Sithapatlhd Rao
45. Cnh., Narayansswany :
16. D.Sitaramaiah ~ SRR ;
18. Ch. Veeraraghavulu
20, T.Nerashimhamirthy
21. B,Lakshn! Narayana
22, V,Naga Chari _

C/o Chief General Manager,
Telecompunications,
HyGerabad, A.P,

' Responderts.

{For addresses of rEapoﬁcEen't lease see the Formal Oxrder d
S5th March, 1997 already sentg. o ' T dated
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L ‘ | . - ‘ - .
IN THE SUPREME COWRT OF INDIA @
| % CIVIL APPELLATE JURISDICTION

GIVi%, APPEAL NO. BEON 90 _AGOA OF 1906,

The Chief General Manager, '
Talecommnications, A.P,
Byderabed and Cra. Appellants,

N.Balakrishna and Ors. Respondents.
CUITRAL ADMINISTRATIVE TRIBUNAL, , _
e e oo -
and 1226794, ‘
WITR TV RDER K5 ~TO GOSTS

Duted this the 12th day of September, 1997, -

-

¥s8.Anil Katiyar, . “
Advocate on record for the Appellants.

- Mr. S,U.K,.Sagar, _
Advocate on record for Resvondent Nos.

SEALED § My
(/% ] PRESENGD
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CORAM:
HON'BLE THE CHIEF JUSTICE
HON'BLE MRS, JUSTICE SUJATA V ,MANCHAR
HON'BLE MR, JUSTICE B,N,KIRPAL

For the Appellants : M/s

. N,N,Goswami and P.A,Chowdhary,

v Senior Advocates,

(M/s. K.R,Sachdevz, A,D,N,Rao, Hemant
Sharma, Y,P.Mahajan, Ms, Renu George,
Mr. K.C.Kaushik, Ms., Kanupriya Mittol,
Mr. G.N.Reddw.,S.¥.Dwived wzed uvnem),
gcr Respondent fos.1toh,

o 12 and 15 to 28. ¢ ?v:/a, L.ﬁageshmr Ame and S.B,K»mgar,ﬁmrmatu.

The Agpesls shove-montioned aslongwith connected matters
being called on for heariny before this Court on the 22nd and 25rd

days of April, 1597, UF perunirjg the record st henring counsel
for the appeering partiw abow-mtimnd.

- the Crnivrt +asls +2en

being called on for\Judgment on the 12th day of September, 1997,
hwhen LU aL(;*'/'/
THIS COURT DCTH PASS Ehe folldwing ORDER:

—p -

"The employees in question are,..., not entitled to
have their pay stepped up under the said Government
Order* because the difference in the pay drawn by
them and the higher pay drawn by their Junlors is
not as a result of any cnomaly; nor is it & result
of the application of Fundamental Rule 22(1)(&)(1)

The appeals are, therefore, allowed and the
impugned orders o° -~“ifferent Benches of the Cawtral
Administrative Tri:.nl which have held to thg™

contrary are set guide, There will, howeverg»gﬁ no
order as to costs, " -

~

AND THIS COURT DOTH FURTHER ORDER that this ORDER be
punctually observed and carried into execution by all concerned;
WITNESS the Hon'ble Shri Jagdish Sharan Verma, Chief
Justice of India at the Supreme Court, New Delhi duted this the
o

(R.,P,DUA)
JOINT REGISTRAR

12th day of September, 1997.

12th September, 1997..

»

~
!

T No.F. 2 (78 )-E ITT (A /66 T tad the ER Fébrwry, 1966,

J
?
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IN THE SUPREME COURT OF INDIA
cIvIL ';J__\PPELLATE JURISDICTION ’

CIVIL APPEAL NO, %M_@g "1% 1

‘i‘ﬁﬁ Chief Geners) FManager,
.‘goléaamannicatianap AsPs
- yﬁarab&d and ﬂnra

vgrﬂus

%%?mfmtawarau and Qm.

R@ﬁp@nﬂ &nm‘

| s;;'_”*maz. ?wmwwm Tzzmmsa;ﬂ

DECR}_'E ALLOJING THE. APPEAL I
WITH NO ORDER. AS TO COSTS, « - © .. o

] Dated th.ls 'l:he 12th day oi‘ September_,_ 199’[_

e,
Lo hdvecate on reccm& fnr the &fapellan%.
- Wr. 8,Udaya K.aagar | g
sdvocate cm record

e Audiy Gal2, 15 to 25,




ve

12th September, 1997 !

CORAM: N ‘

HON'BLE THE CHIEF JUSTICE
HON'BLE MRS. JUSTICE SUJATA V.MANOHAR
HON'BLE MR, JUSTICE B,N.KIRPAL

For the Appellants : M/s. N.N;Goswami and P,A,Chowdhary,
Senior Advocates,
. (M/s. K.R;Sachdeva, A.D.N.Rao, Hemant
| o Sharma, . Y P, Mdhuaan Ms. Renu George,
‘ ’ ‘ : Mr. K,C,Kaushik, Ms, Kanupriya Mittal,
IR Mr, G,N,Reddy, S.K.Dwivedi and . ;
FOF ERIPONCANT KOS Mr_ T V_.Ritnam. f\dvnr' rtes with tham)

to5, m:a 7t 8. 3 i*[mh.ﬁagaahwam Rap ang" .sm.x.f‘mgar, ﬁdeate;c

\,i:

being oa‘zhﬁ on for hearing before th&a (:em on the 220d and zam
i oo
| esg'sﬂﬁ‘ agspﬁ %é;” partise %@ﬁ%ﬂ%ﬂ eﬁc arf and_ha

¢ the Court took time to consider its Judgment and the appeal - .
/ .

heing ralled An far, Judopent pp the 12%h dnv af Qantemhar 1007
L THIS CORT DOIH PASS the following CRDER:

"The employees in question are,..., not entitled to

have their pay stepped up under the said Government

Order* because the difference in the pay drawn by

them and the higher pay drawn by their jJjuniors is “
not as o result of any cnomaly; nor is it a result

of the application of Fundamental Rule 22(I)(a)(1),

|
?
i _ The appeals are, therefore, allowed and the
|
}

impugned orders of different Benches of the Central

Administrative Tribunal which have held to the _

cqgtrary are se# a§ide. There will, however, be no

! AND THIS COURT DCT. "URTHER ORDER that this ORDER be

punctuallj observed and carried into execution by all concerned;
WITNESS the Hon'ble Shri Jagdish Sheran Verma, Chief

. Justice of India at the Supreme Court, New Delhi dated this the

12th day of September, 1997,

| d i T . s

b \ | JOINT REGISTRAR

wrNO.F.2(?E)—ETTTTTA)/66'dated the 4th February, 1966,




IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTTON _
' i Cerctified 20 “e 1 copy
’ Asgistant Ragi-rap (Jud!.)‘
) _ e RBTICAR e ees™ 9~
Suprea:e ...cut sf India

L T - Y

CIVIL A??"“kL '0".868{0‘!-55 y OF 1 .
D $53"333%§=ht and Order

{Appeals by
doted the 30th Hovenbnr. 199“ of %the Central AMupinistrative

Trituinel, Hyderabsd Rench at lyderabad in Criginel
Applicaticn NHes,1222, 1223 and 616 of 1964.,

P The Chief General Hazmigrh
i Telecoamunications, "An
o Predest, Hyderabad emd Ora, . Appellants.
-, _
el Versus

TeRul.Sarsa B.lo T Laxmimramn

and Ors. - Respendents.

ot

(For full c¢ause titla please xhﬁ_mm_,#_.“;w‘_ o
sohedule *A* attechet with Formel

Order dated 5th Harch, 1997 rirecdy

sent)..
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IN THE SUPREME COWRT OF INDIA *
CIVIL APPELLATE JURISDICTION '
CLVIL APPEAL NO. ASQUsARAE_OF 1906,
The Chief Gonerel Fanager,
feleconminications, AsPay o o
Hyderabad and Ore, - Appellent s,
- Versus | N
réTekeSEYHE, ond Ors. Respon@ents,

CENTRAL ADMINIETRATIVE TRY

BYOSRAIAD RENCH. HYDERABA
Original ™} 3 Acation NOS.T
ené 616 of 99,

BUNAL .
*

iz, 1223

- o DECREE ALLOJING THE APPEAL
b WITH NO ORDER AS TO COSTS:

Dated this the 12th day of September, 1997.

Mrs. anil Katiyar, ’ -
Advocate on reterd for tue Appallantsg,
¥r. S.Ugay Kr, Sagar,

Advocate on record feor Respondent Nos.

SEALED 157 miv PRESENGD
S

S8
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12th September, 1997. i
CORAM:
HON'BLE THE CHIEF JUSTICE
HON'BLE MRS, JUST.CE SWATA V.MANCHAR
- HON'BLE MR, JUSTI R B.N,KIRPAL
For the Appellants : M/s, N,N.Goswami and P,A,Chowdhary,

Senlor Advocates,

- (M/s. K.Ri Sdchdevg, A,D.N,Rao, Hemant
Sharma, Y,P,Mah2jan, Ms. Renp Ceovea.,
Mr, G;N.,Keady, S,X. Dwivedi and

Mr. T,ViRatnam, Advocates with them)$

4

The Appeal above-mentioned being taken on becard on the

23ré day of April, 1997 and doing ¢glied on for hearéng aleongwith
— e w wes wiaee SULOA ﬂaT}e &I‘lﬁ. UPGQ )

Ahrmvianad ol — - 4t

perusing the record and nearing counsel for the ﬂppell&nts herein,

« the Court took time to consider its Judgment and the apﬁeal

b T
being ¢alled on for Judgment on _the 12th dAav Af Cantnev-o c--- 5
mleew wwuns LuLI hﬂbbtfhe following ORDER: _ (‘

"The employees in question are,..,, not entitled to

have their pay stepped up under the said Government -
Order® because --the difference in the pay drawn by

them and the higher pay drawn by their Junlors is '

not as a result of any anomaly:; nor is it a2 result ’f
of the application of Fundamental Rule 22(1)(a)(1).

The appeals are, therefore, allowed and the
impugned orders of different Benches of the Central
Administrative Tribunal which have held to the
contrary are set aside, There will, however, be no ' ///

order as to costs," ' _
AND THIS CQOURT DOTH FURTHER ORDER that this ORDER be /
‘punctually observed and carried into execution by all concerned;
IWITNESS the Hon'ble Shri Jagdish Sharan'Verma, Chief
Justice of India at the L _;zme Court, New Delhi dated this the
(R.{./DLt;)
JOINT REGISTRAR
T Wo.F.2(78)~K.111 (A)766 dated The Lth Febrinry, 1966,

12th day of September, 1997.
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IN THE SUPREME COURT OELINDﬂ&* -

[ Certified « v,
I e s

| Assittsnr Regiel,,
, e Lc@b\( .

Supr . ;
Prexe Togst uf India

L JPPp—

CIVIL APPELLATE JURISDICTION

CIVIL, ADPPBAL HO.L8687_ OF 199,

(hnseal by spetial Leavo frow the Judpgrent amd Ordor

dated the 28th Dercﬂber,

°9!+oth

2 Contral Aéministretive

Tribunal, Hyderabzd Bench at Hydera%ad in Original Application
N0.2330 of 1984},

Te

5,

The Director fieneral
I}ﬂpartment: of Posts,
MNew Delhi, : ~

The Post Mpster General,
AJL.Enstern Region,
Vijavawada,

The Senier Superintendent
of Post Offices
Frakesam vivision,

' eﬂgﬂlﬂc

Versus o s

M, 8.¥anmeswar Rac,

Assistant Cuperintendent of

Post 0ffice (R), :

Office .of the Senior Superznténda'ﬂ'
. Prakasam Division, _
Ongole (A.P.).

1

Appellents,

R T

‘Respondent.



IN THE SUPREME COURT OF INDIA
CIVIL /#%“PELLATE JURISDICTION

CIVIL APPEAL NO, 8887 op 1998, .

The Director General, Dept. of :
Posts, New Delhi end Ors. Appellants.
o 1:.‘.-.......'5.'. T - '
M. 8. Kemeswar Rao,’ ' Respendent,

CENTRAL ADMINISTRATIVE TRIBUNAL,
FYLTRARAD BENCH AT HYDERABAD. —. '
Uriginal "Appiication No,3B0 of 1994,

DECREE ALLOWING THE APPEAL
WITH NO ORDER AS TO COSTS,

Duted this the 12th day 'of September, 1997,

-

v

Mr, C.V.Subba Reo, | _
Advocate on record for the Appellants,

SEALED %’ :RESEW'

’
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' 12th September, 19 297..
) CORAM: _ - '
=" HON'BLE THE CHIEF JUSTICE
- . . HON'BLE MRS. JUSTICE SUJATA V.MANOHAR
1 HON'BLE MR. JUSTICE B.N.KIRPAL

3 ’ For the Appellants : M/s. N,N,Goswami and P,A,Chowdhary,
i Senior Advocates,
’ ' (M/s. K.R,Sachdeva, A,D.N,Rao, Hemant
o sharma, Y,P.Mahajan, Ms, Renu George,
' _ Mr, K.C.Kaushik, Ms, Kanupriya Mittal,
: Mr, G,N.,Reddy, S.K,Dwivedi and
Mr T.V. Rutnum, Advocates with themj,.

e g T T ——

i‘&.._‘a R o e o R . . ma EY e -

. The Appeal ab@veﬁmmatianﬂﬁ Baxng taken On bvoard on the
23rd @asr of April, 1997 and being called on for hearing alongwith
connected watters dminy bafore this Court én the said date and

o . . P
v

e ke Pl e m..ﬁ‘z-.-....i el M e A e e

partieﬁ above~nentioned,
. the Court took time to consider: its Judgment and the aPPEul »

being called on for Judgment on the 12th day of September, 1997,
THIS COURT DOTH EASSiEhe following ORDER: .
r, '

"The employees in guestion are,..., not entitled to . -
have their pay stepped up under the said Government 2
Order®* Dbecause the difference in the pay drawn by 2
them and~the higher pcy drawn by their juniors is

not as o result of any cnomalys; nor is it & result
of the application of Fundomental Rule 22(I)(a){1).

. The appeals are, therefore, allowed and the 3
impugned orders of different Benches of the Central
Administrotive Tribunal which have held to the

contrary are set nside, There will, howeveéer, be no

order as to costs.,” ,

AND THIS COURT DC.. #URTHER ORDER that this ORDER be
punctually observed and carried into execution by alllcohcerned; .
i WITNESS the Hon'ble Shri Jagdish Sheran Verma, Chief
Justice of Indit. at the Supreme Court, New Delhi dated this the

12th day of September, 1997. | ﬁ})/

A

A
uu‘Ladn PrulBGL S UHAR

= No F. 2(?8)—h IIT(A )/ 66 dated the 4th February, 1966,




1 _
[ Cestified % e 1 copy
a<33°“*‘ Guamf
Assitbant Rigiorar (Jedl)
[LIXTRRT M’f"f‘x Caw ...-','99"‘
! Suprexe Zruct o Indig
IN THE - /iEME COURT OF INDIA- -- -—
CIVIL APPELLATE JURISDICTION 268874
e,

. CIVIL APPEAL NO.B68Y OF 1 s

{Appeal by epecisl leave from the Judgment and Order
dated the 10th March, 1955 of the Central Adeinistrative
Trivunal, Hyderabad Banch ot Hydersbad in R.A.R0,20 of
1995 1n O.A:N0J108 of 1995).

1+ The Chief General Fanager,
. TEIQcamini“‘tioni APy »
Hyderabad.

2. Unlon of India,
rop. by the Director Generanl,
Departoment of Copmunication,
Res Delhi,

3. -The Secratary, 7
Finistry of Communication, . :
Hew Delhi, . -~ Appellisnts.

Versus L ' ) e

T M« VDR A0,
3{’0 M. Aehl!'lnﬂ,
Aged about 54 years,
working s Senlor
Accounts Officer in the
Oftice of the Aren Fanager,
North Teleconm
Minerva Complex,
Securderabad.

2« G.Muniratham,
§/0 Chelana Naidu
aged about 44 years,
working as aAccounts Officer ;
in the ofo the Chief Genoral ~
Monager, Teleconm
A.P.Circle, Hydearabad. : Raspondents.



IN THE SUPREME COWRT _ OF INDIA
CIVIL APPELILATE JURISDICTION-

CIVIL APPEAL NO: 8689 OF 1986, _ .

e Chief General Hanager.
- fpdefacen .6nd Ors,

Appellenta.
Voraus . . |
M.8utba Rao gnd Anr. Respondents,
CEONTRAL ADMIIISTRATIVE TRIBUNAL.
BYRVRLRED ST TU95 ™10 O RaNooT08 . of 1995,

DECREE ALLOJING THE APPRAL
WITH .NO ORDER AS TO COSTS.

Dated this the 12th day of September, 1997,

/-' ™
, 2
&
' : | Nr. C.V.Subba Rao, -

sdvocate on recerd for the Appellants.
Hrs SsUdava Kr. Sagar, , )
fdvoccte on record for Respondent No.l.




12th day of September, 1997.

7}

12th September, 1997,
CORAM: ) a

HON'BLE THE CHIEF JUSTICE
HON'BLE MRS, JUSTICE SUJATA V.MANOHAR
HON'BLE MR, JUSTICE B,N,KIRPAL

For the Appellants -: M/s. N,N.Goswami and P.A,Chowdhary,
Senior Advocates, e e ey semasiv
‘Yharm¥, " Y P, Mahajan, Ms'. Renhu George,
_ Mr. K.C.Kaushik, Ms, Kanupriya Mittal,
) ' Mr, G,N,Reddy, S.X,Dwivedi znd
' Mr, T.V.Ritnam, Advocates with them).

The Appead above-mentioned alongwith connected matiers
being called on for hearing before this Court on the 22nd and
23rd days of April, 1997, UPON peniéing,ﬁ:e record and hearing
counsel for the Appellants herein,

~
the Court took time to consider its Judgment and the appeal

being called on for Judgment on the 12tk Anw -= ~
msisws wuUnL UULH Basslthe followirig ORDER:

"The employees in question are, ..., not entitled to
have their pay stepped up under the said Government
Order#* because the difference in the pay drawn by
them and the higher pay drawn by their Juniors is:
not as a result of any anomaly; nor is it o result
of the application of Fundamental Rule 22(I)(a)(1).:

- The appeals are, therefore, allowed and the
impugned orders 2" ifferent Benches of the Central
Administrative Tr. . ..zl which have held to the _
contrary are set rside. There will, however, be no
order as to costs,®

AND THIS COURT DOTH FURTHER ORDER that this ORDER be
punctually observed and carried into execution by all concerned:

WITNESS the Hon'ble Shri Jagdish Sheran Verma, Chief

Justice of India at the Supreme Court, New Delhi duted this the
|

(R.é'fém)

JOINT REGISTRAR

¢

No.F.2(78)-E. 11T (81756 d3ted The Lth Feébruary, 1966,



/4
/ —
) !

, .
\ ‘ ‘ - . -

U Se -L&j/;gej% .

{ —~—
| ' ! Ceztified 0 Se g copy ;
. | Assistant Regicrar (Judl) :
. nnuau"\ﬁ'{:f?v :.-..ﬁQQﬁ j
iFSUPreme Teact of ndia '
IN THE SUPREME COWRT OF INDEA -  — rees »
CIVIL APPELLATE JURISDICTION . ‘ '26’ '
CIVIL APPEAL NO,5892 oF 1397,
(Appeal by special Leave Lfrom the Judgment and Order
- dated the 11th Aprii, 1996 of the Central Administrative
Pribunel, Hydersbad Bench at Hyderabad in Original
Aprlication Wo.421 of 1998},
1, Director General »
Telecommunications, f
New Delhi.
N e :
Ze WVIATI UTUTS Qi cvmsmmp~—- 1y - . .
AP Circle, Hyderabad, s | 4 ot
Andhrs Pradesh. (o _ - “Appellants.
- . AF )
R Versus P
!
— e e SSE DadAe_f8APY . .
C/o CGMT, A.P.Circle, - B
N Hyderabad. | o Respondent.



IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE  JURISDICTION

CIVIL APPEAL NO. £89 oF 4997.. .. . ' _

Director General, Telecommnications,
Sanchar Bhawan, New Delhi
agd Anr, - Appellants,
Versus

P.C.VeBeddy (STT). Respondent.

CENTRAL ADMINISTREATIVE TRIBURAL,

P PEYT tat Poli"RE a2 T o T yggy

) rj
JADECREE ALLOWING THE APPEAL
JJWITH NO ORDER AS T0O COSTS.

$Dated this the 12th day of September, 1997,

Mr. C,V,Subba Rao, I
Advocate on record for the dppellanis,

GEALED IN MY PRESENGD

S ‘
il"l '

- sg.



Camir o

HON'BLE THE CHIEF JUSTICE
HON'BIE MRS, JUSTICE SUJATA V.MANOHAR@
HON'BLE MR. JUS7io% B,N.KIRPAL

S
&

For the Appellants : M/s. N.N,Goswami and P,A.Chowdhury,
' ‘ Senior Advocates,
(M/s. K.R.Sachdeva, A,D.,N,Rao, Hemant
Sharma, Y,P.,Mahajan, Ms, Renu George,
Mr, K.C.Kaushik, Ms, Kanupriya Mittal,
Mr, G,N,Reddy, S,K.Dwivedi cnd
Mr, T.V.Ratnam, Advocates with them),

J
The Appesl aboveengntioned alongwith commected patters

heing ciau-éd on fou hearing Yefore this Court on the 22nd and
25rd days of April, 1997, UPON perusing the record ard hoaring
gounsel for the Appellpmts herein,

« the Court took time to consider its Judgment and the appeal

heine onlled an for Judgpe, f.an the 12th dav of Septemker. 1997,
THIS COURT DOTH PASS{the following ORDER:

"The employees in question are,..., not entitled to
have their pay stepped up under the said Government
Order* because the difference in the pay drawn by
them and the higher pay drawn by their juniors is
not as-a .result. of any cnomalys nor is it & result -
of the application of Fundamental Rule 22(I){a){(1).

The appeals are, therefore, allowed and the
impugned orders of different Benches of the Central
Administrative Tribunel which have held. to the
contrary are set aside. There will, however, be no
order as to costs,”
~ AND THIS COURT DOTE FURTHER ORDER that this ORDER be
punctually observed and carried into execution by all concerned;
WITNESS the Hon'ble Shri Jagdish Sharan Verma, Chief
i .
Justice of Indi at the © v -2me Court, New Delhi duted this the
12th day of September, 199. | / |
5}

(R.P,DWA)
JOINT REGISTRAR

F No.F.2(78)-E.111 (A)/66 dited the Lth Febrimry, 1966,
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IN THE SUPREME COURT OF INDIA

CIVIL APPELLIATE JURISDICTION

266752

'.c Judgnent snd Order

(Appeal by speclal Teave Lrom .
dated the ‘11th Aprllﬁ 1996 ‘of the Central Administrative

Tribunal, Hydermbad-

1. Dirsctor General
Telecorrunication
Sanchar Bhavan,
tew Delhi.

Y

Andhra Pradasﬁ-;

"r Yarsus
W Theem e — & o P
clo ch’ ﬂinC’.l‘CiB,

) Hydimbld .

V¢£L53'5f3{T6@ﬁL-

e EIAWE WETTETEL FETRPET,
APaCircle, Hydersbad,

J ; ench at tiylerabed in Original
Application No.422 of 1996).

- Appéllanta.,

-Raspondent.
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IN THE SUPREME COURT OF INDIA
CIVIL APPELLATE JURISDICTION

OTYTT

WLV APPTAL NO, 690 R 1997 . .

ﬂgr@ﬁﬁerﬁﬁamaraliTel@ﬁommnnien&*nm- _

Bnps—— = - Appeilants.
Yersus

K.Drazad Rate Respondents,

C AL gmzzmgrggﬁgg TRIEUAL,
i '}* E BA *
PRl AP TTeaticn No a2 o8 T99%

&

ENRE® ALLOIING THE APPEAL
Q\ 0 ORDER 45 TO COSTS.

Dutc@this the 12th day of September, 1997,

i )
¥r. C.V,3ubdba Rap, "
Advosate on record for the appellants,

SEALED IN my PRESTNGR
/ﬁ,/ (A%
WQ]
\
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12th September, 1997,
f
|

HON'BLE THE CHIEF JUSTICE ' |

HON'BLE MRS, JUSTICE SUJATA V.MANOHAR
HON'BLE MR, JUSTICE B.N,KIRPAL

CORAM:

A

For the Appeilants M/s. N.N,Goswami and P.A, Chowdhury,
Senior Advocates, - ‘
| (M/S- KoRcSaChdeVG
Shoraa, Y.P,Mahz j
Mr, X,C,Koushik,
Mr‘, Gi]}T.RP_ddﬁfJu,

s A.DiN,Rao, Hemant
an, Ms, Renuy George,
Ms, Kanupriya Mittal,
“alvDudies with thenmj,

- The Petition for Spreiel Legve to fppenl ohoveepentioned
elonpwith connested maticrs keing salled on fop hearing bhefore this
Court on the 22n2 sng 254 dnys of April, 1997, Uros ferising the

record end hesring counsel for the Appellisnts herein,

| : : . el
« the Court took time to consider its Judgment and the appeal ¢

being called on for Judgment on the 12th day of Septemker, 1997,
grant special leave to apipeal and DO ©OSt  Juge) -arljs "
IS COURT DOTQﬁREﬁE the following ORDER: in the resultant appecaly
' "The employees in question are,..,, not entitled to
have their pay Stevped up under the said Government
because “L_ difference in the pay drawn by
them and the high.r piy drawn. by their Jjuniors is -
- not as a result of cny anomalys nor is it 2 resylt ;
of. the application of Fundamental Rule 22(I){a)(1). 1

- The appeals are, therefore, allowed and the .
impugned orders of different Benches of the Central
Administrative Tribunal which have held to the

contrary are set aside, There will, however, be no
P order as to costs, M
[

4

o
H
[« R
D
E

AND THIS COURT DOTH FURTHER ORDER that this ORDER be
punctuzlly observed

{

and carried into execution by all concerneds

WITNESS the Hon'ble Shri Jagdish Sharan Verma, Chief

Justice of India

at the Supreme Court, - New Delhi dated this the
12th day of September, 1997,

-

(R.P.DWA)
JOINT REGISTRAR

¥ No F.Z(78)EIIT @766 o LS Ens LtE Febriary, 1965,

/
N
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IN THE SUPREME COWRT OF INDIACs:ife! fo “e : @ o

4
. CIVIL APPELLATE JURISDICTIONStotire Ru—e .
) Assistant ’?s-.‘,ﬁ" 2 U\:Jl.)
e @t AT AA g9
| CIVIL ATDEAL 1,0.6284 o 1997, | Supteme Tcu:t of lndia -

ARISING OUT CFg ,

PETITICH _FCR EPTCIAL LEAVE TO AFP AL{CIVILIRC. 2117 GF 1997,
(Petition Under Article 156 of iho vicatitelior of incia 2ron the ©
Juigrent and Crder deted the 124, 'orll, 1425 of the Centrel
Adpinistrative Tribunel, Hy@urab 4 wntbh pt wyderabod in Originel
Applicetion Nel 110 of 1986).

1. Director Gensral

Tolecormunications

1 Row 'D&i.hii

2, Chief Ceneral Manager

A.P. Circle, Hyderabad . C
i Andhra Prodesh, Appellants.
) ‘ : : - PR R
¢ .
VYernus

GCsViNarasirhe Tige {Sﬁ)
3 C/o. CGMY AP, Circle,
Hydersbad. | Regspondent.
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IN THE SUPREME COWRT OF INDIA
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NO, . 628k or 1007,

Direstor General,Telecommnications
Newd Delhi and Anr, Appellanmta,
Versus
, Za gimha Rao (STT). Respondent,

CoTTUL . ADMINEISNGATIVE BRIAUN AL,
LT D BEANCH N DYDURABAD,
- A g, L e AU oo i e

5 LRI A

. A 3 5 n}:':TiCt.‘ 724 iIOtwﬁhgthgt}Sa

OECREE ALLOVING JTH: APPEAL
WITH NO CORDER A @8 COSTS,

¥, CyV,Subba Rao,
avocate on record for the Appellants,

SEALED IN x.¥ PRESENGY

v . : Jﬁ{‘gv
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12th September, 1997,

F T HON'BLE THE CHIEF JUSTICE
; HON'BLE MRS, JUSTICE SUJATA V.MANOHAR
g - HON'BLE MR, JUSTICE B.N,KIRPAL

| For the Appellants : M/s. N,N.Goswami and P.,A,Chowdhary,

, | Senior Advocates,
(M/s. K.R,Sachdev:, A,D.N,Rao, Hemant
Sharma, Y.P,Mahajan, Ms, Renu George. |
Mr, G,8,Heddy, S.X,Dwivedi and
. S : : Mr. T.V.Ratnam, Advocates with them),
For the hespondent ¢ Mr. L.K.Pandey, advocate {Net present),

E K - The Petition flor Specisl Leave to Appeal shove-montioned
|
|

1

~.being token on board on the 23rd doy of April, 1997, and deing
;g//icalleﬁ on for heoring alonpwith commected matters before this .
f?kﬁegu?t on the sold Jate and UPON perusing the r@abrﬁzgné hearing
! "eounsel for the Appellants herein, resiondent nat;%régﬁp;,ﬂééz

e Al Masammd e e DD

being called on for Judgment on the 12th da ofﬂSeptemher;;4997,
grant etind leave to apveal and DUIL PR Tnye-gllg T
HIS COWRT DCEHA?&SS the following ORDER: in the resultant appeali

"The employees in question are, ..., not entitled to
have their pay stepped up under the said Government
Order* because the difference in the pay drawn by
‘them and the higher pay drawn by their Jjuniors is
not as a result of any tnomaly; nor is it a2 result
of the application of Fundamental Rule 22(T){(a)X(1).

The appeals are, therefore, allowed and the
impugned orders o Jifferent Benches of the Central
Administrative Tr.:._:ial which have held to the
contrary are set cside, There will, however,; be no
ordar as to costs,” :

AND THIS COURT DOTH FURTHER CRDER that this CRDER be

puncfually observed and carried into execgtion by all concerned; 1
: WITNESS the Hon'ble Shri Jagdish Sheran Verma, Chief
; Justice of India at the Supreme Court, New Delhi deted this the
% 12tﬁ day of September, 1997. ;;l
| | o (R.P,DWA)- .
; JOINT REGISTRAR

‘l T No.F.2(78)-E, 111 (K)/66 dited Ehe Gth FobrmTy, TO0F,
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IN THE SUPREME COURT OF INDIA...... m. ar (Jedl)
" CIVIL APPELLATE JURISDIQTION = 24-§-=<V .. ... 199
S 7 . *CAL i OF - 1 997 I} Supten.e ,.«Lut ..f,mdza
ARTSING CUT COF S !
PETITICN FOR SPECIAL '-m% 10 vpmr ‘%Tv ._;L}RG.B?% cz? 1997,
(Pet{tlor Under e ha ConsEitution Of Ipdia from the

Judgpent and Orden dated ime 05th Harch, 199 of the Central
Administrative Tribunal, Hgsdemaaﬁ iiemh at Hyderabadl in Griginal
Apriication Ho.380 of 1598

« Director GCeneral
RN o i e B o e B B e aen

Sanchar Ehawan,

‘Hew Delhie | e | I

'

i
MR S [

2. Cnief General MNsnager,

AP.Cirele, Hyderabad, oLt B A A

) - . LT o & o Yo
Andhra Fradesh. T &ppellonts.
. N . R L T . ﬂ : " I’. . t r I ,,

Veraus

A.5,T,8ayl _ . , - !
‘Retd. Azstt. feneral Hansger,
Ofrice of C,GC.F. Tolecdn,
AP.Cirele, Hyderated, | | o
HoNOWSwi3-1 Mew Maruti
Hagar, P & T Colony,

Hydernbed - 6J, - o fesponients

4
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IN THE SUPREME COWRT OF INDIA
CIVIL APPELLATE JURISDICTION

4

CIVIL APPEAL NO, 6287 OF 1997.

S Wb rm—

Director Cencrol,Teleconmunications,

Bencher Bhovan,New Delhi and Anr. Appellants,
E‘Gi‘ﬁpﬁ

A«B.TeBayi, Respondent.

Grigiral ABplication No.350 oF T596,

DECRZE ALLOWING THE APPEAL
WITH NO ORDER AS TO COSTS,

- m——_.

Mr. C.V.5¥a0, ——
Advocate ¢ record for the Q@ggggfﬁg.
Hrs Ls¥.Chdey,

; Advocate Rt record for the fespendant.
SEALED 1N iv.. <RES .

M
G




12th Septent

© HON'BLE THE CHIEF JUSTICE
" HON'BLE MRS. JUSTIICE SUJATA V.MANOHAR
" HON'BLE MR, JUSTICE B.N,KIRPAL

For the Appellants : M/s|. NiN,Goswami and P,A,Chowdhary,
Senior Advocates,
(M/sl. K.R.Sachdeva, A,D.N.Rao, Hemant
Sharma, Y,P,Mahajan, Ms, Renu George,
J : Mr. K.C.Kaushik, Ms. hanupriya Mittal,
; Mr, G,N,Reddy, S K,Dwivedi and ,
i Mr.'T.V.Ratnam, Advocates with themj,
For Resrondent HGuaE, | | | - i
Lt 6,81;0 ‘i‘i o33 & 1hr m/d. L.Rageshwar Rao and - S. U.K, Sager, sdvecates.

The Pe*ti tions for Special Leave to Appeal abovewmentioned
a;angWith connected aaﬁterg being called on for hearing before
thisCourt on the 22nd and 23ré days of aprii, 1997, UPCN verusing

the record and hearing tounsel for ihe appearing parties shovew
fentioned, ' ‘ ,d’
« the Court took time to consider its Judgment and the 2P =

1
belng culled on for Judgment on the 12th day of September, 1997,

s 2 lm,ue Jo Appenl Ou&d PAs.s e - alia i

- "The employees in question are,..., not entitled to _
have their pay stepped up under the said Government {
Order® because the difference in the pay drawn by 7
them and the higher pay drawn by their Junlors is N
not as a result of any anomaly; nor is it z result ¥
of the application of Fundaimental Rule 22(I)(a)(1).-

j The appeuls arc, therefore, allowed and the _

i - impugned orders o iiZferent Benches of the Central
\ J Administrative Trit.nal which have held to the

- contrary are set aside, There will, however, be no
“order as to costs,! '

; "AND THIS COURT DOTH FURTHER CRDER that this ORDER be )

punctuclly observed and carried into execution by all concerneds

WITNESS the Hon'ble Shri Jagdish Sheran Verma, Chief

Justice of India at the Supreme Court, New Delhi dated this the

-
12th day of September, 1997. ﬂ}//’

(R.P.DWA)
JOINT REGISTRAR

¥ No.F.2(78)-E.111 (A)766 dat3d the LR Fébrwmry, 1966,
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IN THE SUPREME COWRT OF -

CIVIL APPELLATE JURISDIpTEoffified to- “e irze copy

' ) !': GM M_L
{ Assistant Regicirgr {Jedl) -
| e I AR 00
Supreme Touct of India

97

CIVIL AEPELL, HOS,6267-6268 OF °
ARISING GUT OF:

EET$E§9ﬂS TOR SFOCIAL LEAVE TO AITRAL(CIVILIICS.118R6+11887
1926, o ‘ ,
(PeXiTione Under ArLicie Tso of Hre Constiitution o ImaTa Tram
the Judgunent and Opder dated the 29%h November, 1994 of the
Central Administralive Tribunal, Hyderabad Bench at Hyderabad
in Originel aApplication Nos=.974 and 1001 of 1593), '

.The Chief Genersl ¥anager,

Telecommunications, .

Anthra FPradesh,Hyderabad L

and stherednyn | Appellants.
. . . . B Y

| © "

Versus . - *’;‘r

V.Gopglen and others, | ,Résbanaenﬁs-

(For full csuse title please cese

earl.-texiia“n'z AL 4t Sth March, 1997).
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IN THE SUWPREME COWRT OF INDIA\ v
CIVIL APPELLATE JURISDICTION
CIVIL APPEAL NO, 6267+6268 OF 1997,
The Chief Cemaral Manager,
Telecomrunications, A«P. ‘ o
Hyderabad and Sesduy. Appeliants.
- Versgus _
V.Copalan and Ors. Respondente.
: CE’”’ER&L .ABFWIMRA‘I‘WE TRI" INA
HYB&HAM ENCH_ AT HYDERARAEN o1
i3l Application Nos.oWiland 1001 :
3;993. o 71 .
DECREE ALLOVING THE N
WITH NO ORDER ASj
Dated this Y ks September, 1997, |
c' '
!
’
[

Mr. C.V.8utha Rac,
Advocate on recard for the Appellanta; :

a‘i?“u H.u-.mtfaga!‘;
ddvocotc on record for Rea'pondent Nos.2,4 to 6,
8 to 11, 13 and 14,

SEALED 12 > ERESEN"

| 4@)

sg.
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12th September, 1997,

2
§:
2

HON'BLE THE CHIEF JUSTICE

HON'BLE MRS, JUSTICE SUJATA V.MANOHAR
HON'BLE MR, JUSTICE B.N,XIRPAL
L]

For the Appellants : M/s. NiN,Goswami and P.A, Chowdhary,

Senior Advocates,

(M/s, K.R.Sachdeva, A,D.N,Rao, Hemant
Shiras, Y,P,Mahajan, Ms, Renu George,
Mr. X,C.Kaushik, Ms.' Kanupriya Mittal,
Mr, G,N,Reddy, S.K,Dwivedi =ng

Mr. T.V.Ratnam, Advocates with them),

For the Respondent Ws. LeNages wors foc end .Uk Bagar, rivocates,

Tﬁ;ﬂa Petition for 3pecial Leave to Apperl above-mentioned

elongvith connected matters being called on for heaving hofore thig
Court on the 22nd and 23rd days of April, 1997, UPQN perusing the

fecord and hesring cougsel for the perties hernin_ AT e
VRS VVWICTCOORLIme TO consider its Judgment and the appeal

being called on for Judgment on the 12t$ day of Septemhker, 1997,
rant speciel leave to sppesl and DOTH PAse ter alla <
'ﬁHIBg CgERT DO‘I‘%P& thgp ollowing ORDER: gm the resultant appeals

"The employees in guestion are,,.,, not entitled to ’
have their pay stc--2d up under the said Government

Order* because tl.. difference in the pay drawn by

them and the higher pay drawn by their juniors is

not as a result of azny Gnomaly; nor is it a result

of the application of Fundomental Rule 22(1){4)(1).

The appeals are, therefore, allowed and the .
impugned orders of different Benches 0of the Central
Administrative Tribunal which have held to the

contrary are set aside, There will, however, be no
order as to costs, v :

AND THIS COURT DOTH FURTHER ORDER that this ORDER be

punctually observed and carried into execution by all concerneds

WITNESS the Hon'ble Shri Jegdish Sharan Verma, Chief *
Justice of Indiz at the Supreme Court, New Delhi dated this the
12th day of September, 1997, Qf/ |

| | (R.P.DWA)

, - JOINT REGISTRAR

e No.F.Z(?S)—E.III(A)/SG“Hﬁfgﬁmthe Lih Februry, 1966, T -




CIVIL APPIAL NO.6277 OF 1997,
ARISING OUT F |

PARTITIC! FOR SPECIAL LUAVE TO Aty \L(CIVIL)0.247
(Patition Under articie 135 of the Leistitutica of 3
Judgment and. Order dated the 13th Septeader, 1995 of the Central
Adninigfrative rrihunnlé H;derabad Yench at Hyderabad in COriginal

Appiication 50,934 of 15995

1« The Chisf General Manager,
Telacommunications,
Andhre Priadesh,
Hyderabad,

2. Union of Indis,
through the Director Ceneral =
Departinent of Telecommunicatiofis, -
Sanchar Ehawan, |
New Delhi~110 001,

3« The Secretary to the

“SanénAr endwaf;" B —

New Delhi « 110 001,

Versus

A.Jayarazi Reddy,

S/0 A.Verketa Reddy

aged about 44 years, _
working as senfor Accounts Officsr,
0/o the General Manager, Telecom
Digtrict, Hyderabad.

| AEHEA Yigicie judi
A=’ (b.,gm—

Phedey .,
[T T

| Swprexe £
Tt e e

§33§F 130

n the

i v '
" Appellants,
stpand&ntg




IN THE SUPREME COURT OF INDIA ’
CIVIL APPELLATE JURISDICIION

CIV:' APPZAL NO. 6277 OF 997,

The Chiss Senersy Hanager,
Taiéﬁﬁmmunzeaﬁiaﬁs, LePay

Hyﬁera’baa end Org. o &ppéiaaﬁts»
| ‘*fm?@u.a |
| ’ﬁ.ﬁnyafaai Reddy.  Rezpondent,

. |

T e Ty o"iH&LWIﬁT&TWE T?&M@&L,
HYDSRARAD BENCH AT HYDZRAPAD, 005

Orizginal Applicaclon No. ol

DECREE ALLOWING THE APPEAL
WITH NO ORDER AS TO COSTS,

Q%Lt‘u_q.ﬂ;s the 12th d_a]f of Sentomban Ana~

L f”‘if‘i» {.: 'iiquﬁa&
! - &évwate on record for the ﬁpp@u&nﬁsa

LT | Hr. .R.B,K,cia gar;
' ‘ Advocate on z*ac:m:*& for the Faamnciént;

BEATFD 717 TRESENGD

/'6\,



12th September, 1997,

HON'BLE THE CHIEF JUSTICE
HON'BLE MRS, JUSTICE SUJATA V,MANOHAR

HON'BLE MR,

For the Appellants

;
B o — Sy v s de

The Patition

JUSTICE B.N,KIRPAL

: M/s, N,N,Goswami and P A‘Chowdhdrv,
Senior Advocates,

(M/s. K.R.Sachdevs, A,D, NyRao, Hemant
Sharma, Y,P Mqhuaan, Ms, Renu George,
Mr, K.C, KuuShlk, Ms, KgﬁUPTqu Mittal,
Mr, G.,N .Reddy, S.K.Dwivedi and

Mr, T,V. R<tnum, Advocates w1th them).

“ wed. o e - —

for fpceial Leav: Lo Arpeal abhove-ment ioned

alongwith connected matters boing d¢uiled on for heéaring before this
Court on the 22nd and 23r& days of J‘ﬁz-ii. 1‘397 uvm; perusing

*E:ha record and maring counsel for the -ﬁ&ﬁ&&tﬁ hemin,

P, the Court took time to consider its Judgment and‘thetﬂggégi

—

beln%bcdlled on for Judgment on the 12th day of Septemker, 1997,
saerisl. dpssen Condmrorlowsdy “URIER Y I thé resiiitent appeals

"The employees in question are,,.,., not entitled to
have their pay stepped up under the said Government
Order*® because the difference in the pay drawn by
them and the higher paoy drawn by their Junlors is’

1 not as a result of ony cnomaly; nor is it a result

of the application of Fundomental Rule 22(IJ(a)(1).
The appeals are, therefore, allowed and the A

impugned orders o" *ifferent Benches of the Central
Administrotive Trl. . onl which have held to the
contrary are set c~.:ide., There will, however, te no

order as to

costs, M

AND THIS COURT DOTH FURTHER ORDER that this ORDER be

puncturlly observed
WITNESS the

Justice of India at

12th day of September, 1997.

[

and carried into execution by all concerneds '
Hon'ble Shri‘Jagdish Sharan Verma, Chief
the Supreme Court, New Delhi duted this the

(R.P,DWA)
JOINT REGISTRAR

4

)

¥ No.¥.2(78)-E.111 (A)/66 datad The 4R Febrmry, 1966,
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'2.'Union‘o£ India

Telecom Diatrict, _ _ ¥

T |
.

266676

Cestified “0 Se v copy

\ [ Raa= e
IN THE SUPREME COURT OF {INDES&tant zfi=.ar Judl)
CIVIL APRSLLATE JURISD pugpp‘%f‘fﬂ‘{. o eesne 199

Deast  of India

(Pe- : cle 7 ™ i '

Judgment ara& Order date& the 151:1'1 ﬂaptamber, 1995 of Gentral
Adnministirative Irib.mal. Hyderebad Doacn et ‘yderabad in Origingl
Application 1c.947 of 1995).

1+ The Chief Ggneral kanager,.
Telecorrunications,
Andhra Pradesh,
Hyderabad « 500 0014y, p

b

PRSI D SN S

Birector Ganeral, | _
Derartment of Telecomunicationﬁ; - o !
Sanchar Bhewan, o L.

New Delhis110 001, . A

3+ The Secrstary to the f“ ﬁﬁﬂ__
Governrment of Indig, N
Ministry of Telecomnicstions,

Kew Delhi. | : Appellants.
Versus

S.V.R.Krishns wurthy ;
6/0 S.5ubba Pac, :

aged sbout 55 years,

Senior Accounts Officer.

Office of the Cenersl Manager,

Ares Kgnager, North

Forarva Ccmp &%, Hydersbad. ~ Respondent.




IN THE SUPREME COURT OF INDIA

CIVIL APPELLATE JURISDICTION
| |

CLVLL APPGAL NO, goms op 4997, "
j . ‘ .
| Ine Chief Ueneral Man 23 o
Pelocemmunications, A.b, "
Hydorebed snd Ors. Appellants.,
Versus .

Fe¥s e Hrishna Murthy, Rezrondent,

| VD AT ISP T IVE TR

- 4w o oo & w
{orid, HE3CT
{f‘i .' :; Py : v

2 e SRR CEADAD o
Legflion [TINSLT

gallia ol R
v

'4;..-5

7 of Tg

Lt ULl A.'...Llul\” Y Hi APPEALL e
WITH NO ORDER AS TO COSTS,

¥re C:.@V.Subba Rao,
Advotate on reco
! )

ré for the ﬁweliaﬁta.
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Rupvem— Lol Pile Nos. Y3[at + ta]ae +Uylag+ Yo
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/ . 4
\éNTRAL ADMINISTRHTIUE TRIBUNAL : HYDERABAD BENCH : HYDERABAD \,
. e

: RERo to BET2Z ﬂ lae o N

CIVIL APPEAL OB BLBL £ BbRe 5] laay %6‘87/%

8L 99 /‘?(, 4 BE69s to ‘86"“! ! lcr’% ;

Pﬁ%ﬁﬁﬁ/ﬂppeay(@} filed in tKe SUPIEME COURT UF INDIA ]

by sﬂ-[»__ CLAC% GU'\Q\QJ m(ln«-‘?ﬂ/") A Bar. a@___*- K \fu'\\(a-D}Lwai\;zbl
ﬁEPEEImﬁ

A

Dt seeking leave to appeal/ﬁppve‘al ggainst the

Order/Judgment of this Hon'bls Tribunal dated %o-'l"Y 2% -12-9¢ [c- 3- ‘35

22 13643 Leajay: 1223, 1223 fas 4410l Bacjqy 1
amd gade in R,A./J.4.Nod tg 13/q$ 43 {073 a2 Ilz&/The Supreme Court

Was pledsed to Dissss/Allow/ the J—Bﬁdd-ewdse appeal’}’pe-t-rt;m/

W%Wt on l'),. q- A7 . : . 7

The Judgment of the Tribunal in 4.4, Nog W,i\mal obown

|
and the letter/order QP the Supreme Court of Indla arag enclosed

herewith for perusal,

/\K%Submitted.
: ]
Deputy Registrar (3) 'L

. -
P g e el L ' . q,

0
drén ble Membs?g)(m\(y( X‘ -

Hon'ble Member (A) 17 )

. Hon'ble I"iembe/() ﬁ(}\_ﬂb :



- . 'Supreme Court, by designation. ‘

5

All communications should be
addressed to the Registrar.

NOT by name
Telegraphic address —
“"SUPREMECO"

Froms The Ad

To 3 e Aegistrax

Andhra Pradesh

IVIL PPEAL NO, 8600 _TO 8682 O gp%
Refs L.A. Nose 1035793, 1366/93 & 69 24

WITH

n Registrar .

Central Administrative Tribunal J

Do No. 237/96/XI1-A |
SUPREME COURT
INDIA

NEW DELHI
Dated. the 5th Nevembexr, 1997

e

{Hyderabad Bench) at Hyderabad

aAy NO, 8684 TO 8686 OF 1996
{Refs O.A.Nos. 1292, 1223 and 616/94)

WITH

CoA.NDs, 8687/96

{Ref: U,A.Nos, /94)

. 2%
AND

~_

NOS. 8689 OF 1996 & 8690 TO 38694 OF 1996

Ra.. Review Applxcata.on Nce 20/95 in 1290
~ O.Aulo. 108/95¥x%ER &152:./93, 43, 1078, 1193, & 425/94)

e

The‘ Chief General Manager

1
1

[
K. Venkateswerlu & Drs.

ir’

& Anc, »esAppellants

Versus

‘..-Re&‘par\dents

Under Order XIII, Rule 6, S.L.Re, 1966, I am directed te

certified copy of the Signed Order dated the 12th Saptember, 1997

/ transmit herewith for yéur information and necessary actien a
i

ll -
' aforesaid matte%

SHSHh g0

& J

THiE A% FhrgHvg

Conta| Adminisitmsve Tribunal
Mo IDFCRATEN

13 Lov 1997

ﬁ"\%/ \\tn @\\\\ﬂo B,

HYLRFRARAD RENCY

fanal | NOR

f

WP KD ol e LT R R WE M W G T W e o Pt e e T

£ in due coursé.

Yours jith fully,
g
L

FOR ADDIT MNAL REGISTRARA
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These appeals have besn filed from the judgments of

different Benches of the Central Administrative Tribunal .

The smployess who are before us belong to the Departments

of Posts and Telegraph and Telecommunications. They can
be breoadly classified into two categories: those who
belong to the Accounts stream ahd those who belong to the
Engineering stream. In  the Accountg streaﬁ wae are

concerned with two posts, the posts of Assistant Accounts

Officer and  the next oromotional péét gf Accounts

Officer, In the Engineering stream, there are amplovees
belaonging to the‘Telegraph Traffic Services and employees
belonging to Posts & Telegraph Electrical Wing Services.

In the Telegraph Traffic Services. we are concerned with
tne posts of Junior Engineer and the next promotional

past of Azsistant Engineer. In the stream of Telegraph.

Traffic Services we are contcerned with the posts of

Assistant Superintendent, Telegraph Tratffic subseguently

re-designated. as Junior TYelecom Officer and the next

promotional pcst of Superintendent, Telegraph Traffic now
designated as Sub-Divisional Engineer. in the Posts &
Téleg?amh Eiectric Wing we are concerned with the post of
Jdnior Engineer and the next promotional post of
Assistant Enginear. In C.A. N0.8730/96 the respondent
was  a  Junior ‘Stenbgrapher in the Naticnal Aerospace
Laboratories, Council of Scientific and Industrial

Messarch. The guaestion raised is the same: of Pay

fixation on promotion.

L]




B : Certited to
,,.-*‘f : é T

215411

IN THE SUPREME COURT OF INDIA

CIVIL APPELLATE JURISDICTION

CIVIL APPEAI NO.8658 OF 1996

Union of India & Anr. ... . Appeliants
. ' versus

R. Swaminathan . ... Respondent

. (With C.A.Nos. 8810, 8690-94, 8731-8777, 8876, 8813, 8680
82, 8684-8686, 8873, 8874, 8778-8800, 8814-8816, 8817-
8818, 8875, 10978 of 1996, 8811-8812, 8687, 8730, 8689-
8872 of 1996  689: 690 - of 1997,
C.ANos........ 628T7=628T i of 1997 [@ SLP(C)
. Nos.11886-11887, 13830-13832, 18255, 18903, 20988,
23712, 20488, 24726, 24729, 25067-25068, 25132, 24759
24238 of 1996, 3117, 2849 of 1997, 1.7452../97 {cc 3258/97),
3796/97] - | ‘

JUDGMENT

Mrs. Sujata V, Manohar,J.

Delay condoned.

Leave granted in the Swecial Leave Petitions.
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Qanomaly arosae ang that heg

[N

arising on account of gueh

Yts judgment dated o o
application on the bagic
also the sSubject mattar of
|
; Fixation of pay on
govarned 'by
Former )y Fundamentay Rule 2z-¢.

i :
| FLRLZ2(1): The

should be caid aii

refixation.

promoticrzAto & highar post ig

Fundamental Rule

Arresirg

The Tribunal by

-1994  allowed the Frespondent’g
S of its earlier decision which ig

appeal before us .,

22(I)(a) (1) which was

It is ag follows:

initia] pay of a

Govainment Servant who ig appointed to 4

POSL on g time~scale of p

A8 Tollows -

ay is regulated

(a)(1) Where 4 Guvernment servant

holding a4 POSt., other
Lost, in g substantive or

is promoted o
apointed in a substantive,

officiating Capacity

officiating Capacity,

temporary aor

as the  case may

be, Subtect to the fulfilmant of the _
eiigibility conditions ae Prescribag in

the relavant ‘Recruitment
carrying

Another po=zt

Rules, tao
duties aned

raﬁpomﬁibiiities of greater importance

than those attaching to

Fim, his initial Pay in the tipm
OF the higher post shall be Fixad 3t the
‘ above  the

Etage next

the post helg by
e-scale

notional pay

{ arrived at oy increasing his pay in
' réespect of the lower Lost held by him
‘ regularly bv  an increment at the Stage

At which syuch Pay has acerue
tweniv-1jve onty, whichever is more.

d or rupeesg

. e T T oar




All these appeals and speciai leave petitions raise
A& common auestion retating to interpretation of certain
Fundamental Rules which govern thﬁ services of all these
emplovees, and certain Government{Urder$ issued in thisg
‘behalf. The promotees who ara' respondents  in  these
appeals claim that they area gatt%ng in the promotional
PoOst lesg pay than their jun&ors who hawve been
subseguantly proﬁoted te the sam2 post. This iz  an.
anomaly which should be removed by [stepping up their pay
to the same ievel as theifr juniorlfrom the date he was
bromoted,

[
For the sake of convenience we are referring to the

facts in Civil Appeal Ho.8658 of 1994, The respondenf,
EERR R SEEW LW NI I M

R.Swaminathan. at  #he -0 - -

Urricer with the Madras Telephones. Prior toc his
promotion  as Accounts  Officer he neld the poét of
Assistant Accounts Officer. On his promotion to the post
of Accoyunrs Officer on i8.2u1988'h%5 pay wWas Fixed at
Ks.267%5 /~ One  J.N.Misra, who was Junior to  the
re¥pondant. was also subseauently pro&oted to tha'post of
Accounts Officer. His pay, hmwgyer, was fixed a1
He-3125/-. The respondent thereupon filed 0.4.No.1%24 of

}
P93 before the Central Administrative Tribunal. Madras

=

Bench claiming that his pay should be 5tebped up to equal
that of his junior J.N.Misra from the date on which the

3




e The fixation of this pay 1in the higher post 12.

0

i

however, subiect tO “the proviso. IT the person

promoted has @arlier officiated in that higher pest ar

$upstamtively held that higher post for short or Jlong

duration, then, (1) his initial pay which ig fixed under

Rule 22(Id(a)(i)d shall not be less tharn the iast pay
1 ) which he drew when he last held the higher post. {2) The
period during which he drew thét pay on such 1ast and any
previous occasions  shall count for increments in the
time-scale of the pay for the'higher post. For axamplea,
it the promotee had previously,l on  various oécasionﬁ,
officiated in that higher post for different periods, and
if the sum total of periods for which he €0 officiated ’
is more than 12 months, he would be entitled to an
incremebt in that higher payéﬁcale. Mis initial pay,

i
therefore. on his regular promotion will be fixed taking

inte aécﬂunt mot meraly bis antitlement oON the basis of

|
his noﬁional pay in the pay-scale of the lower post, but
i :
aleo taking into account the last pay drawn by him while
|

' he was officiating in the higher post ang also counting

the prewious periods durina which he $0 ofticiated for

Wis Yncrement in the higher pay scale. The pepartment has

attention to

* aNso, in  this connection, drawn  our

i :

%Fundaﬁental fule 26 which, jnter alia, provides as

t Jfollow$: ' .
‘ .




L3

The .proviso to Fundamental Rule 22 is as follows:

“"Provided that, both in casas
coveraed by Clause (a) and in cases......
covered by Clause (b), if he--

(1) has previously held
substantively or officiated in

{i) the same post,

(2 i .

then the initial pay shall not,
axcapt in dases of reversion to parent
' cadre governed by proviso {(1)(iii)., be
less than the payv, other than special
pay., personal pay or any other
amolurants which may ke classed as pay
oy the President under Rule
9{21){a)(iii) which he drew on the last
oecasion, and he shall count the period
during which he drew that pay on &
regular basis on such last  and  any
previous occasions for increment in the
ztage of the time-scale equivalent to
EREE D8Y . v hn e "

For the fixation of pay on promotion. therefore, one
has to firet look at the pav being drawn by the promotee
in the lowsr post. fhia pay in the lower post must be
increased by one increment in that pay-scale. His initial
pay in the time-scale of the higher post iz fixed at the
stage ne-«<t. above this notional pay arrived at in thé

lowar post,




g
cﬁarge of the higher post for a limited duration. This

| A
is purely out of administrative considerations and is
rgsortéd‘ﬁo in order to tide over the exigencies of work.
This practice, we are informed, has been followed in all
Circles in t@e D@éartment 0t Telecommunications since
1970. This is¢ because., at times it is not possible to
fiil wp all the wvacancies  in 2 particular Circle. for
various reasans such as non~joiring by a particular
nerson, éhain promotions or short~term vacancies arising
on account of leave eatoe. It is submitted before us by
the Department that it is nét alwa?s possible to conveane
the meetings of the departmental promotion committes for

Filling up all the posts which are only available for

SHOFt cariods on an ALl - India bhasis because of

~adm1ni5trat1va‘problems. To~Fill up this gap, Government

has issued instructions from time to time to allow local
officiatihg arrangemsents in the interest of work. The
department has also pointed out that all the aggrieved
emol ovess in these appeals have avalled of such
officiating promotions as and when such occasion arose in
théir Circle and thay wWere eligible. The Jjuniors.
theratfore, in sach of theﬁ@k cases who have recsived a
higher pay on their reqular promotion than the seniors,
have received thid higher pay on account of the
application of the proviso to Fundamental Rule 22; |

3

o

=
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“F . R.260a): All duty in a post On &
time-scale counts for increments in
that time-scale:

Provided that, for the purpose of
arriving at the date of the naxt
inerement in that time-scale. the total
of all such periods as do not count for

increment im that time-scale, shall be

added to the normal date of increment.”

W w R W ow o mo 4 W omoW X W wromomoEH L=

we are, howsver, in the preﬁent dase, concarned
mazically with Fundémental Rule 22(1)(3)(1) and the
proviso o .Fundamentai pule 27 because, in all these
appeals, the ﬁunior gmplovees who havé got higher pay on
promﬁtién thap their seniors, had officiated in the
promotioﬁal post fof‘rdifferemt periods on account of
local ad hoo promotions graﬁted to them. This is because
the Department of Telecommunications 1s divided into a
number of Circles within the counﬂry. The regular
promotions from the Jjunior posts 1n gquestion to the
.highat posts are on the basis of all India seniority. The
Hezds of Circles have, howaver, hean delegated powers Tor
making logal officliating arrangaments based oD Circle
seniority to the higher pusts in guestion against short-
tarm vacancles uptm*lzo days in the event of the regular
panslled officers no£ being &available in that Circle.
This period of 1%Z0 dayé WAaS 5ub$¢queht1y revised to 180
dava. Uﬁdar this provision for local officiation, the

serior-most official in the Circle is allowed to hold the

) v




to time a higher rais

than hhe Senlore

A5 the Order itself states, the shepplndg up is subject to
rae

i

Ccongitions: (1) Both ~the Juniocr -and the senior

officers should bsiong to tihe ssme cadre and thae posts in

which they have besn promoted should bé identical and in

(2 tha scales of pay of the Tpwer and

@

the sams cadr
hiaher posts should be idenbtical and i (3) anomaly should
be dirsctly as » rezult of the application of .Fundemental

Rule Ze-C which is now Fundamgntal Rule 2e(Iy{a) (). We

-

are concerned wrbh the last condition. The difference 1in

the pay 0f a junior .and a cenior in’ the Ccases before us

iz not. a result of the aoplication of Fundamental Rule
o . : ] -

J

&,

T LS

220136 a)(1). The higher pay recsived by a Junidr is on
acount of his earlier officiation in the nigher post

-

mecause OF local officiating promotions which -he” got, in
O , . P ‘ T
he pash. Because of the. proviso to Rule 22 he may have

‘marned increments in tne Righer pay-scale of phe post to

which he iz promoted on acoount of his past service and
l. b -

g T e

p—

N p——

ey me——




e

sccarding th the aggrisves
in an anowaly. Government Grder bearing  Nel UL TS

ﬁ.I[Tlﬁi'éé dates 40 of February, 766,

v ) . .
'

‘ - - 3 . .
for removal of anonaly by stepplng un ot pay of a sanior
on  prometion Hrawing  less REY tman his  Junior. It

provides ag Tollows:

t

a ‘ ) . TLAUl removal of anomaly by mtepo;ng up
of way oY Senicr an premotion oraming
jess pay than "his junior.-—(a} As @
oresult of application af F.R.22-C.-= In
_ order  to remova the - anomaly of a
T government servant promahed oOr aw001ntad
trm a higher post on Or after ,1-47 1961
Arawing a lowel rate of oay in that nost
than another Governmant qa*vant junior
o him in the lower -4 -aole &mo,prmmoted
or apoointed subsequently Lo another |
identical post, it Has bhean dmclded thatl
1 such cases  the  pay nf the senior
gFfficer in the higlher post should bhe - -
- : steopad up to a figurs: agual to the pay
' as fixed for the Jun3mr afficer in that
migher post. The sStep cing up should be o
rlons with effect from the date of <
mromohlion OF “mointmvnt of tha 3unaor
cFfiner  and mlll me  subliect  to the
\D+;OW1”G conditions, pamaly:— " .

fa) -Both  the WU“LO” and 3@nier

nfficers should pelong to Hh@

. BRINE cadre and the. poars in

wihich thay have been promotad

- s or apoointed should be

- Cdidentical  anc in fhe  Samse
- cadres | T

R (b} The scale of ‘pay of the lower
w arid higher poOsTS i1y which they .
i : are entitled 1O draw  pay
snould b idertical:

: i : (c) the anomaly should be directly’
7 as a rasull of the mpp}xcat*ﬂh

of F.R.z2-C. _For example, if
sven in the lower post  ths
Junior afficer draws from Lime,



{e) If a senior joins the higher post
later than the iunior far
whatzoever  reasons, whereby  he
draws less pav than the junior, in
such cases senior cannot  claim
stapping up of pay at par with the
Junior.” :

(d}‘ -----«u--;-n.-.h

|
Ther% are also othar instances cited in the Memorandum.
The Hamorandum makes it clear that in such instances &
Junior drawing more pay  than his  senmior will not
constitute an anomaly and, therefore, stepping up of pay
will not be admi5§ib1e. The increased pay drawn by é
junior.because aof ad hoce ofticiating or regular service
rendered by him in the higher post for periods earlier

than the senior is not an anomaly because pay does not

depand on seniority 2lone nor is seniority alcne a

~criterion for stepring up of pay.

i
|

The agarieved emclovess have contended with soms

Justification that local officiating promotions within a

~Circlie have resulted in their being deprived of a chance

to officiate in ths hiaher post. . if such chance of
officiation arises in a differeﬁt circle. They have
Smeiﬁted that since there is‘an All India seniority for
requular  promotions, this  All  Indian  seniority must

prevail even while making local o*ficiating appointments

.

“within any Circle. The qgueztion 1is .basically of

12



2189 his previous pay in the.prmmmtional post has basn
taken intc account in fixing his pay on promotion. It
ig these two factors which have increased the pay of the
Juniors., This cannot be considered as  an  anomaly

requiring the stepping of the pay of the seniors.

The Office Memorandum dated 4.11.1593. Government of
India, Department of Personnasl & Traiming, has set out
the various instances where stepping of pay  cannet be
done. It gives, intar alia, the following instances
which have come to the notice of the department with a

reqguest for stepping up of pay. These are:

“(a) Where a senior proceeds on Extra
Ordinary Leave which results in
postponemant af Date of Next
Incremant in the lower post,
consaguently he starts drawing less
pay than his junior in the lower

grades iteelf, He , therefore,
cannot claim pay parity an

promotion even though he may be
promoted earlier to the higher
grade: :

(k) If a senior foregoes/refuses
eromotion  leading to  his Junior
beging  promoted/appointed o  the
highaer post sarlier. Junior draws
Miahesr pay than the senior. The
senlor mav be on desutation while
Junior  avails of the ad
Promotion . in the cadre. ‘

' ed. Ray. drawn. by a ju

iweistinag/reanlar
arad in  the highe
rigcas  earlier than _the ser .
cannot. tharef " B _anomaly, in
strict sense of the

11



vacancy aris

adminigtratbive x:”'nrv qm@f -?w difficultv, hat bhe

administracion may face if even s Lo bErm v

—
-
¥
b
)
Re
;:
{"
u.
o
-
&)
e

to be . Pilled on the meain o AL ST

calling a persan who | may  be 80 ationed 1In & different

cirele in o oa region remote  from the region. whare the

ang that too for o a enort ouratlon. This

1% eggaﬁtiailvla mattef o? aomanRtratin nolicy. BUt e

anly  JusbiFicstion for local promoiions iz their short
durstion. 1Y such wacanoy s or 2 long duration there 1s

ne adminiztrative reason Tor ot Following ©hs all India

5

zentority. Mmost of the 'JPvdﬂC wa 0T the emm}oyeea_will

be met if_mropﬁt norme  are. laid down tnpr making local

' - e

offic iating promotions. Jore thimg, howaver,. 1is clear.

. - . . . [ ., .
Neither the seniority - nov the regular promotion of thase
L . ' e e
wmmiovuc: dm affacted . by | such officiating local

arrangements.  The @mplmyeea wino  have notb officiated 1in

A}

Cthe higher Dost sarlier. however, will not get the

behefit of the Proviso 1O Fundamental Rule 22.

, . » ‘ ]
The emnpioyees -in Cguestion  are, thaerafors, net
. - S | :
entitled to have their pay stepped up urdar the saild

. . l . i
Sovernhent Order becauss tha Aiffarence in the pay drawn

py them and the higher pay drawn by their juniors is not
7 ) | - . ) i Va '

as a resuit of any ancmalv: nor is it a result of the

application of Fundarental Rule 2211 (a)(1).

[
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SuPh Con -

I’ _
w CENTRAL ADMINISTRATIVE TRIBUNAL:HYOEJABAD BENCH 'L HYDERABAD

crviL apegat wos, Db Se 1 %E%l_ﬂ“ M"TL

ﬂpﬂeals were filed in tha SUPREAE CﬂURTfUF INOIA
gy The— Ck% Careasd monagar & Are Rgoimie 1< vormafishwanbe & Oy

against tha arderfjudgment af

this Hon' ble Tribunal dated 3©-11-4y and made in
0.A.Nos. {035, U&é&ﬂqa & &q) | . The Supre%a Court Qb

\Jplaagad to adjnurn the cage for some time on 5- 3—1997
at -the Court's order dt.lc S-94 grgntlng gtay

of tha’%‘%’ﬁ‘n@e t. ey “

The Judgment of the Tribunal in O.A.NoJk (= obeve)
L I, .
and the letter/order of the Suprems Court of Indis are

enclosed herswith for peruaal. |F -
. I

% Submitted, I ' “

§%§; W? Deputy Registrar (J)Q///
Hon'ble Member (A :

& I/c Vice~Chadirman "
Han'blew -(f\)II(; . |

, ' ' 'i

. ; Wy . !
Hon'ble Mamber (3

oy
—=

— ‘
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SUPREME CUURT UF INDIA,
NEW DELHI.

DT.20th Larch,1997

, < From:  plK. Talwar,
‘ Assistant Registrar.

To The Registrar, :
Central Administrctive Tribunal

(Hyderabad Bench) at Hyderabad.

INTERLJCUTURY APPLICATIUN Ni.4 10 6
{Applications for Stay)
I
RETITION _FuR SPECIAL_LEAVE/TU APPEAL(CLVIL) NG.

Tt $ e

(Petition under Art. 136.4f the Constitution of
India for Special Leave to Appeal frum the
o Judgment and Urder dafed of the
&l Lentral AdministratiVe Tribunal (Hyderabad Bench)
at Hyderabad in

N ek LT 4w T e MR e e L vedm Eeed meam mm e m———— e

S e i s am TrYAL T A e w1 i e s % e m arems e i T S —

CIVIL APFinl NOS.8650 TO 86382 ¢F 1996 :
{Ref30,2.N0s,1035 of 1993,13606 of 1993 & 69 of 1994}

The Chiefl seneral Manager and Anr. sedppellantsg

vergsus

TTr  we

\x@gfé e |
| In continuation of this Rzgistry's letter of

lkk{ef7 . even number, dated <20th May,1996 , I am directed

ty forward herewith a Certified Copy of the Urder

of this Court dated Sth March, 1997 passed in thne

matter above-mentivned for your information and

 ﬁ®;%$w%$ﬂ1

Al T8 Tribgnat 1

e ST Ry Please ecknonledge recsipt.
) .?&.4.\:3!&@ BEIVCH

- -75@1@7 AYCI
RS RECRi Ty /7“4"17 ASSISTa

ST M SRR Skolipw . '
I G $J/15-3-97, ' ’ -

cessary attion,

Yours -faithfullys

STRAR

=1



| NnAM QM
IN THE SUPREME COURT OF INDIA 1u@:¢53

R | CIVIL APPELLATE JURISDICTION .
<« % - : . ' Certifjpd to be gue copy
NTERLOCUTORY APPLICATIONS NOS.4 _TO_6 -
« { Applicetions for Stay after Notice ) Assistant Regi ?%Judl.)
!: p LY ELEET T .00-0'0-0000119
4 ess PEE g
: X _TH A e
‘\.1‘ A IHE MATIER OF 3 Supreme Court of India
v ‘

CIVIL _APPEAL NOS.8680 To 8682 OF 1996
( Aopeals by Special Leave granted by this Gourt}‘ZOrder dated
the 10tk Uay,1996 in Potitions for Special Leave.to Appedl(ecivil)

¢ Nog.3433 td 3440 of 1996 from the Judgment and Order dated the
3 30ih November, 1994 of the Ceatral Adminiastrative Trihunal
L( (Hydorabed Bench) at Hyderabad in 0.A.Nos.1035 of 1993,1366

. of 1993 and 69 of 1994 '

The Chief Gemeral Banager snd Another " sssAppellantsg

| ver aus’
K.Venkategwarlu and Otherg sssRegpondents
: (EORLBQUELETE CAUSE TITLE, KINDLY sEE

A

/ | «e2/=




v

o o 5th_Mazxch, 1997.

HUN'BLE MR. JUSTICE J. 5. VERMA,
HON'BLE MR. JUSTICE B. N. KIRPAL,

| antk : . oy ﬂ
For theﬁgﬁhm PR Wéfgﬁ@ﬁ.ﬁ!.&h&pﬁt ‘ ] .
| o Hfiﬁ@ﬂg@ﬁl*‘!ﬁ.ﬁ‘niﬂwV&ﬂlﬂﬂ:it;
| _(ﬂbi.ﬁnil Katiyar,Advotate

For Rogpondent
Hos.1 te 4,6 to 12

d 15 to 28 $  Mr.8.0dey Er.Sagar,Advocate.
an ¢ » - . .

The Application gfor Stay alongwith connected matters

‘@above-menti oned being called on for hearing before this

Lourt on the 5th day of March , oy antl hearing counsel
- &ppearing parties above-meu tione |
for the WWW‘HIS EUURT BUTH inter alia

pass the ¥ellowing Urder:-

"The foundati on of the case of the Union of
India is the practiece of making ad hoc officiating
Pramations to.the peot wfe"Assistant Accounts
Cfficer (AAD) (prior to 1987 known as Deputy
Accuunts Ufficer) on the basis of the Seniority
Within the circle and not on All-Indig basis,

promotion simply because he is thep posted in
g8 different circle, Prima facie, this préactice
8ppears to be th B reasuo.forpdp ~ueiny fixea For:

s 3/~

them)

-y



-3

I
4
1

the senfur persocn even after promotion to thls
rank of the Accounts Ufficer and the consequent
adverse effects in several ways, including those
in the retiral benefits. The legality uf the
practice adopted of making ad hoc uff1c1at1ng
promotions baded on the circle seniority alone
exc luding from consideration those seniors whao
are in other circlss even though the prometion -
from the post of AAD to AQ is to be made on

All India basis is alsu a matter which woulq
reguire consideration, To enable proper I
preparation of the case and its presentation at

the heaxing -n behalf of the Uniuon of India, '

we desm it fit t. adjourn the case for some ‘
time. However, the adjsurnment being occasioned.
for the above reasun, the Union of India must pay
the costs of this hearing t2 the other side

and thare is no Justlflcatlon now to continue the
skay which has been granted in these matters to
the Union of India. |

‘stay grantea 1n tnese mauvers Lo ragebr-oi-tazi- -
Union of India and direct the lUnion of Indisa

ta pay Rs. 10,000/- as costs .of the hearing to

the other 51de.

THIS BuUHRT DOTH FURTRER URDER THAT this Couxt ‘s .
Urder dated -JO%h MAY1V7P0 GrEnsany ®wey w= jvm— —gy—— —~—"—

the Judgment ané Order dated 20tk Hovenber,l994 of the Coantral
Adninistrative Tridbuval{Myderabad pBomch) at Bydarabad in
o.a_nuu.aoas of 1993,1366 of 1993 and 49 of 1994

- - - ok i

above-mantioned be and is hereby vecated;

:tnm/“



el i S L

R S

L v j'fl; | Lo '
v ' . L I
- - Y o
_ i E B, i | I
@ s i | I N
= | -
: , 1 . I
N {'i - i ) 1
] : i ‘l 3000
. ‘ ‘ Ii l Ry . . Sn | |
| . . 1
: AND THIS CL’IURiT DUTTH FUHTHEH URDEH THAT thls,iDRDEH
! |j S
be punctually c;tgse‘:_cved and carrl ed 1ntD EXECU't.‘LDn by
" o | i i
all cancer mad. “ v
o S .
! WITNESS the Hifin ble Shri Azlz Mushabber Ahmadi;
ChlE‘F .Justa.ca of Indla at “the Supreme fLourt, wiDeihi,
. ! f | |;
dat d this the Sthiday of Marc‘:h“,‘ 1997- !T !
i? . 'L '
. g
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Penthasiitnsd
IN THE SUPREME COURT OF INDIA
CIV]I. APPELLATE JURISDICTION

. I INSRWEY k
SFECILL LEAVE PETITION(C) MO, _______ oF 1995

1. - Thae Chief Gerneral Manager,

Telecanmunications,
Andhra Pradesh,

HdeI'aba.do

2. finfon of Tndia representative by
The Director . General

Department of Teleccmmunication

- . - a0 ORI P Ay W S

all the O.As.

sesrssssPatiticners

Ve -
1. ~ KeVenkateswarlu

aged about 48 years, Accounts
Offiear 0/oc The Chief General Manager
Telocanmunications, Decranchar

ﬁlnm Hyderabad.

24 " U.Purna Chandra Reck S/o Verdasimha Rao
aged about 45 years,Acccunts

officer,0/o the Hydersbed Telerhone

LDistrict .




3.

vy,.

6.

7e

\,—"/‘

la | jo (&)

T,Subromanyam 8/ T.Appanna,

| agad abcut 56 years,

Offieg of the General Manager,
Hydémbad Telephone

District.

. P.Narcyana Murty S/¢ P.Mulaswamy

aged about §2 years,
dcccunts officer, 0/0

Hydembad-

N Talshmana Murthy 8/c N.Akkayya

- aged abot 43 years ,Acccunt >fficery

0/o the General Manager,
Hyderabad Telaphone R

District Hyderabad. Y

P.Verkat Rnc,S/c F.MNarayana N
aged abeut 46 years acccunts
zffieer 0/c The Diractrr

M.T.C.B. Hyderzbad. Applioan;cs in 04 1035/93.

S.Siva Ramakrishna Murthy
aged atout W1 years,Acccunts officer,

0/c Chief General Managar ,Teleccmmuni-

contd,, /-



| L3 /f;’éﬂ")

- caticng, Dccr,8anchar Bhavan,

Hydsrabad.
8. P.Narcsimham S/> Nagaiah, aged about

46 years,heccunts Officer ,

0/0 Geleccm District Manager, /Vl

) Nellcre. f [), /7 )

9 M,Bhevanarayanan 8/> Venkateswarlu,
\// aged about U6 years ,icccunts

i~ Ala Anaasmal Manocar.

Teleccxmunicaticns,Gunturd, ('/) p /

10. K. Eswar Reo, 8/c Samba Murty aged
" about W3 years Acccunts cfficer,

¢/c Teleccm Dist.
Manager ,Eluru. / ﬁ‘) ' /7 )
11, .B.Pitchairah 8/c¢ Ruchi Rapmaiah,
aged about U5 years, hccounta. .Offiser,

0/0 Chief (Ceneranl Manager,

Telecomunicaticns,

Hyderathd. L. N V /
12, GeTeV.8+.Ke Acharyulu 8/c G,T.Sesha

Chsryulu, aged atcu. ¥ yenrs hcecunts

Divisimzm II, ¢ el 1y,

Hydarzbad,.



13

.

15,

16,

174

N N
-nI ] C CC’/
Y.Chandra Sekhar Rao,&o Viswanatham

aged ebout 47. years,dccounts Qfficer

/0 Ceneral Manager,Telecommunications

Hyderabad. - ﬂ ! )/)

N.Venkotar Rao 8/o0 Guru Murthi Rao,
aged about %7 yeazrs Accounts Officer

/0 Whtaf General Manager,

Telecammunications,
Yvdarabad. D ' f .

K.R. G.Dargap¥asada Rao,5/0 K.V.Subha Rao,

aged about 50 years, Accounts Officer,

ﬁ‘mpath. b {) -

T.8.R.A.Prasada Rao,8/0 Sundara Ramamrthy,

aged about Y4 years, sccounts officer,

- —_— - - C—p -

Tirupatht. /} f
S.Rajesam S/0 Perusuramulu,

aged about M4 years ,4ccounts officer,
0/0 Telecom Divisicnal Enginear,
Adilabad, f} . / ) Aprlicants

L S AT 3 |

centd,. o/" .



e

18,

19,

s f (OQL)

B.Balasailu S/o Lingaish eaged,
about 50 yeers, Accounts Officer,
/o the Teleccm. District o /1

Englneer ,Mehabubnagar. ), })

7. VWnkatecharayulu $/0 T.V.Krishnama

Charyaulu aged about 50 years,
Accourts officer,

0/0 Tha fanaral Mﬂ“ﬂ.ﬂﬂ_‘n,__—_;{_i_,_._.

. Telecom District

Vi, $ayavade. hE [

GeRaC.8. Bestry S/0 Late Satyanarayana

- P e o b I A g PR AR |

dccounts offiasr,
0/o The Ganeral Manager,

Telacom Mstrict.
.) J7
Rajahmndry. f!

K.Vonkata Ramana &/oc Late Apva Rao,

= wweruv SV JSALS ACCWIOUS OTILCeT
(Regd) 29.15-20 Eortgate Xandakam

Street,Fajahmundry-1. ;Jr / /7

acntde./~



aged sbout L0 years Aecounts

Of flcer 0/0 ToLtrusm = . ...

. Bngineer Mahabuhagare [ )/ }

‘ | 2k, ' Y+8ahab garan,8/c Y.Nerayana Betty n

aged about 60 years accounts

Ofﬁcer éwe -
. Y ‘Hh-pt

Yelkur Cate ,Kurnool.. J fhApplicany . -
69/ %+

25- Bebhisaa-. .
Acccunts officer, (R gd)
Tolacam Distrist Engieer,{) | )0 \

Mahabunagars sssesse . Bpspondents

o e -



’ ﬂbﬁ :
o
SECTION ; XII-A :
i
IN THE SUPREME CUURT GF INDIA .
CIVIL APPELLATE JURISDICT ION ;
INTERLGCUTURY APRIICATIUN NU ¢.@
(Applicati:‘:ni for Stay)
. L]
- : AN ;
FER Rk xRUK IIREXLRAXUXR Y Ty AR EAL (GRUERINNRS
CTITTL. 4PPRAL NOX. 8680 70 8432 oF 1906
o __ o Appellant(s
The Chief General Manager & anr, P =
K.Yonkatesbwarlu & Ore. - -+ -fespondentss)
TR R TTIE T s L e " . e g .':.*“ =
Dated this, the 5th day .of March, 1997.

5J/15-3-97.
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CENTRAL HDMINIST?HTIUE TRIGUNAL : HYDERF\BAD BE_QH HT HYDEth

SILARRE L nepBote to BbE2 S w
5"'l'"Tﬁﬂﬂﬂﬁzlxﬁﬁﬁgqagﬁﬁﬁtam

Retition/AppealsuaR filed in the SUPREME COURT OF INDIA g
o) ey, P W N an Kald Asvee? L B
by S H«a Chal- Ganpst az).;\ e 1 e ] 9 S s

Y : : - ~a&#aﬁpmal agalnst the
Qr’ier/Judgm,Bnt of this Hon'ble Trlbunal dated?,l(‘)-z W?LP
3nﬁ 4&& =R, /DA Nof, h,gt qﬁb/qa%?j»'/r;.The Supreme Gourt

i [~ k=
u~s plea eé’a d&£§;¥££i¥&y2&ﬁ£;§\ ‘ al/patkt&en%stey—%he

FLfEEﬁmcgﬂfﬂﬂ%mﬁﬂhﬁﬁ o Aiviy oa Rersondzali A, $ (3 K 1G ~d
»L\,Slav‘.sm'\' b (e 0\’14,3%0{ i&Df.:p A D~ {0 5 - ‘;TL
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end the letter/ordar of the Supreme Court of India dre
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{rﬁﬁbmitted

Leputy Registrar (3) L , |

'C*QQeglstrargﬁﬁﬁg




o PR ETROAT LI B S, e T I ‘ o
§ kS \S’

N

b
Ue No. 237/96/SEC~XITA
[

 SUPREME COURT
kel INDIA

Dated New Delhi, the .....27.13}:1...Jun.e,f‘,...l.s%.. ........ po7)

P All communications should be
drassed to the Registrar.
Supreme Court, by designation./
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Mr,Rajmai DThiman, I

. FROM
L Agsistent Registrar.

&
i

>

TO
: The Registrar, |
‘ Centrair Administrative Tribuna-1, :

Hyd erabaa Bencn, Hyderabad.

Andhya Pradegn, ”

CIVIL APPEAL NOS. 8680-82 OF 1996, :

(dppeals by Special Leave granted by this Court!s Urter
dated by the 10-5-1996 in petition for Speciai.Leave to
Appeal (Civil) Nps. 3438 to 3440 of 1996 ftrom the Judgment
and urder dated the 30~-11-94 of the Centrai Administrative

Tribunal, Hyderabad Bench at Eyderabad ir O; A, '
% 1366/93 and’ 69/94. at Hyderabad in 0;A.Nos.1035/93
a

Ik

,7/"]/ The Chief General Mahager and Anr, JeessAppelliants,

~Versug- b

E.Venkateghwarlu. and Ors. ) .”-. »«+ legpondent s,

b M

)
f

It

1 zm to forward herewith for your infomma-tion and record

| N

& certified copy of the Petition for Special Leave to Appeal
filed by the Appellant above-named in this Registry and taken

on recoxd as retition of Appeal. ©Pursuant to thisg Court's

:

) b Oréer dated 10-5-1996’ (a certified copy of thie Cz;:;r'c's ieleVant
| /\‘3" ecord of proceedings is enclosed) granting Special“ Leave 4o
: ?Fﬁ&%ﬂpeal to the Appellant;above-ngmed an: to 88y tha,tll the caseq
"\ oY above-mentioned § aMebdosn-Regadtorad gan C1vil AppooliHo.8650 to

‘ 8684 o 1996. | o o diTe S
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The Respondents Hos.1 to 4, 6 to 12 angd 15 t0 25 are
represented by Mr.S.Udaya Kumar Ssgar, Advocate. He hag
been served directly with the _notice under:FRule 11 of Order
XVI, SCR, 1966,

You may now, as required 7by Rule 11, Omer xv, 5CR,

1996 c~ause the anclogzed notice of Lodgmexfrt 6f Petition

of Appeal to be served on the Respondent Nos. 5,13 a-nd 14,
and transmit to this Court a certificate al“s to the dates on
which the gaid notice has been gserved within three months
from the date of receipt of Notice of Lo:‘;gl"ﬁzent, Petition

of Appeal, failing which the matters will be listed before

the Court for further directions,

Hegexding the preparatioh of the appeal recoxd, your
attention is invited to the provisions contained in amended
Rules 11 4 of Order xVI, SCR,1966 (amendec'ﬁ* on 15,3.91) and
appropriate steps may be taken in the ma‘bter in accordance

with the said rles.

Yours raithfully,

[y

ASSISTANT REGISTRAR,

i N/'\

‘ 0F fqum/ ki g

o ; .




4 I
4 . : CA g6 8o ~§ 2:'/5‘6 ' .
1TEM No.the 31 & 43 o. T [
Na. §¢ | | RT No. 10 ii:tmy:;; o 94661
— Py

» SUPREMNE COURT OF I1NDI
RECORD OF PROCEEDINGS |

Assl/s% “«

ft Registrar (JudL)

~ s e 0 190
Seprrte Gours 1 118

petition(s) for Special Leave to Appeal (Civil) NO. 14784/95
{From the judgement and order dated 09/02/94 in OA  1324/9

“»f the High Court of MADRAS . ) |

"\fNIOH OF INDIA & ANR Petitioner (s)

VERSUS

e

Respondent (%)

R. SWAMINATHAN

( With Appin(s). for stay )}
( With Office Report )
__with :

sw(ctvn)uo.zsus-zsms/ss.ap(cwn)uo.‘zsoaa-za132/95.su>(cml)uo.aml,as. -
SLP(Civ11)No.3243/98,SLP(C1vi1)No.3246/96 P(Civil)No. 3279/96, '
SLP(C4v11)No0.3381/96 ,SLP(CivilINo, 3438~ 440/96,SLP(C v 1)No. 3858-3860/96,
SLP(C‘liri'I)No.4239/96,SLP(C1VH)Ho.4240/96.§[PTC1VH)H0._5111/96,
SLP(Civﬂ)No.9|034-9036/96.SlP(C|vH)No.9106-9|28/96.$l.?(0|vi1)"0.9371-9312/96.
SLP(CWH)Ho.&SB‘!/OG.SLP(CiviI)No.9391-—9392/96.5[.?(81“1)N_0.9805/96 ‘
SLP(C)..... /96 (CC 2375/96) With SLP(C) M0.11142/96 ‘

Date : 10/05/96 These Pet itions were called on.for hearing today. ‘

CORAM :
HON'BLE MR, JUSTICE N.P. SINGH
» - HON'BLE MR. JUSTICE S. SAGHIR AHMAD . i
h -c' ’ . l . .

For pPetitioner (3) !lr. V.R, Mdy. AeS.Ge
nr, AR, Jaya: Ram, A.8.G.
B/s CV Bubba Rao, Ms, Indra Sawhney & -
Ms. Anil Katiyar,Advs, ! ¢

XRWIONCERERIO( S ) Mr. Rakesh U Upadhyay & Mx. C8 Subba Rao,Advs, i
‘ Mr, Arvind Kusar Sharma,Adv, '

For ress o Mr. Nageshwar Rao & Mr, SU Kumar Sagar,Amdvs. H

Mr. Somvir Singh Dogwal & Mr. K Tyagi,
¥.r. Shree Pal Singh, Advs. '

Mr. S.M. Garg,aAcv. |

. rgr—— rmes

L
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- pe_lay condoned. '
« Leave grantéd. : .
~here thell be stay of the impugned orders in all
the apreals. NO recovery shall be made in respact of
paysants already made, pending ¢isposal _
Hearing be expediteci.
. (I.Hoorjannl K
Ganga Court Master. ; =
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IN THE SUPREME COURT OF INDIA

CIVIL APPELLATE JURISDICTION Y L, 5
. ' ' -~
SPECIAL LEAVE PETITION (CIVIL) NO. ~ - OF 199

- 2, Union of India, rep. by

IN THE MATTER OF:

1. The Ghief General Manager, ’
Telecommqnithions,- "
Andhra Pradesh, - |
Hyderabad.

. The Director General . N
Deptt, of Telecommunications,

New Delhi. : Common Héspondents in
| | gll the O.As, !

«++ PETITIONERS
VERSQS | | :;.'

1. K. Venkateswaflu
2, U. Porna Chandra Rac
3. T, SUbramaﬁyam |
4, P. Narayana Murthy
5. N. Lakshmans Murthy
6. P. Venkgt Rao. ...Appliéants in OAFlO3S/93.

7+ 3. Siva Remakrishna Murthy

8. P. Narsimham,
9. M. Bhavanarayana

10, Ko Eswar Rao

contd, /-



1 11. B. Pitchaiah
12..G.T.Q.S.K. Achéryulu
13. Y. Chandrasekhar Rao
14, N. Venkoba Rao
15. KeR.Ges Durga Prasada Rao
16, T.S.R.Aé'Prasada Rao
17. S. Rajesam : Applicants in OA 1366/93"

1a

19, T. Venkétacharyﬁlu

20. G.R.C.5. Sastry - -
s . 21, K. Venkata Ramana | '

22, G. Vearkata Krishna Murthy

o St v w l\.LJ-‘J. LT & LR T g
24, Narayana Rao

. ' - 25, Y. Sghab Saran Applicanﬂs_in OA 69/94

e «» RESPONDENTS,

PETTTION UNDER ARTICLE 136 OF THE
CONSTITUTION OF INDIA FOR GRANT OF
£\ | SPECIAL LEAVE TO APPEAL AGAINST THE
- _ JUDGEMENT AND ORDER DATED 30,11,1994
PASSED BY THE HYDEBABAD BENCH OF
HYDERABAD IN O.A. NO.1035/93, 1366/93

WEOWE 43 o em e I e WM eE MR N we W ue e om

cohtd;./;




- MOST REsPEcTFULLY-saoWEniz

-3 ;. | | | ’SZJI

T . o B |-

' THE HON'BLE CHIEF JUSTICE OF INDIA
. . I ’
. AND HIS COMPANION JUSTICES OF THE

.+ 'SUPRBAE COURT OF.INDIA, -NEW DELHI.
| "
THE HUMELE PETITIOM OF THE

K PET ITIONERS \BOVBmNNWED -

1. . Thst the Fetitioners are filing this
agd nst the judqemént3§nd order datdd 30.11.94
passed by the Central aAdministrativeé Tribumal,
Hyderabad Bench in O.A. No. 1035/93, 1366/93 and -
69/1994. '

Ze LU LHE FELVLGAUI L1a100s win s vameomen
amongst other substantiasl question éf iaw of

general public impeortance, which need to be
decided by this Hon'ble Court

* .7 . 4

i) Yhether afﬁer obtaining reéular promotion

a senior enployee C©an demand stepplng

up of ‘his pay “equal to that of his
“junior, who is gettlna higher pay due

to ad-hoc promotlon at nls credlt mhilL
‘ working in different C1rcle/zones than |

the seniors ? B |

Lo - contde. /-
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- 4 , ')E%'
ii) Wh@thur the applicants who had not
' Iesancd the promotion of their junior .;
in pTELd:GnCC to.them can resent the

consequential benefit of incraments of

pay to‘such jUniors?

iii) ththgr counting of p;rlod during which

applicents were nat wr‘wrlh',nn R T S

Accounts Officers/TTS Group B Officers

for drawal of incremenf iﬁ that grade

at paz‘With'the juriors who had actually

vuoxk;:«:d as ad hoc ,AQZITS.!L;B—AA@—'f ek

amount to equal treatment of unequals? '
3.  That briefly stated that the facts givirg
rlset o the filing of the present petition for

Special Legve to,Appeal are as under EF

1) That fhe Respondent s be;on? toP & T
J\ccpuhts and Finance Service. 'This: mtter of -
fixation of pay an promotion to -z higher post is
governed by FR 22 (Fomerly FR - 22 - 0). 1n

accordmce with the mrovislons as contalned in
C mm s eetamsaw wa ALULD ;LI]SLIUC'LlOUS/

fdcclsions thereunder, the spell of period spent -

by an off1c1a1 while umrking on a3 higher post

on adhoc basgis wlso count s . towards increment "The

C(..Jntdo -/"
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"provision results in juniors:getting a higher

[

py in'premotionsl posts, if they have a longer
spell of ad hoc service 2t their credit then
thelr seniors, This schane.has bean in vogue

un=questioned since long,

ii) f Thaf the Respondents 1 to 6 are working
“as Accounts Officers -under the control of
Petitioner No.l, Department of Telecﬁmmunibations,,
L , 1— A+.P., Hyderabad., They filed O.A. No. 1635/1993

- praying for stepping up cfrtheir pay in the

P ]

-~ +hn amrral A

the pay of Sri J,N. Mishra (Staff No. 81099)
who* was junior tb'them in the immediate:lower
¢ 3 . cadre cof Junior Accounts Officer, A _copy of

 ANNEXJRE P-1, the O.A, No, 1035/1993 is Annexure P=l.

-

i iii)‘ _ "That the RESpondents 7 to l7igfe also
working as Acpounts Gfficers under the ;ontroi
of Petitioner No.l, DOT, A.P., Hyderabad. They
filed Q. A. No,'1366/1993.before the Hyderabaé
Bench of the Tribunal praying. for stépping up.

J of their pay in the cadre of Accourt s dffiqer

| so as to equal to‘thé pay of Sri K; Saﬁkaré
Nayayanaﬁ (Staff No.81537) who was junier to
them in the immediate lower cadre of Junior
Accounts Officer. A copy of the 0.A. ﬁo. 1366/93°
ANNEXURE P-2. is anpexure P=2. |

Contd../-
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o iv) That the Respondents 18 %o 20 are

-6 -

also working as Accounts Officers under the
control of Pe%itioner No}l, DOT, A.P., Hyderabéd..
- The Regpondents 21 to-23’and‘25 were also working
as Accounts Officers under the controlfof
Petitioner No.l, DOT, A. P., Hyderabad and they
retired on superannuatlon. The Respondents

18 to 25 filed O.A. N0.69/1994 before the

I
1'1'.|*-L,||"\_4_|_ - .LI‘_ L L DU B WY 1 —_ i R r

stepping up of their pay in the cadre of

Accounts Officer so as to equal to the pay
T . . of Sri J.N. Mishré (Staff Nos., 1099) who was

junior to them in the cadre of junior Accounts‘

 ANNEXURE P-3. Officer. A copy of O.A. NO. 69/1994 is Annexure Pe3,
O.A. of the Respondents and relied upon GIMP
0.M. NOJE,2(78) E III (A)/66 dated 4.2. 966
wherein three conditions were stipulated for
: |
stepping up of their pay. A copy of the O.M.

-~

ANN%§URE P-4, = dated 4.2,1966 is Annexure P=4. The said

conditions specifieB iﬁ the OM. were not
fulfilled for stepping up of their pay, the
Respondents are, thercfore, not 5nt*tléd for
any relief of st epping up of their pay. The

stepping-up of pay is also prohibited in accordance,

contQes /=
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ANNEY FE_P-5,

16

-7”

4

. with letter dated 31.5.1993 and a copy thercof

is Annexure P=3.

i

vij That vide coﬁmon judgement and order
aatedl30.31.1994 the_ﬁon‘blg'Tribgnal directed
fhat ‘l‘.he paylof the' Applicants in O.;A.' 1035/1993
be Stupped up and allowed the*r O. A: However,
the.monetary beneflus are llmltcd fgom 1.9 1990.
The Hon'ble Tribunal also allowed the st epping

up, of pay as prayed in O.A. No, 1366/1993 but

the monctary benefits sre limited from 25.4,1991,
The Hon'ble Tribunal also allowed'tﬁe relief of

stepping* of pay to Respondents 18 to 2% in

0.4. No. 69/1994 but the monetary benefits

are limited from 1,1,1991. It was also held
that, as Respondents 21 to 23 and 25'had retired

from service on their superannuation, their

tcmminal benefits have to oe reflxvd tak1ng

intn account re;;sed fixation of pang;f required,

[ S

and arrears of the terminal beneflts, it any

have to be zccordingly.

vii) That feeling aggrieved by the impugned

common judgement and order dated 30.,11,1994
passed by the Hyderabad Bench of Twlbunal, the .
petitioners sre filing the present petition for
épecial Leave to Aﬁpéalbefqre thiﬁ Hontble Court

.

on the following amongst other - .

contde /-
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A)
ﬁB)
{
C)

- 8 L .

G.ROUND s:

BECAUSE the impugned common judgement

and order is contrary to the provisions

of law, instructions and material on

record and the same is lizble to be

- set aside by this Hon'ble Gourt.,

BECAUSE the Hon'ble Tribunal erred in

. T |
allowing the OWAts of the Respondent s

and giving the directions as contained

in last para of the imouoned judgament

BECAUSE the Hon ble Trlbunal erred in

qulng ont he de0151on datnd 29.11., 1994

in O.A. No, 974/1993 apd 10651/03 <na

other- de01slon of the

1rlbunal because

some of the Judgement s hawe alrgady

I
been challenged by1:ha petltioners'

before this Hon'ble Court !

s oo Ve HON'DLE lrlbunal failed

. to'appreciate that the Re spondent st

pay have been pProperly fixed on thair -

promotion and there is no mWSCarrlage

of justice, The Hon’ble Tribunal ought

t0 have diemi craa 40
Respondent s,

c Ohtdo o/"
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' E)

F)

G)

Ty

ON promeTlon wu iyt \jbguu.

- - }

BECAUSE the Hon'ble Tribunzal completely

~overlooked the fact that the Respondents

have not worked on higher post as 2d hog/

-‘officiwting‘for more than é/éhri JeN.

Mishta and K. Shankaranarayanan. There=
f

fore, the benefit could not be given
to the- Respondents in f1x1no their pay

BECAUSE the Hon'ble¢ Tribunal failed

tn"annreciate that FR 22(C) note (10) .
is applicable to the facts 0t tne casec, -

t

BECAUCE the Hon'ble Trlbunal erred 1n

holdlng‘th«t the Respondents were

justified in seeking stepplng up of

:their pay. l . E

. o
RECAUSE the Hen'ble Tribuhal failed to
approciaste thpt it is necessary t hat

when a person, whb,ig saild tolbe éompared
for the purposes of stepp&ng up has been

granted the so called beneflts of the

rul s prGValling,.thCh, 1t could not be'

said that he was junior to the Respundents.




.J)

‘conter to the decision rep@rt

7

- 10 -

 BECAUSE the Hon'ble Tribunal ifailed

‘to appreciste the settled principle

of law that no monetary benefits to
be given on_account'of'deemiqg promotion
granted to the employees as laid down

by this Hon'ble Court in Palaru

‘Ramakri shnaiash Vs, Union of India .

reported in 1989 (2) SCC 541,

BECAUSE the impugned judgeﬁé@i runs
[ .
ed in.

(JT 1992 (5)° SC 595, Junior Telecom

Oificer, Forum Vs, U,0.I. and JT 1994
(7) SC 58, Telecpmﬁunication‘Engineéring

Service Assogiation Vs, U}O‘i.
‘ ;

BECAUSE the impugned judgement has

faT Teaching implications and creates

‘a2 great administrative problem in respect

. | :
of ad hoc appointment to the officials

- as per their seniority in circle, instead.

- of seniority'inlcadre on all India basis.

BECAUSE the judgement of Eypsculam Bench

. . L] .
of the Ttibunszl on identical issue have

- already been challenged before this

. Hon'ble Court and other épécial leave

confd.g/e
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L . 7 Petltlonc are pendlng like Supdt.

Engineer (E,; Telecom Electrical Circle

VSe Me Ramak rishnan and others.

M) BECAUSE the Hon'ble Tribunal failed to:
appreciate that ad hoc orOmotion'cannot
necessarily be on the stricf'basis of .
seniority. 1In sérvices, wheré the |
3 | ceniority in a cadre is on an all India
basis with functioneries in different
stationé‘o: céntres, it may oot be
pos sible to ehsoro éppointmeﬁt of the
"senior most, whenever an’ad boc prOmction
become necessarys, It is-allnsuch‘cases,
. the pay of all those who haopen to be
Vo | ' | senior in the lower‘post‘to the ad hoc

| ,'promotees, 15 to be stepped up, it will

-1nev1tably::esllt in con51derab1e strain

on the exchequer.

-+ - N) , qéECAUSE the Hon'ble Tribunal failed to
Y I o appreciate tﬁat the steppiog up of paY
| is admiééible only if i:he junior is.
promoted subsequent to tho senﬂor. In
these Cases. the junjors were promoted

earlier than the sonlors.,'

! Contd-ool““
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 That the Petitioners crave leave of
this Hon'ble Court to add, amend or alter the

" above grounds of appeals

' Thatlthe Pctitieners have not filed any
other ;etificn*inethis Hon'ble Court agaiﬁst'the
impugre d judganent'and’order'dated 30.11.1994

‘passed by the Central Administrative Tribunal
Hyderabad, Bench, in O.A. No. 1035/93, 1366/93

and 69/1994,

PRAYER
‘It is, therefore, most respectfully and

humbly prayes that this Hon'ble Court may be

\ grncioﬁsiy pleased to -

a) grant Spe01ql Leave to Appesl agalnst
the impugned judgement and order dated
30,11, 1994 passed by the Central Admlni-
stratlve Tribunal, Hyderabad Bench, in

C.A. Nos, 103a/93 1366/93 and 69/1994- and

b) pass such further and other orders as the
Hon'ble Court may deem fit and proper in

t hé circumstances of the cascs

AND FOR THIS ACT OF KINDNESS YOUR HUMBLE

' PETITIONERS AS IN DUTY BOUND SHALL EVER pq,zw
DHAVIN BYs

(MRS. B. RANA) | .- -
ADVOCATE, - . ‘ { MRS. ANIL KATIVAR.)
' : ADVOCATE FOR THE PETITIONERS.

NEW DELHI
FILED ON: . August, 1995,



_The Chief,GeﬁeIal Manager,

IN THE SUPREME COURT OF INDIA 5/2;)\

J ) . ) |
| CIVIL APPELLATE JURISDICTION
SPECIAL LEAVE PETITION (CIVIL) NO.______. OF 1995,

IN THE MATTER OF: i

|

Telecommunication, Hyderabade  +.. PETITICNERS
. . l : ) I

VERSUS B

Ko Venkateswarlu & Ors. " +++ RESRONDENTS

CAFFIDAVIT

. . . '|. ‘ } .
vssamvia VI JULL DUON rrakash, Assistant

Director General (TE), Department of Tefecom,-‘

-Sanchar Bhawan, New Delhi, ' o

. T - | .
I, the deponent above named do hereb
. . . |
solemnly affim and state as under :=~
. _ _ y

1.1 . That I am the Assisfént Di:ectop General (TE: -

in Telecommunication Department and in that capacity -

I am acqusinted with the facts of the case and

competent to swear this affidavit on behglf df the

petitiorers,

-2, ‘: That I have read the accompanying petition

!

for Special Lésvg and ;hé Stay Application and I say
that the facts stated therein ars trueto my

-knOWledge on the informatiaq.aerivéd-fromlthé offﬁciai

record of the petitioners; s

contdis /=
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3, T"’lau the Annexures 3nnexed with the

- 2 -

accompanylng Petition are the true copies of

. their respective oridinals.

DEPONENT,

VERIFICATION:.

I the 3bove named deponent do. hereby

;sole*nnly varify that the contents oi fhe afo*esald

Affidavit are true to my ko wledge, no part ot it '

is. false and nothing n_;a'terial has been 7cbnc-ealed

therein.

VERIFIED AT NEW DELHI ON THIS THE DAY OF .

AUGUST, 1995,

DEPONENT,
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CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH AT HYDERABAD

CIVIL APPE: L NG . 85%0 ”?; 85‘3; q‘.lq%

Pesteton/Appea fuds- Piled in the SUPREME COURT OF INDIA 1
_ A ' Anr. el R wJﬁ$wd-uA€

by Set The- Chied (enesal ﬁ\ann?u, & Anr ﬁ:___ilr K - \Jon v,

~Seporthieat=sesking—isave—to=apaad/Eppeal against the - .

Order/Judgment of this Hon'ble Tribunal dated _@6‘30—1 -4

and made in %/U.A.Noé.lb&g)\'36%?(6‘?!%. The Supreme Court

was pleased to éiemiss—the—Jeeve—to—appesl/ipetition/stay the
operation of judgment on jO- S ~Ab-

The Judgment of -the Tribunal .in T.A./0.A.Nad. 1033’/ \36L/0t36 5}\/
a4,

and the letter/order of the Supreme Court of India are

enclosed herewith fo# parusal.

: Ysubmitted,

VAN
| \<?<§§Q Deputy Registrar, (3) g//
%}\ Registra£:%$¥5§;:7

Hon'ble Vice-Chairman W

Hon'ble Member (A4)I

: Hon'ble Mﬁhﬁée (R)11 .
B |

- L Wn h.
O S e B T T 13
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: De no 237/96/XI1 A
&, All communications should be I
a¥dressed to the Registrar.
. Supreme Court, by designation. SUPREME COIJRT d

NOT by name ‘

Telegraphic addrass (—

"SUPREMECC" INDIA
20th May, 1996 0

Dated New Delhi, the ........

FROM s Rajmal Dhiman,
Assigtant Registrar.,

T0 s /The Registrar,
Central Administrative Tribunal

X Hyderabad Bench) at’
Hyderabad.

INTERLOCUTORY APPLICATION NOS.4 TO 6
T applications for Stay )

\\ 1IN THE MATITER OF : ‘ . _
/SL CIVIL APPEAL NOS.8680 TO 8682 OF 1996
. .
/// e Chief General Manager and Another  sePetitioners/
fe® \ Appellants
/ j? versus |
K. Venkateswarlu and Qthers +osRegpohdents

Sir,
I am directed to forward herewith a certified copy of

the Order of this Court dated 10th May,1996, passed in the
L s T v waw ATW IS OL Y -

action,
Please acknowledge receipt.,

Yours faithfully,

F=@y worafas afgsor ' /,”"’:"—1 ("
Sential Administrative Tribunat ASSISTANT REGISTRART/
gramig T
HYDERABAD BENCH

- 4 JUN 1004




’ ¥
Sup. C. 52

. IN THE SUPREME COURT OF 88177

" TORMAXA(CIVIL APPELLATE JURISDICTION Certified to be trus copy
JNTERLOCUTORY APPLICATION NOS.4 TO 6

P
( Appiications for Stay by Notice of Mett

‘ .W
wspistant Registrar (Jud
N _THE MATTER OF 3= . 2ﬁ3Z%Z£L199
NG,

;sn::preme Coi#b ot India
CIVIL APPEAL NOS.8680 To 8682 OF 1996
Appeals by Special Leave granted by thig Court's Order dated

the 10th May,1996 in Petitions for Special Leave to Appeal(civil)
Nog.3438 to 3440 of }996 from the Judgment and Order dated the
30th November,1994 of the Central Administrative Tribunal
(lyderabad Bench) at Hyderabad in 0,A.Nos,2035 of 1993,1366 of
1998 and 69 of 1994 )

-~

of

The Chief General Manager and Another essPetitioners/
Appellants
Yergus

K.Venkategwarlu and Others ses Respondentsy

( FOR COMPLETE CAUSE TITLE, KINDLY SEE

/ SCHEDULE *A* ANNEXED HEREWITH )
CORAM 3 10th_May, 1996

HON'BLE MR, JUSTICE N.P. SINGH
HON‘BLE MR, JUSTICE S. SAGHIR AHMAD

( For the Petitioners/
¥ Appellants 3 Mr,V,R,Reddy and Mr.A.N.Jaye Ranm,
Additional Soliciters General eof India.

{Mr.C,V.Subba Rao,Ms.Indra Sawhney and
Mras.Anil Katiyar,Advocates with them)

For Reapondent

L) ﬁ::':séft:’g;° 12 ¢t M/s Nageshwar Rao and §.Uday Kumar

Sagar ,Advocaten.

THE APPLICATIONS FOR STAY above=ment ioned being called

am P Besswdun haPams $hda Nanrd am dha IN2h Aavy af Mav_ 1004

UPON hearing coungel for the appearing parties sbove-mentioned
THIS COURT DOTHVORDER that pending the hearing and final

°’1§f:fl by this Court of the Appeals abeve-meni joned A¥ A
the—wEttere- the operation of the Judgment and Order dated
30th November, 1994 of the Central Adminigtrative Tribunal

002/"
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T e e SR
. N
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v (R R
4 ‘ t : [ R l .
\ j,-(ﬂydurahaﬂ Eeneh) at Bsderahad in o, nﬁ.‘clﬂg Qf 1993,
- ® J 1366 of 199@ and 69 or 1994 ha and i; herehy d a:ed and
f;\ L“—‘"‘-‘

fnrthar ne reco:ery nhall be ma¢e in respeet af paymenta

| nlfeadg mdt; I,
i

AQB WS ﬂﬂﬂﬂi‘ BQ?H Fmﬂ‘ﬂﬁﬁl ORDER THAT thls ORDER be

F N

pnnctuallx ohserved and earrteu 1nto osmcutién hy all ‘ - E
ecneeruec; JL | -'? ' ' {
IITHE&& tha Hon'ble Shri Aais llmthahbal‘ &ﬁu‘adi-r f
chiet Ju.ttce of India at the Su:prem canrt, !Eau ﬁeihi. ]
% .

dated tlim the 10th day ef l!aw.' 1596, ﬁi
.
- { I.q aachaeva ) —:

o Jezrﬁ REGISTRAR -

{
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s, IN-;:HE SUPREME COURT OF INDIA

. CIVIL APPELLITE JURIEDICTION
248~ Ys) T

SPECIAL LEAVE PETITION(C) M. _ oF 1995

1.

2é

1

e i sy v

- aap

The Chief General Manager,

Telecanﬁmnicati,ona,

Andhra Pradesh,

Hyd.erahnd.

Union of India representative by
The Director General

Department of Telecammunication

Now Dojhi. ~ Common Respondents in ~

all the O.ds8.
seebe +«ss Potiticners
Vao.
K. Vonkateswarlu

aged sbout 48 years, Accounts

' Offiesr /0 The Chief (General Manager

Telocanmunicatione, Docranchar-
B'mvan Hyderabad,

U.Purna Chandra Reok 8/0 Verdasimha Rao -

aged about l45 years,Acccunts
officer,0/c the Hyderabad Telephone

District, o
- éo@d.fft




z\
o
G
>
N
i

.-2_

. i - _ BWes @ enp, emr T H
7 3. 7 «,Subromanyam 8/5 T.Appanna, ”7
. [ . ' : | ™
" aged abeout 56 years, .
“— 7 offies of the Genaral Manager, ’ SR
Hyderabad Telephom
District. |
. l
L P.Narcyana Murty S/0 P.Mulaswamy 4
aged ggout' #2 years, - > *. A
L Acccunts officer, 0/0 : T {
the G.M. Projects,
Hyderabad. ' .}
Se N.Lakshmana Murthy S/c¢ N.Akkayya . ;

aged abot 43 years ,Acccunt fficer|

0/0 the General Manager,

’ Hydorabad Telaphone / ‘

' District Hyderabad. -:\‘ ﬂ Y.?\%Q w&‘\ S PR
R P.Vorkat Rao,8/c P. Marayens 906/-':“.-/ o
| aged about 46 years accc:mt:::# -
" offieer 0/o fhe Directcr
M.T.C.B. Hydersbad, Appli.ani:s in Q4 1035/93,

7 - 8.8{va Ramakrishna Murthy t
aged about ‘41 years,Acccunts offtcer, _
0/c Chief Goneral Manager ,Teleccmmuni-

centd, /= SR L




9.

10,

"

1.

12,

T

' N . -
.- . - ;{ .-;. .
- I SRR

-,
.

caticns, Dcocr;8anchar Bhavan,

Hyderabad.

P.Narpsimham 8/0 Nagaiah, agad about

46 years,Aeccunts Officer ,

0/c Geleccm District Manager, /?

cres (4 P /

[
s &

M.Bhﬂvanaray'ana;n' §/> Venkateswarlu,

E

— aged about U6 years Lcccunts
officer, 0/0 General ManegeT,

Tele communicaticns, Gunturd. X P )

-
.

K. Eswar Reo, 8/c Samba Murty aged
about 43 years Accounts cffiecer,

/o Telecom Dist.
Manager ,Eluru. [ﬂ' ﬂ )

B.Pitchairch &0 Buchi Ramaiah, Tl S AR
aged about 45 years, accounts. .Offiser,

0/c Chief General Manager,

Telecammnicaticns,

waorsbnt, (A1) (

GeTs V. 8K Acharyulu 8/¢ G.T.Besha _ |-

ai/ryulu, aged abcut 1 years Accountl ' |}

cffiesr 0/c Exacthive mgineers,(}ivﬂ

Mﬂaim II, ChikkadWl,'
Hydorabado
’ . ccut&'gcl -
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I .

&£
13, . . Y.Ghendra Sekhar Rao,S/o Viswangthem ..

aged about 47 ysars,kcounta Officer
0/0 Ganeral Manager,Telacoimurﬁcation%' :
Hyderabad. =[] ¢ Y :

tH, N.Venkorar Fao 80 Guru Murthi Rao,

aged about ¥7 years Accounts Officer ' g
ey s TR SR

'
/o-Whtat General Manager, o

mlecmnnunicatiolnS, -

tyderabad. J f

15, K.Ra G.mrgapi__asada Rao,8/0 K.V.Bubha Rao,
aged about ‘5'0 years, Accounts Officer,
0fo Telacom District Manager, o
Tirupath,. 9' . 1
16 T.8.R.A.Prasads Rao,_s/o Suﬁdara l‘bmmrthy,

aged about 4l years, Accd¥nts officer,

/o Telecammunicstion Division Maneger . .

Mrupatnte  f) [ ) !
17, 8.Rajesam 8/0 Perusuramulu,

aged about W4 years ,4ccounts officer,

/0 Telecom Divisional Enginear,

Adilebad. p . ﬂ Aprlicants
in 0.A. No.1366/93

oFie

-’ .
. [ il o
contde /e - '
. - . ) . i- .
' r . \--\
F3 S
-
- = ' [; S L
- R ] - + .
D war= - AR o = - —— = s e PPN reem® b
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18.

19.

-, .

-5-

P

BeBslasallu S/0 Lingaish eged,

abont’ 50 yééx_-s, Accounts 0fficer,

/o the Telecam. District /1

Engineer ,Mahabubnagare R }/)

7. Wrkatecharayulu $/0 T.7V.Krishnama

Charyeulu aged sbout 50 years,

Accountséfﬂcer,
- ";' .-'-'---. . _ 2 .
0/0 The General Manager,

. Telecom District

Vi $eyavade.

el

. 4

G.ReC.8. Bastry §/o Late Satysnarayana
Mirthy aged shout 50 yesrs,’

Accounts offieer,

o/o The General Hanago‘r, -'

Telecan Mstrict.
Rajarmnd;'y. . H"' ﬂ h

K.Vopkata Ramena /o Late Appa Rao,
aged szbout 50 years Accounts officer
(Regd) 29.15-20 Bortgate Kandaken

Stroet,Rajahmundry=te [}/ N

Oontdo 0/"

&

>
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T - - - P,
* s o Toma
- R M N

“+ gz, G. Venksta Mrishna Mirthy &/0 Late
v " - Goli Venkanna aged about 59 years, L
Lecourts officer (Regd.) H.No. 79-17-22

r _ - e / ‘)
oyelt LARERAT, Eh.j?mngm"B' ;’ Z/ . /$ i v

L v e e ,t_,‘,':" S ¥

2y,  Narayana Reo, 8/0 Late Tippanam Rao

Offleer O/0 Telecanm District

. 1

‘ . n aEed aboué‘ho yoars 4ccounts . ' ‘ .

Bngineer Mahabuhagars 0 A )0 t
H

2k, Y.Sahab Saran,8/0 Y.Nerayana Setiy

ageﬁﬁém% 60" years hccounts . . g

-
-

offtcer (Regd) 32/81 Fort

Yelkur Gate,Kurn;ol. .p.f.ﬂ.itpplicant in QA MNo.

_ 69/
25, A.Kiritl Raoy | . 1

Adcccunts Officer,(Regd)
o Tolecan Distriet Engieer,ﬂ t )O

Hahabuna.gar. asscsceel® spon'dentﬂ

Lo

PETITION UKDRR ARTICLE 136 OF THE

i I

CONSTITUTION OF INDIA FOR GRANT OF

SPEOIAL LEAVE TO APPEAL AGAINST THE

JUDGRMENT AND ORIER DATED 30.11.199% . = [~ !
PASSED BY THE HYDERABAD BENCH OF HYDERABAD

IN'0:4e H0.1035/93,1366/93 and 69/9% -

uaund--c—na----m-n-“-u-

contd. t/"




-

SUPREME COURT -

SRANVANXE/CIVIL APPELLATE JURISDICTION

INTERLOCUTORY APPLICATION NOS.4 TO 6

( Applicationsg for Stay by Notice of Motion )
SRR e T 3 Sar

¥
IN THE MATTER OF :

B

of £%x

CIVIL APPEAL NOS, 8660 1C_8662 OF 1996

TT- it . Newaral Mamaoar and Another &E—?—"ﬂt.
Versus
lu and Others Respondent 8

ORDER_GRANTING STAY

May

L ’
Qated the day of 199 ¢

“

Bcs. Anil Katiyar, °

‘- dvocate on Record for the Petitioner s8/Appellants

Compared with' SHRI S.Uday Kr.Segar,

‘No. of folios

Advocate on-Record for gegnondent Nos.) to 4,6 to 12

and 15to 25
ffm%gv ¥ brg
‘ Es




=t U NV ) I A DI PR R F T iH‘H'IjIHHINIH]UF THCE AL ¢ HIY TR AT d6E o 1)

N : ' AT IYDERARAD Q/ Q(‘?

ORTOB5 /90 1366/098

and (H9/94 dote of decision ¢ 30-11-0)

{ .

1

fAatuaan o .,

K, Venkateawarlu e

Y. Paorna Chandra | '

1. Subramanyam

. Naraysna Murthy

M. Lokshimana Murthy

P. Vonkat Rao «o Applicants in DA 1000 /07
5. Give Mamakrishna Murthy i

P. Naragimhan

M. Bhavanarayona

Ke Eswvar Run , '

0. Pitchaiah

12, G.T.V.5.K, Achoryulu

Y. Chondrasekhagr Roo

W, Venalkeha flan

5. K.R.G, Durga Prasada Rao

10, T.5.1,A, Pravads Reo -

17. 5, Rojesam - oo Applicants Ao 08, dnn o
10, B. Nalasailu

19, T, Venkatacharyulu

20, G.R.C.5, Saatry

21, K. Voakata Rhmupa

22, 6. venkata Kpishna Murthy

23, A, Kiriti Raeo

24. Harayonu Rug.

25. Y. Sahab Saran ' -« Rpplicants in gALL9/94

- - - - - - -

» -

it
DOoOT NV SN -

-

—~
15
-~
.

— -
=N ]
.

and

1. The Chief Gaeneral Manager
Yelecomamunicatiaris

Andhro Prodouh
Hyderaned

Yo

-

2. Union ot India

rep. by the Diroctar Ceneral

Dept. of Tolecommuni cotiors Common raupandents i o
Now Delnhi : ’ : . «e N1 thae DAa.

COUNSEL FOR THE ARPLICANTS: K. VENKATESUARA NAD, AGUNCATE
‘ (in 811 the Ohs )
COUNSEL FOR THE RESPONDENTS : N.V. NAGHAVA REDDY, ST for |
CENTRAL GOUT. (Ta o)1 the o)

CORAM

NOH. AR, JUSTICE V. HEELADRI RAD, VICE CIATRMAN
HOH. MR, N, RANGARAJAN, MEMAER (ADIN )
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U Je o U b /oty L166/93 & 60/04, bates b

JuUunaguKk oy E (§

PLITY PN PR NP R T Y TR

H as pec Hon'hle Sed Roltangavaejan, Hormbor (A alpnd s Lot fu) 1

%

Sri K.Venkateswara lao, learned counsel for Lhwe
1 .
applicantas  and Sri N.V.Raghava Reddy, learnsd Standing

Counsel for respondents in all the above OAs,

2. e contentions In all these OAs are sure and
50 was the relief asie:id for. Henoe, all these Urs aru

clubib:d togethnr and disposed of by a comnon ordar,

3. All the 6 appllcants in QK N0.1035/93 are yorking
R Acconnﬁs ¢ ficors under the contro) of -1, Duopartoent of
Telecow, Andhica Pradbsh,;nyderabadu This Oh wan Ciled
praying lor stepping up of their pay in the cadee of Account s
Of ficer so as to ecqusil to the pay of Sri J.N,Mishra (Dtaff

H0.B1097) wio was junior to them in the fmmediate lower

o ocire of Juninr heceonnts Of ficer,

4. The aoplicants nuabering 11 in 0. H85.1360/93

are working ac roceounts Officers under the coutrol of -1,
Lepartment of Telecommunications, hAndhra Pragdesh, Hyderabo il
This CA was [iled prayiny for steppilng up of their nay in
Lhir Cadte of Avcounts Offleer 80 a5 to oqual to Lthe pay of
Sri K.Senkara Narayanan[Staff No.B1%37) who was junior to

them in the immediate lower cadre of Junior Accounts Officer,

. _ in 0.A.No.69/¢4
5. Applicant Nos.l, 2, 3 & 1£are working as Azcounts

Officers under the control of gwl, Departmunt of Te¢ lecoumu-

nications, Andhra Pradesh, Hyderabad., Applicant Nos.,d4, 5, 6
Ca e

and B8, wire also working as Accounts_oﬁficers.undcr Ehe

control of R~1, Department of Teieconmunicatlonn. A.ﬁ.,

Hyderabad and they w2re retlred on superannuation., All the

applicants in this O0.A, prayctyg for stepping up of thwir

pay in the cadre of Accounts Offtc«r so as to equal to the

pay of Sri J.N.Mishra (staff Ko.01009) who wis Juntor to

D

e e o e s e s &

N



Q

hiew S the oatee of Jundut Accounta o fleer,

6o The posts of Junior Accounts Of ficer and hccounts
Officer in the Telecommunications Departient are A1l Imlia
Cadre, The promotion {rom the post of Junior Accounts
Officer to Accounts Officer is on the basis of seniforit:-
cum-£1tness,  The avenue of promotion for the ho~ounts
Officer is to the cadre of Senfor Accounts OfL..cer anl
from there to Assistant Chief Accounts Gificer aud-Chieﬂ

Accounts Officar,

7. In all the above OAs there is no challenge to tle
earllier adhoc promotion of their juntors. The only
relicf sought for by the applicants is that they are alsoe

entitled to step up of thelr pay with respect to thoir

N
Junlors as the applicants never refused the promotion cvin

on adhoc basls apd that thelr juntors were proseted on

ddhoc basiys without considering their casecs (or such adhse
promotions, It is stated by the applidiints that the ansensly
in thetr wonthly emolumznts was-orant.) d,e, the fundor
drawing mare poy than the senicr wvas the creation ~f the
department and honce their gay should Le steppad up, Thuy

rely on the follouing judgmants wierein the stepping thy of

pay was permitted under similar circamstances,  The reliad -
upan juidgments are -
(1) Judgment dt, 29.10,1991 of Ernakulam hench of

this Tribunal in 0.A,Y0,1156/973,
(i) Judgment dt, 11,1.1994 of Hadras Pench

in 0.A,N0.1129/93,
(i1 1) Judgment dt, 19.7,1991 of Bingalere Bench

In 0.A8.N0,349/94 & 3157 to 367/94: and

L) k ,"'
Y%
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AL I

. . \§ {1v) o Jdudgmeant de, HJ.B.I‘J‘.M _()i‘ f.tnh:ut_l.a'ylh',-'uuh ,
!, \ el

in O.h.HD.l‘lZﬁ/‘)L

oy

B. Tha l:arned counsel for the respondents relfio |

u .1”[:\0“ G'TI;"GI‘“Q Ga“-ﬁ(:.l'ioz(jﬂ) B.TII(A)/GG dat..ed 4.2.10(:6

-9

wherein three conditlons were stipulated for stepping up

of pay. The respondents further statcd that as the said

RO~ < -y

conditions weoe not fulfilled for stepping up of thalir pay
the applicants are not entitled for the same,, They aleo
quoced the letier No,4-31/92-PaT dt, 31,5,19923 by which

stepping up of pay was prohobjted,

9. This DBench had disposed of two OAn vin, QA HY 979 700
\ and 1001/93 by fts. Judgment dt. 29.11,1994 wherein the.
applicants dn tho:e 045 are simi larly situited as the

applicants in these 0A5, allowing the prayer of the applic:nts

B e L EFE =R

for stepping up of their pay following the Julyments of

Ernakalam, Madras, Ran-slore and Caleutvta Hepnches, 1t wan

——

held 1n the above two OAs that ik will be arbitrary (€ the

senfor's pay in tha promotional cadre is less than thae

of thelr juniors and hence it will hLe violation of frticle

G Cmietielinr o ettt . =

-

14 of the Constitution of India, Letter dt. 31,5,10993

of the Department of Telecommunications quoated by bl
Iearned counsel for the respondents will have no appltoacion

to these cases as it will have only prospective effec,

i
(i

If ot all the whawie {nstructions quoted in the sald l.vrer
are in order this letter will have no bearlng in regard to
the cases on hand as the anamoly in all these casds had
occurred earlier to the issue of that letter, This view

18 also in ~ccordance with the view taken by the Calcutia
RBench of ‘the Tribunal reported in I 1994(3) sLy. (cam) 170 -

Baidysnath Dandopadhyay Vs. Union of rndia and annr, )

DY

v /=

2%

. N et B i -
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1n, TE was also hold Ao (haoa (o i |||_:,L.-.--;.-\i

of by this Julgment dr, 20,11,1994 that 4ho applieanty

jﬂ Lhose OAs are  entitled Lo get monetary Yve o Ciys -

for three years Prior to the date of PLling of thos.:

OAs or from the date from which thefre Janior is'drdwin-

more pay thait tha of the spplicants who are senter
whichever jis late;. T™e normal convention of al}ouing_
monetary benefl it from one yemf prior to £iling of the oas

as {ollow.d by this Bench in all casrs has been Variud to
three years as the applicants belong to A1) Tadla cadre an-.

for other reasons stated therein,

11. AS the applicants in all thisc Ohs are Shif Lay Ty
Sitvated as the app]iéants in 0,A.N05,974/93 & 1001 /93
w2 do not find any reasons to differ from the Judont of

this Bench i the shove quoted Ohs,
12, In the result, the following directions are rive s

(i) Steppine ap of Pay as pray:a tor dn oos ho, 1036759
v allowed in rzgard to the appllcants therein. Dut, the
monetary bencfit is limited from 1,9 ,10ap (this OA was File3

on J1H,8,1993),

(14) Stepping up of Pay as prayed for in O.A N 1366/
35 allow2d {n re Jard to tho applicants Lherein, Lot bl
monetary benefit 15 limited from 25.4.1001,«@C;rt E;Wnnknra

-

Harayanan, junior to the applicants with reference to yhnre

‘Pay the pay of the applicants has to boe Stepped up was

[y
/

promoted to the said post of Accounts Officer on 25.4.100].)

N\ | /-

v



(1Ltn) Sespplng up ol psy a Pyl Tor o 0 R Tk

L9,/98 13 allowed 4n regoard to tho applicants thoacin, bty

Lhe monctary bencfits are 1hnited from d.1,170910 (chis t4

wag filed on 20.12,1993), A9 the applicanty Uo.d4, 5H, 6
b d o

and B wore retired from service on their superannustinn,

their teeminal oenefits have to be re-fixed taking inio

revised fixation of pay if anlved and arvears of the

terninagl ln..::.-:lll.;‘-,,if Any, lwe Lo b ol TN S RTTN R

12, this above Ohg are ardered adcordingly o e oo Eee ’
|
\
s i
~fJJi!m}JWUI1JThUhL1ﬂ'L ) ‘
F 0 . Fi
\ (‘-'E?“)"'"I""!\l\':-'--(-I-n--i:.:‘..i:l.:i:.?.."l.. ,{.1 " j\!".‘:z
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O T T T S N S TRI T Y.
[ ) RS
¢ Palowdd
. To
1. The Chief Cennpal Managen, Toelecopnmnd ool fong,
- e ’ . '...-”1.“'.“ Viveche - crlveyr
2 - ll'.‘"‘ Iii Ii.‘.‘"‘l:f_‘lr ('ﬁ‘llf.‘ITEJ]‘,"]i'.il.}lL: ]('-)l et de [ T R e
_Mndon of 1udia, Hew belhi :
N \ ) l‘ ) )
3. lﬂticopy to Mr.¥.Venkatoswar Rao, Afvocate, CAT.IHyd,
. 4., (ne copy to Mr .N.Vg]{é,nyh“va “.C(.‘Hi\‘" }Lf"(” t(j--;:-"(-:-(-ﬁa;t"l“H)'ti,

5.0n~ copy to Library, Chl.Hyd, 4
i [ATRIRE ey a b NV . /

pvin : !
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IR THE SuPrEnE cowvt 2 INOI4
CIVIL ARCELWATE 3uR1S531:TION

INTEHLUCUTQRY APPLICATION NJ5.4 T.. 6
Applicstions for Stay by Notice of Matign)

1N THE ATTER °F s-

%IUIL APTEAL ND3.B8680 TN B692 OF 4996
Appeals by Spectal Leave grented by tihis Court’

8 Urdar dated

tha 10th May,19956 §n Pet
Noe.3438 te 3440 or 1938

itions for Spscial Leave
from the Judgmant and Or

to Appsul(Civil)
dar dated the

Central Adeinistrative Tricunal

abad in Z,:,.Nas. 1035 8f 1923,1365 of

S,

>

repressnted. by
fneral .
unications,

«..vatitionars/

1.The Chiaf Gengral Manager
Appsllants

Tclncommunicltions.
Andhra Pradash,
Hyderahad,

2.Unfon of India
the Director Sa
" Dept.of Telscow:
Neu Delhi. -«Common rssasondants
in all the OAs. '
seoPatitionsra/

Versus Appsllants

1.K.Venke tgsuvar 1y
2.U. Purnachandra Rao
3.7.3ubrasanyen
4.P.Narayana Murthy
S.N,Lakshwsana Murthy
6. P, Venkat Rag
3. so Mrl-i'!ﬂni.’n -
9.1.8havansrayana
10.K.Eeuar Rag
11.2.Pitechaiah
‘2-6. Io U.S. Ko ﬂch'.ryUIU
13.Y.Chandrasekhar me
4.5, %cclobrga-veagads
16.7.5.R,. A, Pragads a0
17.5.Ra jegan
19.8.Balasaily
19.T.Ulnkltacharyulu
20.6.?.C.S.Snatry
21.K.Venkata & rang
22,G.Venkata Krighna Murthy
23.A,.Kiriti Rag
24.%srayana ag

T ey W, UIDS WS

Rap
«+Applicants in OR,1366/93

25.Y.%ahabaSaran . --Applicants in 0i,69/94
soe . lwapondaents
CAM 18¢th 18y,1396

deP. SINGH

HON‘BLE 1. JusTIge
HONBLy "7 thierrtme -

«..cONLd, .2




- o

. 2.
~
’ . For the Petiticnsrs/ H ﬁr.V.R.Rcddy ard Nr.A.R.Jaya Ram
nppallents Additinnal sllicltura General of Indie
' (mr.C.V.5ubba Ras,Ms. Indra Savhnsy snd
nro.ﬂnil Katlyar.ndvocataa with them)

. For Respondent HNos.1 to H/a.ﬁnq-ahuar Rag.- and S,Uday Kumar
. 4,6 to 12 and 15 to 25. Sager, Advocatesa. “

L)

THE APPLICATIONS FOR STAY abovi=sentionsd baing colled
on for hearing befors ‘this Court on ths 10th’day of May, 1996,
UPOR hesring counsel Por the n@plarlng partiss above-zanticned
THIS COUAT DOTH ORDER that panding the hesring smd final disposal
by this Court of ths Appesls sbove—nantloned ‘the cpsrstiocn of -the
Judgrant and Crder dsted 30th November,1934 of the Contral
Adoinistrative Tribunal (Hyderabad Bench) at Hyderabad in 0.A
Ros.1035 of 1993, 1366 of 1993 amd 69 of 1594 bs and is hlruby
staysd and further no- racou:ry|ahl11 bs mads in respact of
payasnts already nedaeg . . :

A0 THIS COURT DOTH FURTHER ORDER THRT thia CDER be .

. pungtuslly observed and clrriaﬂ into lxlcutlon by all concasned:

v i a ) t- -
JUSTLCS %5’?53?-‘%% nc E&E:%%h'c%ﬁ:é “uanBSinx. dltad 2;10:
the 10th day of May, 19396.

Lo ' 8d/-
« o o . (1.3. Sechdeva)
\ JDINT, REGISTRAR
. A | . - - - - - e e aa e @ L;---u‘n-—u-w -y TV
Endt.No,CAT/Hyd/Jud)/5C/43/96 -0ata:21-6-96

The Order of the Suprens Court of Indla 4in c.ﬂaﬂui.
8680 to 8682 of 1996, dt. 10-5~95, is communiguted to the
goncesnsd hersin, ! . D

77 TUS CORY//

T0

1. The Chisf Censral fnanager,
Telacoxaunica

CF AL yderlbad. * * CoRoTe Hydy

1r¢ctqr Sederal
} a"“"‘ Ef,% Tekpcomdunicetions, S.Ac. RV, “'ghgv: gwgrémal.ccsc
,: ot t’nﬂla,z‘w Delhi. «A.T. Hyd. :

ngggEququn.gariu A Ors, 6. Ona -parc coOpY.

i,
\ fts Officer’, :

| B/ ]pa, af Ceperal Pansgﬂrc ’ ’
3 At ioh .noursanch:: Bhavan

i

uﬂg

S

-



gY /,P,

N CENTRRL ADMINISTRATIVE TﬁzsuwnL : nvasﬁaaau asucu

W | | . 5=10~193,1st_floor,
. _ ' ; HACA Bhavan.ﬂpp.Puhlicﬁarden

} szerabad-saa NB4.
h Dates O=G=06

N Notice Under Rule 140 of CHT. ules
of br HPracties, 1593,

cIVIL APPEAL NUs.B8680 to 8682 of 1996(an the Pile of Supraemne Court

(5., Nos. 1035/93, 1366/93 end 69,794, on the Pila of Col Ty Hyd, )

The Chief Gensral Nanager,Telacam.ﬂ.P.& rs. iﬁ.¢ﬁppellanta

‘ Verous
K.VYenkatgshwarlu & Ors. +s sgspondents

" S S | :
: The Chief General Mansager,
Telacommunigations,

Andhra Pradesh,

HYBERABAD, i

- — dibe — A - .

¥ in his letter ‘dt.27=6-96 in D Nm.ZS?/QG/SEc-XIIRR, raqueated

the office of this. Tribunal for Lransmxaamsn af original

records in 0.A.Noi1035/93, 1366/9! snd 69/94 from ths file
. of this Tritunal for reference _in 5.A,Nes,B8680 to 8682/96

arn ktha 28Lla AP b he Clhmnaria Pouand mﬂ Trmddn . Maos ll‘langL,,
which was filed by you.- s

Rule 140 of the C.A.T, ,Rules of Hractice, 1933 reads as_followas-
(A) Unless otherviss ordered by tha Supreme Colirt, the
appellant aor his &dvogate shall Lie natifisd to &epaa;t the

transmissiun charges and caat of praparation cf records,

(8) uhen ths party or Advocate faile to deposit the amgunt
. : as sPoresaid, the Registrar shall forthuith submit a report ’-‘
theracf, to the Aegistrar of the Supreme Court Of India,

Therefore, you are reguested to toke innediate
-ateps to dapaait'th@ tranamisgion chsrges for tians?ar of
the original records in O.A.Nos.1035/93, 1366/93 & 68/94
to the Supreme Caurt in 2 sum of 5;75[- by way of E&aﬁ or
1P0/D0, deaun in Pauaur af the Registrar,C.A. T;.Hydarahad

by 26~8-96. ' . ﬂ////'
Copy tos- (!Rﬂ HS{DEF’UTY REGISTRAR (3)
Mr»N V.Raghava Raddy, /j/’// .
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Petition for Specjal Leave to Appeal (Civil) Nos.3.

-~

3440/96 (c0py enclosed) from the Judgment ang anc

of the Trlbunal Court above~ment10ned and pursuan -
this Court's Order dated 10—5 1996 granting Speci:
Leave. to: appeal the cases have been registered asg

S e . . .
Civiluﬂppeal Noe. 8680 to 8682 of 1996.

-y

NOTICE is hereby given to you that if you-. s, Wish

to contest the Appeal you may within thritv dewe ~e '
vile recelpt of this Notice enter appearance before

this Court elther in-person or by an Advocate-on record

- e hamem e CuAdNa

of. +hﬁn T

take such part 1n the proceedlngs as you may be aﬂv1sed

TAKE FURTHER NOTI(’F that in Aafanti e .o -
within the time prescribed +the: Ap»neal will ibe proceeded

. with a-nd determlned in-your absence and no further

Notice in relation thereto shall- be given to you.

UATES THIS THE fg'th DAY  JUNE, 1996.

b

' !ﬂAJ;ED ZLM——_:
ASSISTA REGISTRAR,
5




preeney ., RS- gy W

( NOTICE  OF LOuGu3NT OF TdE P.TTTIGK OF AFrisl T¢ Td

WESPCNIENTS
(RULE 11 OF OsBiR XV, S.CaRe, 1966)
IN THE SUPREMs CGUsxT OF INLY A
CIVIL APPELLATE JURISDIGTION

CIVIL APPEAL NOS. 8680-82 OF 1996

'(Appeals from the Judgicent and Order|dated the 3<

of the Central Administrative Tribunal,

Hyderaba.

at Hyderabad in 0.4.Nos.1035, 1366/93' and 69/94)~

The GChief General Manager & Anr.
-Yersgus-~

¥ K.Venkateshwarlu. and Ors.

To

L. Mr.S.,Udaya Kumar Sagar,

advocate for the gespondents Nos.l tb 4,
6 to 12 and 15 to 25.

» dybatabovagsa Unjtb¥=°fa-uoakk=Jye;vu,,
Yo the General Manager, . - '
Hyderabad Telepﬁone C

DJstrlct Hyderabad A. P "

3 l.Ooanaryda »dvaflar mav, »/0 vViswanavndiu
aged:about 47 years, nccounts Gfficer
0/0 General Manager, Telecommunications
Hyderabad. Andhra Pradesh..

4. N,Venkobar Rao S/e Guru Murthi %a Hao,
aged about 57 years accounts Officer
O/0 Chief General Manager,
Telecommunications,
Hyderabad. Andhra Pradesh.

sese Appellan:

.L-..Respondent;

TAKE NGTICE that the Appellants abovk-named have

on 27-9-1995 filed in the xegistry of thé Supreme GCourt,



J

Al

Petition for Special Leave to Appeal (Civil) Nos.s

3440/96 (copy enclosed) from the Judgment and and
of the Tribunal Court above~mentioned and pursuani
this Court's Order dated 10-5-1996 granting Specia’

. Leave to sppeal the cases have been registered as
Civil appeal Nosi 8680 to 8682 of 1996. ;; r

NOTIGE is hereby given to you that if you s w1sh
to contest the Appeszl you may within thrity days of

the receint of this Notice enter appearance before
this Court either in-person or by an Advocagte~on record

of this Court arrnimapp01nted by you in taat behalf and
take such. ‘part in the proceedlngs as you may be adviged,
TAKE FURTHER NOTICE that in default of your &appesrance
within the +ime prescribed the Appeal will be proceeded
with a-nd determlned in your absence and no further

Notice in relatlon thereto shall ‘be given to you.

DATES-THIS THE ggfth DAY JUNE, 1996,

ASSIQ%ANT REGISTR%%




(NOTICE OF LOLGLuNT OF Taf PoTITICN OF AFPEAL TO Tdi
KESPCNUENTS

(RULE 11 OF OxD:R XV, S.C.R., 1966)

IN THE SUPREM: COUXT OF INLI a
CIVIL APPELLATE JURISDICTION

CIVIL APPEAL NOS. 8680-82 OF 1996

(Appeal’s from the Judguent and Order dated the 3C
6f the Central Administrative Tribunal, Hyderabas:
at Hyderabad in 0.A.Nos.1035,1366/93 and 69/94) -

The Chief General Manager & Anr. «ses Appellant-
-Versus-—

¥ K.Venkateshwarlu. and Ors. : .+ Respondent.
!

To

1. Mr.S.Udaya Kumar Sagar,

on

sndvocate for the iespondents Nos.l to 4,
6 to 12 and 15 to 25.

N.Lakshmana Murthy S/o N.akkayya

aged about 43 years, account Officer,
©/o the General Mavaasr.

j)6trict Hyderabad., A.P.

Y.Chandra Sekhar Rao, S/o Viswanatham
aged about 47 years, accounts Cfficer
©/0 General¢Manager, Telecommuninstinne

N.Venkobar Rao S/e¢ Guru Murthi ®a Hao,
aged about 57 years accounts Officer
O0/0 Chief General Manager,
Telecommunications,

Hyderabad. Andhra Pradesh.

TAKE NGTICZ that the Appellants abeve-named have

27-9-1995 filed in the negistry of the Supreme Court,



o

-1 2 -

"Petition for Special Leave to Appeal (Civil) Nog.3:°

3440/9¢ (copy enclosed) from the Judgment and and

of the Tribunal Court above-mentinnad 9..,.* e
Lt lg Lourt's Qrder dated 10-5-1996 granting Specie

‘Leave to ippeal the cases have been registered asg ‘
Civil Appeal Nog. 8680 to 6682 of 1996, {

NOTICE is hereby given to yoeu that if you m w1sh
to contest the Appeal you may within thrity days of

the receipt of this Notice enter appearance before

thig Court either in-person or by an Advocate-on record

-of thls Court aprsfRappointed by you in t

1ot behalf and
take

such part in the Proczedingg as Jou may be adviged

T2KE FURTHER NOTICE that in default of YyOUur Hpvpearance

A e v vue sappeal will be proceeoed
with a-nd determined 4n your abgence and no further

Notice in relation thereto shall be given to you.

BATED THIS ﬂm%th LAY JUNE, 1996,

o : : ' ' : ASSISTAN;&": REGISTRAR,

75
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( NOTICE OF LOLGuiuNT GF TJdE PoTITICh OF AFFisl TG Tdi
K ESPUNGENTS

(RULE 11 OF OxDir XV, S.C.Ra, 1?66)

IN THE SUPREWE COJxT OF INLL A
CIVIL APPELLATE JURISGICTION

CIVIL 4PPEsL. NOS. 8680~-82 OF 1966

(Appeals from the Judgizent and Order dated the 3C
of the Central aAdministrative Tribunal, Hyderabav

at Hyderabad in 0.A.Nos.1035,1366/93 and 69/94)-

The Chief General Manager &'Anr. ssees Appellans

-Yergus-—
¥ K.Vonkateshwarlu. and Ors. «+sedegpondent.
To
1. Mr.S.Udaya Kumar Sagar,

on

andvocate for the aespondents Nos.1l to 4,
6 to 12 and 15 to 25.

N.Lakshmana Murthy S/o N.akkayya
aged about 43 years, account Officer,
&0 the General Manager,

Hyderabad Telephone ' o
" Bistrici Hyderabad. AP, :

e ' L

Y.Chandra Sekhar gao, S/o¢ Viswanatham

aged about 47 years, accounts CGfficer

0/o GEneral Manager, Telecommunications

erabad. Andhra Pradesh. ,

N.Venkobar Rao S/e Guru Murthi s Rao,

U/6 uvniet GZuerar mapagurie Offirer i
"Telecommrunications, |
Hyderabad. Andhra Pradesh.

TAKRE NGTICZ that the Appellants above-named have

27-9-1995 filed in the xegistry of the Supreme Couft,

o b
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a2

. RS NI.CRT/Hgdéjﬁdl/NﬁSC 3/36 dt.1-8-96

m.d-54RP-54 DEPARTMENT OF POSTS, INDIA

w JTta @Ffd acknowLEDGEMENT
g - 9/oEa grea gan |

Received Registered Letter/Parcel/

r
rejevam

by | FEE/No arkIg/Dated FT/of
%= & &AW H Hed &qT1 A
. 2 & Insured for Rupees
L: 9
%i Addressed to Melakshmana furthy,

§/e N.Akkayya,

Acceunts UPFicer, _

0/0 Tkhe Gemgsal Manager, .
Hyderabad Telephone District,
%HWTamarﬁTmﬁedgngRABAD'

Date Stamp of office of delivery

FEATET 3397( ATH fSignature g



~~GAT S = AN )

No, CAT/Hyd/Jud1/N/SC/43/968/104

To 241046

The Additional Raegistrar,

Supreme Bourt of India A
NEW DELHI. - 28-8-96
Sir,

Sub: Service af Notice of Lodgment of
Appeal on Respondent Nos.5,13 & 14
in C.A.Nos.B680 te 8682 of 1996
an the file of Supreme Court -
Certificate - Reg.

Ref: Your letter D.No.237/96/5£C-VIIA,
dt,27=-6=36.

With reference toyeur letter cited on the
above subject I am to send herewith the Certificate
as to service of notice of Lodgment of Appeal on
Respondent Nos.5,13&14 in Civil Appasal Nos.B680-82
of 1996 preferred against 0.A.Nos,1035/93, 1366/93
and 63/94 on the file of this Tribunal ac desired

therein.

Encl.: As abova. Yours faithfully,

\VAa UG .RAJY)

d/léiprty Registrar(3)cec

<¢Q,//’




CENTRAL ADMINISTRATIVE TRIBUNWAL |

) HYOERA 3AD BENCH
|
CERTIFICATE Dates 28-8-06
The Notice of Lodgment of Appsal sent to the
Respondent N6s.5,13 & 14 in Civil Appeal Nos.G3680 to
B682 of 1396 on the file of the Supreme Court of
India,New Delbi have been served/returned an the
dates mentioned againat the respendents as hereunder.
:,?nfﬂ“' S -:Rasﬁandent Number Date of Service of Notice
B ) . [y
. . RS - Served on 20-8-95
R13 - Returned with postal Endorsement

"Ne such A.0. in the 0OfPPice of
G.M,,Telecom,Hyderapad, "

i f R14 - Retunned with postal sn@orsement
. "Addressae retired from service®

Q{éalifpurv REGISTIAR( D) ce




P SR | R

No.CAT/Hyd/Judl/R/SC/43/96/ b2 |
To o e :
h ﬂaaistang Registrar
The

241@46
Suprame CDurt of India, '
NEY DELHI

5
il
I

. 10=10-96
Sir, -

Sub: Transmission of Original Records in
0.A.NBa.1035/93,1366/93 & 63/94 in:
C.A.Nos.B8680~82 of 1996 on the file
of Suprema Court of India,N+0elhi ﬁ Reg.

Raf: Your letter @.No.237/96/SEC-XIIA,

dt.27-6~96.

I am to send herewith the OUriginal rncards in
0.A.Nos,1035/93, 1366/93 and 69/94 an thawfxle{)nf
C.A.T., Hyderabad for reference in Civil Appeal fos.

86680-B2 of 1996 on the Pile of the Supreme Court of
India, as desired. :

[
|

- ~mGelpt, : e
Kindlv a~i-- ° E
1] *
Encl.: Original records in Yours faithfully, |
1.89.1535593, ; \
2.BA,1366/93 & . ,
3.00.69/94, (R.v.5. 7 u)
et | aputy Reglstrar (J)c‘c.
A Feary swiafes sfuwy T

Central Administrativs Tribunal 1 ;
ﬁGW/EEEPATEH - r ' '
ooy e S ':

gararg FaraE
HYDERABAD BENCH

4 - |

COPY



it I

|

_ i
n.No. 237 /qe/ﬁecxzm;'a
<JPRGME CCURT OF IN IA
WEJ DELIET. ‘. .
) : DATED: 19th naelsember., 1996
From :

TR K R 4 s

rLesistant Registmar
aypreme Court of India
New belhi. _ ) .

The Ie istrar, . |
G'entra% Adninistrative Tr ibunsl |

Hyderabad Bench
at Hyderabad
Andhre Pradesh : : |

Tos

CIVIL APPELL WO Ss 8689 ¢ 8682 (Or 1096 .
!

Rap,of oo (635, (306)52 oo €7/14)

fhe Chie f General Manager & Aure ....hppellant(s
|

Versus,

-

He sponc}e nt(s

4 ® e o0

Ke Venkategwariu & Orae

Sir,.
T am %o acknowledge the receipt of Original Rﬁ:cord/
Tpanscript Recomd including oOns suthenticate copy thereof

r. letter Nes GAI/Byd/;Judl‘/ﬁlsﬁl_(a/?lﬁ .

! sent with you

~
dated ok Octebery 1996
o7 AOR) : ' ’

i =
ety wotaiAE A TR
auel Aisinisuative Tribunal
gaiarg wgadiz
Eﬁ'ijﬂpulg.‘ig BENGH . o | .
Yours faithfully,

12 BAR W
12%“‘& 19 %F W’*‘QQ'

vl ”“?FYF? » W Assistant Registrar

A vy vk -
o

o

- ,_,;__.-...,- ' LS g dsbor—Fegietrar




SUPREME CCUxT CF INLIA
New Lelni.

bte 4y oo, lf?{

The gegistrar,

" Bt

CIVIL aPPeaL Nge  §630 8% oA j7¢

) R ;Jﬁ'yq@'
7212.(.49/4@%(/?&1..961 e s «s.dppellant(s)

V‘er sus

q.C”/
K i M y e J Z; ﬂi’) .+ «ikespondent(s)
gqry Sir, . |

I am to acknowledge tie receipt of the Certificate

of service of Notice of Lodgment of Petition of Appeal in

regpect of Kosgpondent No 5 o g
Vs A

to tnis Registry alongwith your letter @_Q@Z_W£ ,_5_/{

_Si‘-?&;.%lu [oF__ dated _ 2@RA354 -

7 in the appeal awove-mentioned,

e ﬂ . {u))\ Yours faitufully,
y ~ .
m‘% d ,Pr ﬁﬁfﬁq({
?‘LK %‘C%\ﬂ ;/// \/(m/ ASST STA%%\?IEGI STRAR
— - st d :
. WM e
¥ ey

;M N AF ;{f—ﬂim
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is conngnicated to the concerned hersuithe

s Jgfa :
'} 4R, {J}cc

‘4. Tho Chief Eeraral Wanagar,
Tolacoamunications AL By,
Hyderahed,

2. Tha Director Ganeral.
- Oeptlef Tele ommunipaticns,
ol le 2 NEU 1] i,

3, Fir.K.Venkatestiuerlu,ficcounts Officsr,
/e Ths Chief General Manager,
Tﬁlﬁ amaunzcatianq,ﬂaorsanchﬂr ghavian,
4, Mr.K.denkateshusr Rea,Advacste,CAT, Hyﬂ. o

Yo Firel,V.fiaghaya ﬁedﬁy,ndﬂl,CGEE,cﬁT.Hgd. O
e ﬂﬁe_apara COPYe ' o .




5th March, ,-1 997,

CURAM 3 ‘

HUN'BLE MR. JUSTICE J. S. VERMA.
HON'BLE MR, JUSTICE B. N. KIRPAL,

- at . .
Foer theﬁ%ﬁgm’ 1 MPJV.R.Reddy; A.8.G. ‘
Mr . F,N,Conwami,onior Adtout:;
{ra.An1l Katiyar,advocaote wi

Por Resxpondent

'G:. “stiﬂi’a% bo 12 ) l!roﬁ.l’c'du K., &Eﬂr’&ﬁ"ﬁ_.“l
an : |

The Applicstion gfor Stay alongwith connected matters

above-mentioned being called on for hearing before this

Court on the 5th day af March; 199?%LP%§ hearing cuunsel
. eppetrity parties above-mon tiemc

Tor the PiidimauaREXREEEXEE H IS CUURT DuTH inter alia

pass the ?ollowing Urder:.

"The foundation of the case of the Union of
India is the practice of making ad hoc officiating
pramotions to the post of Accournts Ufficer (AU)
from the lower rank of the Assistant Accounts
Ufficer {(448) {prior to J987 known as Deputy
Accuunts Ufficer) on the basis of the Seniarity
Within the circle and not on All-India basis,
even though tne impact uf this practice appears
to have a lasting adverse effect on a person
Senicr in the list byt ip a different circle who

Prima fecie, this practice
a@ppears to be the resasun for the situstion whic h
results ultimately in luwer pay being fixed for

. oas3/" )
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IN TME SUPREME COUR?T OF IKDI A 1\! 4 i 65 &
cl?IL‘APPELLAIE JURISDICTION * _
. ' ‘ Certifi¢d to be Kue copy -

SNTERLOCUTORY PLICATIORE KOS.4 T0 6

i Applications for Stay m%ter Notice ) Assistant)i?s)(ba%.!udl.)
! i o.uunn.---.qcn.---itl..o--¢19

l‘ N z!s ﬁr ses )

| HATIER OF : Supreme Ceurt of India

C1VIL APPEAL NOS.8680 To 8682 OF 1996 va

( Appeals by Specinl Leave granted by this Court!s Order dated

the 10th May,1996 1n Potitions for Special Leave.to Appedl(civil)

Nos,3438 tb 3440 of 1996 from the dJudgment and Order dated the

30th November, 1994 of the Central Administrative Tribunal

(HEyderabad Bench) at Ryderabad fn 0.2.N0s.1035 of 1993,1366

of 1993 cnd 69 cf 1998

The Chief General Manager and Arother esefipellanty
vYorsus
K.Venkateawarlu and Otherg «esRegpondents

(FOR COMPLETE CAUSE TITLE, KINDLY 88k
SCEEDULE "A' ANNEXED HLREWITH)
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AND THIS CUURT DOTH FURTHE« JRDER THAT this ORDER
be punctually observed and carried into execution by

all concarned.

{ITNESS the Hon'ble Shri ‘Aziz Mushabber Ahmodi,
Chief Justice of India at-the Supreme Court, New Delhi,

dated this the 5th day of March, 1997.

.9///
{SURESH CHANDRA)
- ADDITIUWNAL REGISTRAR

SJ/15-3-97.
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the senfur person even after promotien to the
rank of the Accounts Ufficer and the consequent

‘adverse effects in several ways, including thase

in the refiral benefits. The legality of the
practice adopted of making ad hoe officiating
promotions baded on the circle seniority alone
exc luding from consideration those seniors who
are in other circles even though the promotion
from the npost of AAD to AJ is to be made on

All India basis is slsu a matter which would
regquirse consideration, T2 enable proper
preparation of the case and its presentation at
the hearinyg won behalf of the Union of India,

we deem it fit t . adjourn the case for some

time. Huwever, the adjsurnment being occasioned
for the above reasun, the Union of India must pay
the costs of this hearing tu the other side

and thzre is no justification now to continue the
stay which has been granted in these matters tu
the Union of India.

For the above reason, we vacate the interim
stay granted in these matters in fagour of the
Union of India and direct the Unicn of India
t 2 pay Rs. 10,000/- as costs of the hearing to
the other side,"

THIS EuUxT DOTH FURTHER URDEWR THAT this Court 's

Urder deted - J0%h May,1996 granting Btay of the Spaeration of
the Jedgment and Order dated 20ik Hovexber, 1994 of tke Contral
iexinistrative Tribunal(Myderabsd Bemch) st Nyderabdad in
0.A.N0S. 1038 of 1993,1366 of 1993 and 49 e 1994

made in Interlocutory Application No, Be4 $0 6

above-me2ntioned be and is hereby vacated;

-o.ﬂ/"
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T.Subromanyam &/> T.Appanna,

agad abcut 56 years,

Offies of the General Managsr,

Hyderabad Telephcne

District,

P.Narcyana Murty S/¢ P.Mulaswany
aged ahout §2 years,

Adcccunts officer, 0/0

the G;H. Ejrojects,

I‘vdﬂrabado

N.Lakshmana Mui'thy S/c N.Akkayya

- aged abot U3 years ,Acccunt officer

0/c the Gemeral Manager, . !

[ ——

Hydorabad Telephone R

District Hyderabad.

P. Venkat Rac,s/c F.Narayana R e

aged abcut 46 years acccunts

Aff  anm Afn m. . -

M.T.C.B. -Hyderabad. A.'pplilanta in QG4 :i035/93o :. :

8.81{va Ramakrishna Murthy
aged abcut 41 years,Acccunts officer,

0/c Chief General Manager ,Telaccmmuni-

ccntd, ./~
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IN THE SUPREME COURT OF INDIA

CIVIL APPELLATE JURISDIGTION
| LGN L] Y

SPECILL LEAVE PETITION(C) NO. oF 1995

1.

2é

The Chief General Manager,

Telecammunicaticns,

Andhra Pradesh,

Hyderabad,

Union of India representative by
The Director Genersal
Department of Telecamunieztion

New Do ihi, Ccomen Respondents in
all the O.4s8.

sesreesePetiticners

Vse
K. Venkateswarlu

aged sbout 48 years, Accounts
Offiear O/o The Chief General Manager

Telecanmnications, Docranchar

~ Eheovan Wderabad.

U.Purna Chandra Reck 8/o Verdasimha Rac

eged about 45 yoars,Acccunts

officer,0/o the Hyderabzd Telephone

T adt ol ad

Ccﬂtd. o/"
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15,

16,
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Y.Chandra Sekhar Rao,&/o Viswanatham
aged ebout Lo yearg,dccounts Offiecer
0/0 Ceneral Hanager,Talecommuni cations

Hyderabad, ,’9 t )/'1

N.Venkotar Reo 8/0 Guru Murthi Rao,
aged about %7 yearg Accounts Officer

/o ®hta . Gonaral Manager,

Telecammunicatt ons,

AL
ul!ﬁﬂ““"‘—: -

K.R.G.Durgap¥asada Rao,s/o K.V.5udha Rao,
aged about %59 years, Accounta Ofﬁ.cer,

0f0 Telecom District Manager,

T{ rupath, £ _

w-

To8+R.A.Prasade Rao,8/0 Sundars Ramamrthy,
aged about 44 years, accounts officer,

0/o Telecommunication Division Manager
Tirupathte  f) - [

S.Rajesam S/o Porusuramuly,

aged about Ly years ,4ccounts officer,
/0 Telecom Divisiunal Engineer,

fdllebads /) dpeifcants
In Q. 4:M0.1366/93

Ccntd- l/".

e e
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10.
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11.

12.
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coti-nsg, Dcor,B8anchar Bhavan,

Hyds rabad.
P.Nargsimham S/> Nagalsh, aged about

46 years,hecounts Officer ,

0/0 Geleccm District Maneger, /Qﬁ

Nellcre. f'ﬁ /) )

M,Bhavanarayanan 8/o Venkateswarlu,

\/ aged about 46 years ,icccunts

-~

Officer, 0/0 General Mancger,

Toleccamuniceticns,Gunturcs [ ) )

K. Bswar Reo, §/c Samba Murty aged

abcut 43 years Accounts cffiser,

_ B 7]
Manager ,Eluru. / ﬁ‘) ) )
B.Pitchaireh 8/c Ruchi Ramaiah,

aged about 45 years, iccounta. .Offiser,
0/v Chief Ceneral "Manager,
Ta}ecmunicaticns,

Hyderstdd. . [fi [ /

GeTsV.8,Ke Acharyulu S/c¢ G,T.Sesha
Charyulu, aged about 41 years hcesunts
cffieer 0/c Zxacwiwe Bnginsers,Civil

Hydarabad, | |
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28,

2k,

25,
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G. Venkata Mrishma Murthy 8/0 Late
Gali Venkanna aged about 59 years,
Accounts officer (Regd.) H.No. 79-17.22

Syama Lanager, Rajahmundry-3. - ﬁ; }/7 /%

Marayana Reo, 8/0 Late Tippanam Rao

&

Offfcer O/0 Telecam District

Bngineer Mahabuhagar, /) ! )/) ,

Y+8ahab Baran,8/0 Y,Nerayana Setty
aged adbout 60 years accounts

officer (Regd) 32/81 Fort

Yolkur Gate,Ku'rnool. .{J.f.ﬂ.Applicant in 04 Xo.

69/9%
A.Kiritl Rao,

Acccunts officer, (f'bgd).
Telegam Distriet Engiear,ﬁ ! )0 ‘

Mahabunagar, essscss e BSPONdents

Rl & 0T . -
"’""_ Camraj ftdrnhﬂstmive Tribwna)

wam/DESPATEY
499,

1A rradyg
- i HYDERABA D BENCH

. |
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18,

19.

sl [0@4)

B.Balasatlu 8’0 Lingaish eged,
about 50 years, Accounts Officer,
/0 the Teleccm. District | A

Eﬁgineer sMahabubnagar. ,-}, )"
T.Ve&atechafayulu &/0 T.7.Krishnama
Charysulu aged about 50 years,
Accounts officsr,

0/0 The General Manager,

a__fbleccrxz_ District

Vi Jayavada. P [

W

Ge ReC. 8¢ Sestry §/o Late Satyanarayana

' Iﬁ:r‘thy aged 'a:bout- 50 years,

dccounts offieer,
0/o The General Manager,

Telacom Mistrict.
Ra jahmndry. f) ’ J

K.Vorkata Ramana &0 Late Apva Rao,
aged sbout 50 years Accounts officer
(Regd) 29.15-20 Eortgate Kandakam

Street,Rajshmundry-1. f-} ! ﬂ

ocntde /=~




CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH:HYDERABAD

' G161, S ' o
No catjaydjaudl/s¢/42*4é,d4 ¥6195 /36 aateb 17~5-9L

The Decrsestal order of the Qupramﬁ Court of India
in Civil Appeal Nos.86B0 to 8682;-8684 to 8686,8687,8683 to
B634 of 1995, 639, 6267 to 6268, 690, 6277, 6278, 6284 &
6287 of 19987,ddt. 12-9-57 is communicated to the concerned

herawith.

* : Dy.Reglstrar(J)cc‘u

)/ true copy 7? :
| 7 -} 5.0, (f?%;'
To | C;GM_,/’

1. The Chief General Manager,
Telecommunlcaulons,ﬂ Poy
Hyderahad.- V

" New Delh:.

i, Tre Director General,
Dept.of Paosts, ‘ _ , L
New Deglhi. - L o Lol

4. The Post Master General,
- A.P,Eastern Region,
Nydarabad Vijeyawada.

5: The' Sr.Supdt.oF Post. Dﬁ‘lces,
Prakasam Division,
Ongele.

GT_Thm Secretary,, ..
Ministry DF/Eémmunlcatlmns,
-TNew Delhi,

‘BT The Chief Genaral Manager, u T
-Southern Telecom Reaion. ' o

3. Mr.K UenKateshuar Rao, Advocate CAT Hyd.

9. - Fr.N R DavaraJ,Sr CGSD CAT Hyd.

[ 'Uo k M G La Cﬂ H - .

10._Mr,... Bhlman_na,ﬂddl £65C ’ T,Hyd. ) _ m gt rmas
11.Mr.u.Rajeshuar'Rao,ﬁddl.CGSC,CAT.Hyd. &mnrammmmmmm Tridunal
12.5 spare copies. , _ : Ai) [ PESPATCH N

11752598

| ctrann vl
NrUERABAD | BENEH'
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12th September, 1997
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HON'BLE THE CHIEF JUSTICE
HON'BLE MRS, JUSTICE SUJATA V.MANOHAR
HON'BLE MR, JUSTICE B.N,KIRPAL

For the Appellants : M/s, N.N,Goswami and P,A,Chowdhary, -
Senior Advocates,
(M/s. K.R.Sachdeva, A,D,N,Rao, Hemant
Sharma, Y.P,Mahajan, Ms, Renu George,
Mr, K.C.Kaushik, Ms, Kanupriya Mittal,
Mr, G,NyReddy, S.X,Dwivedi and .
: Mr, T.V.Rutnam, Advocates with them),

For Respondent Nos,1,2, .
Bhe3,10-16 and 19-22, ¢ 1fs, weliageshvara f[eo and S.U.K.Sagar, Advol

The Aipsnals abovewmantioned alongwith connected matters
-being colled on for hearing before this Court on the 224d and 23rd

days of April, 1997, neey perusing the record and hearing councel
for the eppearinc parties above-ment ioned,
the Court took time to consider its Judgment and the appeal

being called on for Judgment on the 12th day of September, 1997,
_ ind e ally« Ko
THIS COURT DOTH PASS the following ORDER:

"The employees in question are,,.., not entitled to ¢
have their pay stepped up under the said Government '
Order* because the difference in the pay drawn by

them and the higher pay drawn by their Juniors is

not as a result of any tnomaly; nor is it a result

of the application of Fundamental Rule 22(1)(a) (1),

The appeuls are, therefore, allowed and the
impugned orders of different Benches of the Central
Administrative Tribunal which have held to the -

contrary are set . iie, There will, however; be no
order as to costsg,® e

AND THIS COURT DOTH FURTHER ORHéR that thié ORDER be
punctually observed and carried into exééution by ail céﬁcerned;

WITNESS the Hon'ble Shri Jugdish Shoran Verma, Chies
Justice of Indit at the Supreme Court, New Delhi duted this the

L4 F L4 s

(R.P,DWA)
JOINT REGISTRAR

¥ No.¥.2(78)-E.TIT@ 766 @rEsd "tha LR Febrimry, 1966,
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IN THE SUPREME COURT OF INDIA 961
CIVIL APPELLATE JURISDICTION .

Y

:
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CIVII, APPRAL NOS.8690 T0 8694 OF 199,
(Appeals Ly specinl loave 1rom the Judgment end Order dated
the 30thNovember, 1954 of thc Central Administratiss Tribunal,
. Hyderabad Bench at liyderabad in Uriginal Application Noaz.
1523 of 1993, 43 of 1994, 1073 of 1934, 1193 of 1954 and
1226 of 1994), e

Ts The “nisf Cenersl Mansger, Telecorrunicaticns,
Andhra Pradesh, Hyderabad.

2., Union of India, rep. by
‘The Lirector deneral, Deptt, of
. Telecommnicetions, iew Delhd,

3+ The Becretary,
Ministry of Tele communications,
New Delhi, . '

i, The Chief Géneral’Manager,
Southern lelecom Region, _ .
Fadras 600 001, . : Appellaiits.

Yersus

1. N.Palakriehra
2. S.Fenchalajah

: 2; S.Xrishna NMurthy

« AJliajeshwera Reo

5. C.Bhaskara Rao
6. Bnanmidi Suryenarayana
7. Che VaSubba Hao
a, U.ihukﬁ!‘am .
Ye GoV,V,.Satyanarayana
10. T.Lakshwinarayana
11. V.V.Koteswars hao
12, P.Sree Ramamurthy
13, B.V,.liarsaimhan.
14, B.Sithapathi Rao
15. Ch, Narayanaswamy
16. D.Sitaramaish
17+ K.L.N.Moorthy

18. Ch. Veeraraghavulu ) -

19. S.Uanapathd ) C/o Chief General Manager,
20. T.Hareshimhamurthy Z Telecommunications,

21. B.Lakshpi Narayana 5 Liyderated, A.P.

22, V,Naga Chert Responderts

{For addresses of respondent please s &1
Sh Harm o580 aleabgn sentg. ¢ see the Formal Order dated



RO H2BUOTIUERT NOB.TTOW,
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CORAM:

T HON'BLE THE CHIEF JUSTICE
HON'BLE MRS, JUSTICE SUJATA V.MANOHAR
HON'BLE MR, JUSTICE B.N.KIRPAL

For the Appellants : M/s, N.,N,Goswami and P,A,Chowdhary,
Senior Advocates,
(M/s. K.R,Sachdevz, A,D,N,Rao, Hemant
Sharma, Y.P,Mahajan, Ms, Renu George,
Mr., K.C,Kaushik, Ms. Kanupriya Mittal,
Mr., G,N.Reddy, S.X,Dwivedi and

Mr. T_V.Ratnam. Advocates with them).

6 to 12 and 15 to 25, ¢ /s, E,;.S-Jm;es‘.r;war las and SeU K4 Sagar, Advoe.
The Appeesls aboveemonticned alongwith connected mattera

baing called ¢ Lov henrlny befere this Court on the 22nd nn;i 23

Qays of Aprlil, 197, UFOH perusing the recerd am hearirs counseld

for the appenring parties aboveenenticned,
« the Court took time to consider its Judgment and the appeal

being called on for Judgment on the 12th day of September, 1997,
BN U
THIS COLRT DOTH PASS Ehe folldéwing CRDER:

"The employees in guestion are,..., not entitled to
have their pay stepped up under the said Government
Order®* because the difference in the pay drawn by
them and the higher pay drawn by their juniors is
not as a result of ony cnomalys nor is it o result
of the application of Fundamental Rule 22(I)(a)(1).

The appeuals are, therefore, allowed and the
imnuened orders »° “different BRenches _nf the Centrail

contrary are set nuide, There will, however, be no

order as to costs," '

AND THIS COURT DOTH FURTHER ORDER that this ORDER be
punctuclly observed and carried into execution by all concerned:

WITNESS the Hon'ble Shri Jugdish Sheran Verma, Chief
Justice of Indic at the Supreme Court, New Delhi duted this the
e

(R.P.DWA)
JOINT REGISTRAR

12th day of September, 1997,

¥

T No.F.2(78)<E.TIT(R )66 dited “tha 4th Februwry, 1966, :

.
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IN THE SUPREME COURT OF INDIA et

CIVIL APPELLATE JURISDICTION 2517 1y

CIYii, APPUAL HU3.8630=02 iF 1996,
{Appeals by ureclaf"iﬂave f%ar'the Judzment and (rdey
da ed the 30%h Hovenber, 1504 of the Central Administrotive
Tribunal, liyderabad Bonch ab h{derabad in Original
366 of 1993 end 69 of

the Lhlef eneral Panager, Telecomsunicaticns

Andhra “radesh, iyderabad and fur, Apvellants.
} -
" Verans
KeVenkatesvarlu and Orge. . - . 2. Respondonts,

(For full cause titls oleasu 5o e .
scheduls *AY attaohad with. formnl | :
ﬁd:r dated 5th March, 1997 ajready

nt).
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GORAM:
HON'BLE THE CHIEF JUSTICE
HON'BLE MRS, JUSTICE SUWATA V,MANOHAR
HON'BLE MR, JUSTICE B.N,KIRPAL

For the Appellants ¢ M/s. N.N.Goswami and P,A,Chowdhary,
Senior Advocates,

(M/s, K.R.Sachdeva, A,D.N,Rao, Hemant
Sharma, . Y.P.Mahajan, Ms, Renu George,
Mr. K.C.Kaushik, Ms. Kanupriya bittal,
Mr. G.N,Reddy, S.K.,Dwivedi and _

Mr. T.V-R-’"l‘f‘,ﬂsﬂ'n hAsemant - S :

———— metd T ¥

o5, and 7 to 9. H E/S.L.wagéshwara Tac and S.t).Kedug2r, hﬁvoca

The Appeals ahcveumentioﬁgd?nlongwith connected mpatters’

- being enlied on for henring befora thia faisms - s == = -

e wm opasuEpt¥YTy UPGH permaging the record and hesring counsel
for the appearing partins stove~mentioned,

¢ the Cdurt took time to consider its Judgment and the appeal -

.
/ :
being called on for'Judgment on the 12th day of Septemher, 1997,

fﬁc{u-‘ oM e £

THIS COURT DOTH RASSLFhe following ORDER:

"The employees in question are, ..., not entitled to

have their pay stepped up under the said Government

Order® because the difference in the pay drawn by L
them and the higher pay drawn by their Jjuniors is

not as n result of any cnomaly; nor is it & result ‘

of the application of Fundeomental Rule 22(1)(a)(1).

The appeuls are, therefore, allowed and the
impugned orders of different Benches of the Central
Administrotive Tribunal which have held to the
contrary are set aside. There will, however, be no
order as to costs,M |

AND THIS COURT D77'. TURTHER ORDER that this ORDER be
_punctually observed and carried into execution by all concerned;:

WITNESS the Hon'ble Shri Jugdish Sheran Verma, Chief
Justice of India at the Supreme Court, New Delhi duted this the

12th day of September, 1 .
y p , 1997 e

(R.P.DUA)
JOINT REGISTRAR

Ve 278 T (K)766 a5 ted the Btk Febrwmry; 1986, T
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IN THE SUPREME COURT OF INDIA
CIVIL APPELIATE JURISDICTIION
' Certified o e Irze copy
Glataee. o
Assistant Regi-rrar (Jedl)

breres ZTITAR e
Suprexe oot of India
i m ooy, P . Serman ‘

CTYIL APPIAL 10306868556 OF 1996,
(Appeals by ocpecinl Leave Tom the Juccoent and Order
Trilinel, g?h‘er‘&ﬁad*h&rzhﬂ % i the Lentral AMupinistrative
Applicaticn Hos.1222, 122% and G16 of THwSTire?

*f*ﬁaf‘ The Chief Genoral Manager,
e T@lecammuniaatiens.'ﬁnﬁhzn ‘ :
;?/j' rradnsh, Hyderabad erd Ors. _ Appellants;

ToeRuLeSarea /0 T.Laxminarsyar

and (8. .. FRespondents.

{For full ceuse title pléase ane
aphadule 'A' attached with Formal
crder dated Sth March, 1937 plready

sentle
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12th September, 1997,

s ¥+

CORAM:

- HON'BLE THE CHIEF JUSTICE
HON'BLE MRS, JUSTICE SUJATA V.MANCHAR
HON'BLE MR. JUSTICE B.N.KIRPAL

For the Appellants . M/s. N.N.Goswami and P.A,Chowdhary,
Senior Advocates,
(M/s. K.R,Szchdeve, A,D.N,Rao, Hemant
Sharma, Y.P.Mahajan, Ms, Renu George,
Mr. K.C.Kaushik, Ms, Kanupriya Mittal,
Mr. G.N.Reddy, .-S.K.Dwivedi and
Mr, T.V.Rotnam, Advocates with themj.

For Respondent Np.t 1 i/s. LJageshwara Reo and SoUeKe Fagnr, Advocal
The Appenl nhove-rentiloned being taken on board on the

23rd day of April, 1997 oad teing called on for hearing alongwith

connocted matters ¥miny hofore thie Court én the said date end

UPOH! perusing the record and hzaring counsel for the appearing

narties above-menticned,
the Court took time to consider its Judgment and the appeal >

being called on for Judgment on the 12th day of September, 1997,
i -,\'*".ci\, ade a G%
THIS COURT DOTH Rkssifhe following ORDER:

“The employees in question are,...y not entitled to
have their pay stepped up under the said Government
Order® becouse the difference in the pay drawn by
them and the higher pay drawn by their juniors is
not as a result of cny cnomaly; nor is it 2 result
of the application of Fundamental Rule 22(1)(a)(1).

The appeuls are, therefore, allowed and the A
impugned orders of different Benches of the Central
Administrative Tribunal which have held to the
contrary are set aside., There will, however, be no
order as to costs.,"

AND THIS COURT DC... URTHER ORDER that this ORDIER be

puncturlly observed and carried into execution by all concerned;
~

WITNESS the Hon'ble Shri Jugdish Shoaran Verma, Chief

Justice of Indi: at the Supreme Court, New Delhi duted this the
i
(R.P.DUA)

JOI@EyREGISTRAR

T No. V.o (78)-EITT (R )766 dited "the 4th Fébruary, 1966, e

12th day of September, 1997.




IN THE o o EME COURT

CIVIL APPSLLATE JURISDICTION
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[ Astlttant Riorrgr (Jedl)

Supreme Tiux indie .
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26eet

. CIVIL APPEAL NC.8689 OF 1955,
(Appeal Ly special lesve from %he Judgment and Order

dated the 10th Mafchﬁ 1995 of the Central Administrative

Iribunal, Hydersbad Bench ot Hgderabad in R.A.N0,20 of

1995 {n O,A.N0,108 of 1995),

1.

3e

2,

The Chief Ceneral Hanager;
Telecommnication, AlF.,
”ydembada

Union of India, _

rers by the Director Ceneral,
Yepartment of Ceoprunication,
New DNelhi,

-The Secretary,

Einistry of Communicatioc:,
Hiew elhi,

Versus

Me Subba Rao,

3/0 M, Achanna,

Aged ebout Sh years,
vorking as Senior

Accounts Officer in the
Cifice of the Area Mannger,
liorth Telecom

llinerva Complex,
Securderabad.

Celuniratham,
S/o Chelapa Npidu
ared about 44 yenrs,

vorking as Accounts Officer

in the o/o the Chisf Genernsl
'anager, Teletom
A.P.Circle, ilyderabad.

. "Appellahts.

Resrpondents.



counsel for the Aopollarite Dereln,

12th September, 1937.
CORAM:
HON'BLE THE CHIEF JUSTICE
HON'BLE MRS, JUSTICE SUJATA V,MANOHAR
HON'BLE MR, JUSTICE B.N, KIRPAL
For the Appellants : M/s. N,N.Goswamil and P,A,Chowdhury, ,
Senior Advocuates, :
(M/s. KiR,Sechdev:, A,D,N.,Rao, Hemant g
Sharma, Y.P,Mahajan, Ms, Renu George, :
Mr. K.C.Xaushik, Ms. Kanupriya Mittal,
Mr, G,N.,Reddy, b K.,Dwivedi and ;
Mr, T.V.Ratnam, Advocates with them], |
|
The Apnen) ahove-rosticasd alongwith connected rmatiers
beinz called =n for hoocrin, hefore tihis Court on the 22rnd and

\ 23rd days of Agvil, 1997, UBCH perusing the record and hearing

*

oz - P
THIS COURT DOIH PASS, the follow1ng CRDER :

"The employces in question are,,..., not entitled to
have their pay stepped up under the said Government
Order®* because the difference in the pay drawn by
them and the higher pay drawn by their juniors is
not _as a,.pesvlit.of ~ow unuﬂiUnvnm”utsb*t;\*,eale,.

The appeals are, thercfore, allowed and the
impugned orders o  ‘ifferent Benches of the Central
Administrative Tr. . .l which have held to the
contrary are set .~side, There will, however; be no
ordaer as to costs,V

AND THIS COURT DOTH FURTHER ORDER that this ORDER be

WITNESS the Hon'ble Shri Jagdish Shuran Verma, Chief

Justice of Indiz at the Supreme Court, New Delhi duted this

£y
(R.EDW)
JOINT REGISTRAR

12th day of September, 1997.

A R TRt U U O GG UW B aT T LD U QUEMEIIL IR e appear’

being called on for Judgment on the 12th day of September, 1997,

punctuclly observed and carried into execution by all concerneds

thel

T T (78K ITT(A)766 T E5d Ehe Lth Febrwmry, 1966,
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IN THE SUPREME COURT jﬂ" INDEA - o oot

CIVIL APPELIATE JURISDICTION .

CIVIL APPEAL NO,582 OF 1997,
{Appeal by special leave fron the Judgment and Crder
- dated the 11th Aprilé 1986 of the Centra)l Administrative

Tribunal, Eyderabad :
Application Ho.421 of 1996).

1. Director Seneral
Telecommunications,
Janchar Bhavan,

New Delhli.

2. .Chief General Manager,

A. P .Ci.rCJ.e, Hyderab‘ad’

enct at llyderabad in Criglnal

)

266650

Andhrs Pradesgh. Appellant s,
Versusg

P.C.V,.Reddy (STT)

C/o CGMT, A.p.Circle,

Hyderabad. Respondent.

—

‘C{-_}!i h (,f(



L

12th September, 1337,

CORAN:
HON'BLE THE CHIEF JUWSTICE
HON'BLE MRS, JUSTICE SUJATA V. ,MANOHAR-

HON'BLE MR, JW ids B,N,KIRPAL

For the Appellants : M/s. N,N,Goswami and P,A,Chowdhury,
Senior Advocates, .
(M/s. K.R.Sachdevz, A,D,N,Rao, Hemant
Sharma, Y.,P.Mahajan, Ms, Renu George,
Mr., K.,C.Kaushik, Ms. Kanupriya Mittal,
Mr. G,N,Reddy, S,KiDwivedi cnd
Mr. T.V.Rotnom, Advocates with them),

The Appeal chbovoepeonticned alonpwith connected malters
beins called on for hearln; before this Ceourt on the 22nd and

23rd days of April, 1997, HPCE perusing the record amd hearing

counsel for the Appellents herein,

. the Court took time to consider its Judgment and the appeaxl

being called on for Judgre. = on the 12th day of Septembker, 1997,
IS ) )3 T
THIS COURT DOTH PASS/the following ORDER:

"The employees in question are,..,, not entitled to
have their pay stepped up under the saild Government
Order® because the difference in the pay drawn by
them and the higher pay drawn by their juniors is
not as a result of any cnomaly; nor is it 2 result
of the application of Fundamental Rule 22(I){(a)(1).

The appeuls are. therefore. allowed and the. . __.___
Administrative Tribunal which have held to the
contrary are set cside. There will, however; be no
order as to costs,M :

AND THIS COURT DOTH FURTHER ORDER that this ORDER bhe
punctu2lly observed and carried into execution by all concerned;

WITNESS the Hon'ble Shri Jugdish Sheran Verma, Chief
Justice of Indic: at the © - -2me Court, New Delhi duted this the
12th day of Séptember, 180 . -

57
(R.P,DWUA)
JOINT REGISTRAR

-

¥ No.F.2(78)-E. TiTK)766 duted the 4tk Fébrwry, 1966, ———
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IN THE SUPREME COURT OF INDIA —

CIVIL APPELIATE JURISDICTION 266382

AEPAL K0:690 CF. 15
ne Judpgment and Crder

(Appcal By apaclal Ieave {rim
1996 of the Central Administrative

noh at !iyderabad in Criginal

dated the 11th April
" Tribunal, Hyderabad ﬁe
Application H0.622 of 1996).

1. Director Ceneral
Telecommunication
sanchar Bhaven,

MNew Delni.

2. Chief General Manaper,
AP irele, liyderabad,
Andhra Pradeshe.
Yersus

¥ eTrasad flao (2TT)

C/c COMT, A.F.Circle,
Hyderabad., |

Vel S G g elc

Apndllanta,

‘Nogprondent,

AN



12th September, 1997,
CORAM

HON'BLE THE CHIEF JUSTICE :
HON'BLE MRS, JUSTICE SUJATA V.MANOHAR
HON'BLE MR, JUSTICE BN,KIRPAL

For the Appellants : M/s. N.N,Goswami and P.A,Chowdhury, .
Senior Advocates,
(M/s. K.R.Sachdeva, A,DiN,Rao, Hemant
Shiraa, Y,P.Mahajan, Ms, Renu George,
Mr. X,C,Koushik, Ms, Kanupriya Mittal,
Mr, G,N,Reddy, S.K,Dwivedi and
Mr. T.V.Ratnam, Advocates with them),

The Petiticn for Speedsl Leave to.appeal chevzementicned
alengwith ceorncoted matters tedng called on for hearing hefore this
Court on the 22n2 and 2%rd days of fipril, 1297, UPOT rorusing the
record gnd hearing counsel for the Appellents herein,

« the Court téok time to consider its Judgment and the 5§§§§§‘

&

being called on for Judgment on the 12th day of Septemker, 1997,
rant specizl leave to appeal and DOTH DAY fnye) —alfs .
IS COURT DOI'I-ZP@ the following ORDE_R: in -the reocultant appealt

"The employees in question are,,,., not entitled to ‘
have their pay stenped Up under the said Government
Order* because %.. difference in the pay drawn by
them and the high:r pey drawn by their juniors is
not as a result of cny anomaly; nor is it 2 result
of the application of Fundamental Rule 22(1)(a)(1).

The appeuls are, therefore, allowed and the .
impugned orders of different Benches of the Central
Administrative Tribunal which have held to the

contrary are set aside. There will, however, be no
order as to costs_*

AND THIS COURT DOTH FURTHER ORCER that this ORDER be

punctuzlly observed and carried Into execution by all concerned;
! D mmm c ey LLLLEL
WTTNRRQ +bhm tro. ev o -

Justice of Indiaz at the Supreme Court, New Delhi duted this the

W/~

(R.P.DWA)
‘ JOINT REGISTRAR

kY J_O_-,E‘ X C 7 ‘Q. N B T T NTE s s i e : - - 14

12th day of September, 1997,
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IN THE SUPREME COWRT OF INDIACe:iiie! o\ee : ¢ noy
CIVIL APPELLATE JURISDICTIONStaise e
Assistant 2o ar (Juidl)

' “ODDIM.—.S'-- "‘d\-“-“ ‘. ‘._:—@
CIVIL ADPLAL 10.0628b (¢ 1997, Suprcme Ceat of lndia T
ARISING CUR CFg | T ———
EETITIGH FCR 8P2CIal LEW‘-? 10 ét!’..dlLS\?IVIL)Ivf‘.J'17 CF 1997.
(Fetition Urpdar srticle € 128 of te ic:q?i\tllor T Incla from the
Juiement end Crder dated the 12t fgall, 1906 of the Centrel
Admintatrative iribucal fdu‘-, I .c: oot siyderzbad in Orieinal
Applicetion 56,110 of 4ot

1+ Director General
Telecommunications
Sanchar Bhavan,
i New Delnt,

2, Chief Ceneral Hanager
AP, Circle, l!yderabad _ '
Anckra Predesh, ' Appellants.
R 2

Vernus

GeVolizranipha Rao (STT)
C/o. CGMT AJPe Circle,

Hyderabad. . ‘ Respondent.,




S
=
=

HON'BLE THE CHIEF JUSTICE
HON'BLE MRS. JUSTICE SUJATA V,MANOHAR
HON'BLE MR. JUSTICE B.N.KIRPAL

For the Appellants : M/s. N,N.Goswami and P,A,Chowdhary,

Senior Advocates,

(M/s. K.R,Sechdevz, A,D.N,Rao, Hemant
Sharma, Y.P.Mahzjan, Ms, Renu George,
Mr. K.C.Koushik, Ms. Kanupriya MHMittal,
Mr., T.V.Raztnom, Advocates withh them),

Por the Heapondent 1 lMr, L.R.Pandey, idvoeate (Not present),

The Pstition for Spaclal Lzave to Appeal abovc-m2ntioned

_being taken on board on the 23rd day of April, 19397, and baing

;// called on for hearins elonswith coinceted matters before this

3% Court on the said date and UPCH peruning the record and hearing

" gcounsel

¢ the Court took time to consider its Judgment and

21 Vv
for the Appellants herein, respondent notziresant(4%=

being called on for Judgment on the 12th day of Septemherbéigﬂ7.

grent
HIS CO

neinl. leave to appenl and Duit PAS 'N3e-allg

T DOTHZ?E&S the @ollowing ORDER: in the resultant appealt

"The employees in question are,..., not entitled to
Uraer+' - vevause~tne-~ai.ue. vnder_the . snid, Government
them and the higher pay drawn by their Jjuniors is
not as a result of any cnomaly; nor is it 2 result
of the application of Fundamental Rule 22(I){a)(1).

The appeuls are, therefdre, allowed and the
impugned orders o7 Jdifferent Benches of the Central
Administrative Trl:.:aal which have held to the

contrary are set ~uide., There will, however, be no
order as to costs,!

AND THIS COURT DOTH FURTHER ORDER that this ORDER be

punctuclly observed and carried into execution by all concerned;

Justice

WITNESS the Hon'ble Shri Jugdish Sheoran Verma, Chief

of India at the Supreme Court,.New Delhi duted this the

12th day of September, 1997.

5
(R,P.DWA)
JOINT REGISTRAR

o)

he appemlmaldh o ..

¥ No.F.Z(?BI;E.II;(A)/66 dated the hfﬁafébruary, 1366,
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" CIVIL APPELLATE JURISDIQTION. aa-g-<v/ .

H; “wsareace
H

... 199
india

CIVIL APPEAL NO0.6287 OF-1997
ARISING CUT OF . o -
PETITION FOR SPECIAL LEAVE O APPEAL(CIVILINO.3795 CF.1997.

(Fetltlon nder Articis 136 o e Corintitutior. of Ipdia from
Judgment and Order dated the 25th Mersh, 1995 of tha Centrsl

the

Administrative iribunnsl, Hiderabad Bench at Hyderabad Sn Origingl

Aprlication No.380 of 1996

1« Pirector General

Telecommunications,

Sn_nr"hah | -4 TP,
‘How Daihi,
2, Chief ‘ererol liznager,
AP, Cirole, Hydersbad, = . ;
Andhra Fradesh. T ' &;peil-aﬁ'tzsj'.

Versua o

A.,S,T, s:”..,yl

Retd. Azstt. tieneral Hanager,

A.F.Circle, Hyderated,
. HeNoo5=13-1 Hew Marutl
Hagar, P & T Colray,

~ Hyderabsd -~ 6u, - ; flesponient,




12th September, 19937,

CORAM: : .
T HON'BLE THE CHIEF JUSTICE

HON'BLE MRS, JUSTICE SUJATA V MANOHAR
HON'BLE MR, JUSTICE B.N.KIRPAL

For the Appellants : M/s. N.N,Goswami and P.A.Chowdhury
Senlor Advocates,
(M/s. K.R, Suchdeve, A,D,N .Rao, Hemunt
Sharma, Y.P.Mahaja 1, Ms, Renu George,
Mr, G,N,Reddy, S, Dwivedi and
Mr, T,V.Ritnam, Advocates with them).

For Respomdent Hos !
L to 6, 8to 11 15 & 14',ﬁ;m. Lsliageshwar Rac and S.U.K.Sager, Advocate

‘the Petitions For Yoeeial Leave tc Appeal above-mentioned
aloa5With cormected mattore beinpg called on for hearing before
this Court on the 22nd and 23rd days of sprii, 1997, UPUY perusing

the record and henvin-s counral for the appearing parties ahove-
mentioned, mallzs o
the Court took time to consider its Judgment and the aﬁggﬁf e

being called on for Judgment on the 12th day of Septemher, 1997,
sy epecial leave Jo Appeal Qud PAcs Inlex - alia <o ¢
THIS COURT DOLH. the following ORDER in the resultant ‘appesals:

"The employeces in question dre,..., not entitled to
have their pay stepped up under the said Government
Crder®* because the difference in the pay drawn by
them and the higher pay drawn by their juniors is
not as a result of ocny cnomnly; nor is it o result
of the application of Fundamental Rule 22(1)(&)(1)

The appeals arc, therefore, allowed and the
impugned orders o  ifferent Benches of the Central
Administrative Tric.nal which have held to the
contrary are set nside, THere will, however, be no
order as to costs,"

&
AND THIS COURT DOTH FURTHER ORDER that this ORDER be .
punctunrlly observed and carried into execution by all concerned;'
~ WITNESS the Hon'ble Shri Jugdish Shoran Verme, Chief
Justice of Indi at the Supreme Court, New Delhi duted this the
12th day of September, 1997. /
(R.P.DWA)
JOINT REGISTRAR
¥ No,F,2(78)-E.IIT(A)/66 dated the 4th February, 1966, T
N
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IN THE SUPREME COURT OF ZDIA

CIVIL APPELLATE JURISDILTE®Rifie? .

CIVIL GFPLAL 1108.6267-6268

ARISING GUE OFs

e rue copy

Reotden R @

§ Assistant R:gizrir {Judl)
{ ‘ mn--.:?:‘-:\.'.’s}f -c:?"'? Cam .-,.'-"*gg

Supreme Zcuct of India

QF- 97 :""' S i ting ., it

PETLYIGNS FOR LECIAL L&SVE YG ALLAL{CIVILJICS.11886~11887

oF 19%¢,

(PeTitions Under 37 Eicie T30 0 ¥ne Tonstitition 1 17d1a Trom
the Judgment and Gyder dated the 29th November, 1994 of the
Central Administrative Tribunal, liyderabad Bench at Hyderabad
in Uriginel Application Nos.974 and 1091 of 1693),

The Chief General lanager,

Telecommunications,
Apdhrea Pradesh,ilyderabad
and stheredhy

Versus

V.Gonalam and others,

(For full cause title pleany -z

earlierﬁgrder deted Sth larc, 1997).

Appellants,

Reépondents.



e

12th September, 1997,
CORAM:

HON'BLE THE CHIEF JUSTICE
HON'BLE MRS, JUSTICE SUJATA V.MANOHAR
HON'BLE MR, JUSTICE B.N,KIRPAL

For the Appellants : M/s. N;N.Goswnmi and P,A,Chowdhury,
A Senior Advocates,
(M/s. K.R.Sachdevr, A.D.N,Rao, Hemant
Shioras, Y,P.Mahajan, Ms, Renu George,
Hr, X,C.Koushik, Ms. Kanupriya Mittal,
Mr, G,N.,Reddy, S.K.Dwivedi cnd
Mr, T,V.Ri.tnom, Advotates with them),

For the Resgpandent 1 #/s. Lelinger, worm loc erd SeUelalarar, Advocal
The Petition for Specini lLense te SE LR oo cenantioned

alonr¥ith connected mattere bein: called on for ﬁearing hafore this

Ccurt on the 22nd and 23rd days of April, 1997, UPDH perusing the

recerd and hesring coupsel for the parties herein,
ToTT e e v wrogn VRIS LW GUILDLUE LD 1 LS ductngI’l'C and the &-p-p&a‘l

being called on for Judgment on the 12th day of September, 1997,

rant encein) leave to appeal and Dofny PAce ter alia
'fHI§ COSRT DOTH th@r ollowing &QDER: in the resultant apprals

"The employees in question are, ..,y not entitled to
have their pay st:<-zd up under the said Government
Order* because t!.. difference in the pay drawn by
them and the higher pay drawn by their juniors is
not as a result of uny Gnomaly; nor is it z result
of the application of Fundumental Rule 22(1)(a)(1).

. The appeuls are, therefore, allowed and the ‘
impugned orders of different Benches of the Central -
Administrative Tribunal which have held to the

contrary are set aside. There will, however, be no
order as to costs,"

AND THIS COURT DOTH FURTHER ORDER that this ORDER be
punctually observed and carried into execution by all concerneds

WITNESS the Hon'ble Shri Jugdish Shuran Verma, Chief .-
Justice of Indit at the Swpreme Court, New Delhi dited this bhe

J

12th day of September, 1997,

(R.P.DlA )
JOINT REGISTRAR
* No.F.2(78)-E.TTT(A)786 "d.\ved "the 4tR Febrmry, 1966, T
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IN THE SUPREME COURT OF I
CIVIL APPELIATE JURISDIC

_ won s AUX- 199
CIVIL APPEAL NO.6277 UF 1397, §.~.“P_fﬁj:-?’ f‘“ o fﬁd'ia
e )

ARISTHG OUT OFg

PELTITICN KGR SFECIAL LZAVE TC ﬂ\"z{“i (1v1L)70,24725 _cF 1995,
(Fefition Under Artlcie T3 of tue .- . stié “1rﬂ cFIRTTa T ¥ ron the
Judgment and Order dated the 13th Hepteoaber, 1995 of the ventral
Adoinletrative friounsl, :lyderabad Yeneh at Pyderabad in Criginal
Application No,934 of 1 95% _ .

1. The Chlef Genoral !enancer,
Telecommunications,
Aundhra Cradesgh,
Hyderabad.,

2. Union of India,
throush the Uirector tteneral
Yepa ritrent of Teleconminications,
anchar Bhavan,
Hew Delhi«110 001.

3+ The Secretary to the :
linfetry of Tm?ecommunimtien% N
Rew VelhY = 110 V01, “Appellents,

Yercus

Asdnyarami RedAy,
S/o A.Venketa leddy
arnﬁ about 46 years,
‘Workingr es senfor Accounts brficer, ,
O0/o the General Fanager, Telecom
Digtrict, nyderﬁbad. Respondent.



12th September, 1997,

S
=
=

|

HON'BLE THE CHIEF JUSTICE
I HON'BLE MRS, JUSTICE SUJATA V.MANOHAR
' HON'BLE MR, JUSTICE B.N,KIRPAL

For the Appellants : M/s, N.N,Goswami and P.A, Chowdhary,
Senior Advocates,
(M/s. K.R,Sachdev:, A.D,NyRao, Hemant
Sharma, Y.P.Mahajan, Ms, Renu George,
Mr. K.C,Kaushik, Ws. Kanupriya Mittal,
Mr, G,N,Reddy, S.X,Dwivedi cnd
Mr., T.V.Ritnom, Advocates with them),

i ~ = s tf"' L, - et ., ey
ToE L EETLITENG R s s WY WL LA

-y

3 -~

b ;2;9*\ a‘ln][ﬂf‘-ﬂ‘b

The “2titlon for Gerisl Losw b Vel ol oy iement toned

alonrwith comected matters LGoing ox1isgd on for Fearing before this

Court on the 22nd and 23pa iays of Srril, 1697, uroy perusing
the record aml uearing counasel for e pe —herein, .
L

U
« the Court took time to consider its Judgment and the:gghegi

bein% called on for Judgment on the 12th day of Septembher, 1997,
arant an~cia) lanve to appeal and 1m0 fase M alia g
THIS COURT DOTH/PASS the following ORDER: in the resultant appenl;

"The employees in question are,.,,, not entitled to
have their pay stepped up under the said Government
Order* because the difference in the pay drawn by
them and the higher pay drawn by their juniors is
not as a result of any &nomalys nor is it 2 result
of the application of Fundamental Rule 22(I)(a)(1).

The appeals are, therefore, a2llowed and the 4
impugned orders o7 “ifferent Benches of the -Central
Administrotive Tro . s which have held to the

contrary are set r.;ilde, There will, howevér, be no
order as to costs."

AND THIS COURT DOTH FURTHER ORDER that this ORDER be

-punctually observed and carried into execution by all concerneds:s =~

¥
WITNESS the Hon'ble Shri Jogdish Sheran Verma, Chief
Justice of Indic at the Supreme Court, New Delhi duted this the

12th day of September, 1997, {

i
(R.P.DWA)

JOINT REGISTRAR

T N7 ETIT (1786 6 t5d the Uth TORFImTY, 1906, g~
i Py %"}%f‘ Y e e
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: Ce'trf*c’ 0 “e vue cepy
IN THE SUPREME COURT OF Immt Regor (Jadl)
HHLA&LMWJWHD@WNWA@/~YT“W
Supteme Tcuact s india

CIVIL APPZAL NO,6278 OF 1937,
ARISING QYT Ty - - L
PETITICH FCR SPUCIAL LYAVE TO APLAL{CIVILING.24729 CF 12%,
(CnEIEIbn'?nder Arﬁic%e T35 % Ehe Constitution of India from the

Judement and Order dated the 13th Septenber, 1005 of Central

udmiﬁistaatlve iribunal, ilyderedad Jinct ot Uyeerabud fn Criziral
Applicatlon Ho VA7 of 1038),

1. The Ohizf Goneral Pbanaser,
Teleconmunications,
jndhre vradesh,
Hyderated « 500001,

" 2, Union of India
- ropresanted hy the
Director fNenesal,
Derartment of Telecommunicationa,
Zanchar Bhawaﬁ._ '
New Delhis110 OO,

3+ The Secretary to the R R R A
- Sovernrment of India,
Binlstry of Telecomrunicaticne,
Tanchar Phawan,
dew Delhd, Appellanta.

Versua

SeViKristing Murthy

5/0 S.S5abba Eac,

aged about 55 years,

Seniler Accounts Officer
Cffice of the Ceneral Manager,
Telecom District,

Area lignager, North
Nexerva Complex, lydernbad.

« ¢ -
‘e el

Rearondent.




ER -r"-'fi'b-ni:"‘.T'ha Agsistant Ragistrar, rz
* . . 3uprem2 Ccurt -of India,. . .

5ir, .

- o] seEcevD
‘ w‘ _,‘h;,{'z,:ll;m;ml :»_"',.;",‘Ti..'\.'.!

0. No. 237/96/XIIA .
STPRENE CONRT OF T ™"~
NEW OELHI.

Dsted this ths 1%;‘&1{

New D8lhi.

' "To:  Theé Registrar,

. Contral Admintistrative Tridbunal,
_ derabad Bench, No,5-10-193, - Ist Floor,
: HACA Bhavan, Post Box No,10
... Hyderabad 500 004, o

CIVIL APPEAL NO,  8680-82 OF 1996,
The Chief Genersl Mnna‘éer, Telecommunications :
A+.P, Hyderabad and Anr, : N Appellants.

. Versus o o

' E.Venkateswarlu and Ors, - Respondents,

_ In cent inuat ion of this ngi-sﬁry.FS' Igtter of "'GVQn numer

dated the ' ‘ ' ' - ,' I'gm dirncted:'.

to transmit herewith ths or iginal record ralat ing to the mattar

Porwdrded te this Court vide yeur latter no, CA‘I‘/Hyd/Jugl/R/SU/
43/96 dated 1.0th October, 1596 as.per the details given below.

Please acknowlodge -roceipt,
Yeours feithfully,

o5 e '  ASSISTANT REGISTRAR
ﬂ.t.il. (4} ‘M . U R T TR A,

ec§pds. fn ;f@;i'-;?w?}s?;,,;bss/ss.l 1366/93 and 69/9h.
{ .
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S/o N.Akkeyya, |
ﬂccsunts DfPicar,

S R

0/o jthe General fanager,
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gHyder&had Telaphane: aiatrict,
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Zlk!;ghandra Sakhar Rag,

Accounts UFF*eér,

g/ General ‘Managére,

“Telecammunxcﬁtinns,
Hyderebad {? Fa)

N Uenkabe Hao

ﬂfm Guru Murthi Raa,

Agceunts OPFicer,.
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,Taiecommunxcatiana,
Hyderabad = (A.P:)
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‘Petitiomn for sbecial Leave to Appeal (Civil) No$.§{

3440/96 (copy enclosed) from the -Judgment ana and
of the Tribunal Court above~mentioned and pursqant
this Court's Order dated 10-5-~1996 granting Specin

Leave to Appéal the cases have been registered as -

*

*

Civil Appeal Noss 8680 to 8682 of 1996,

NOTICE is hereby given to you that if you ¥ wigh &
4o contest the Appeal you may within thrity days cf

the recelpt of this Notice enter appearance before
thls Court either in-pergon or by an Advocate-on record
of thisg Court ampefmappointed by you in taat behalf and

take such part in the prOCQedlnws as you may- be adviged,

TLKE FURTHER NOTICE that in default of your appeah@nc
within the time prescribed the Appeal will be proceeded
with a-nd determined in your absence and no further

Wotice in relation thereto shall be given to you.
BETED THIS THEgnguh BﬁY JUWE, 1996
Mg e
ASSISTANT REGI3TRAR.

)7




( NOTICE OF LOLGLENT GF TuE PoTITICHK OF AFPual TO Tilc
K ESPONDENTS
(RULE 11 OF OxBiR XV, S.C.R., 1966)

IN THE SUPREmis COUXT OF INLl a
CIVIL APPELLATE JURISDICTION

CIVIL A4APPEAL NOS. 8680-~-82 OF 1996

(appeals from the Judguent and Order dated the 3¢
of the Central Administrative Tribunal, Hyderaba.

at Hyderabad in 0.A.Nos.1035,1366/93 and 69/94)—

The Chief General Manager & Anr. seee Appelian .
~-Versgus-— ~

¥ K.Vonkateshwarlu. and Ors. «sesitegpondent,

To

1. Mr.S.,Udaya Kumar Sagar,

'2l

on

advocate for the xespondents Nos.1 to 4,
6 to 12 and 15 to 25.

N.Lakshmana Murthy S/o N.akkayya
aged about 43 years, Account Qfficer,
&/o the General Manager,

Hyderabad Telephone
District Hyderabad. A.P.

Y.Chandra Sekhar gao, §/o Viswanatham
aged about 47 years, isccounts Cfficer
©/0 General Manager, Telecommunications
Hyderabad. hindhra Pradesh. '

N.Venkobar Rao S/e Guru Murthi ®® Rao,
aged about 57 years accounts Officer
O/o Chief General Manager,
Telecommunications,

Hyderabad. Andhra Pradesh.

G

TARE NGTICZ that the Appellants above—named have

27-9—-1995 filed in the negistry of the Supreme Court,
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IN THE SUPREME COURT OF INDIA

" CIVIL APPELLATE JURISDICTION

" SPECTIAL LEAVE PETITION (GIVIL) NO._ OF 1995.

-

" IN_THE MATTER OF:

1. 'The @hief General Manager,

Telecomunications, °
Andhra Pradesh,
Hyderabad.

2., Union of India, rep. by

‘The Director Genersl
Deptt, of Télecommunications,

New Delhi, : Common Respondents in
i ' 51l the O.As.

.+s PETITIONERS
VERSUS |

‘1. K. Venkateswarlu, ..

2, U. Porna Chandra Rao
3., T. Subramanyam

4, P. Narayana Murthy

-

5. N. Lakshmana Murthy |
6. P. Venkat Rao  _...Applicants in OA 1035/93.

7. ,S. Siva Ramakrishna Murthy

8. ‘ P, Narsihhan,

‘9. M. Bhavanarayana

10, K. Eswar Rao

contd, o /=
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11,

12,

213,

14.
15,

16,

17.

185

1G.
20,

21,
22,
“23.

24,

25,

'T. Venkatacharyulu
i

e

B. Piéchaiah _ _

GaT.ViS«Ke Acharyulu | .
Y; -Chandra Sekhar RaO.

Ne ﬁehkobalﬂao |

K+R.G. Durga Prasada.Réé '

T.S.R.As Prasada Rao

S.vRajéSam ' S‘AppliCants in OA 1366/93

B}fBalasailu

G.R.C.5. Sastry

.K,_Véﬂkéta Ramana

G. Verkata Krishna Murﬁhy
A. Kiriti Rao

Narayana Rao

Y Sshab Saran . 3 Applicants in OA 69/94

-« s« RESPONDENTS,

-

_ PETITION UNDER ARTICLE 136 OF THE
APONSTiTUTIdN OF INDIA FOR GRANT OF
SPECIAL -LEAVE TO APPEAL AGAINST THE

. JUDGEMENT AND ORDER DATED 30, 11,1994
PASSED BY THE HYDERABAD BENCH OF

. ;5 ;HYDERABAD_IN O.he NO.1035/93, 1366/93
. AND 6971994,

" ST Am e e e e am e am ke de b am ma Gk e im am

e ————— —— T
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. TO

- 69/1994, -

THE HON'BLE CHIEF JUSTICE OF INDIA

AND HIS COMPANION JUSTICES OF THE

SUPRBAE COURT OF INDIA, NEW DELHI,
THE HUMSLE PETITION OF THE

PETITIONERS \ BOVE-NAMED «

. MOST RESPECTFULLY SHOWETH:

1o .. Thst the Petitioners are filing this

"

Petition for grant of Special Leaw to Appeal

"aga nst the judqemenf and-order dated 30.11.94

passed by tie Central Administrstive Tribumal,
Hyderabad Bench in O.A. No. 1035/93, 1366/93 and

-

2. That the Petition raises the following -

amongst other substantial guestion of law of

‘general public impertance, which need to be

decided by this Hon'ble Court :

i
i

i) ‘Whether atter obtaining regular promotion
.-, a senior anﬁloyee can demané stepping
_up of his pay equal to that of his
K junior, who is getting higher pay due
.  to éd—hoc‘proﬁoﬁioh at his credit while
Qbiking in different circle/zones than

the.senidrs ?

Contd. l/"‘“

———cemerim
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ii)

111)

3.

Vhether the applicznts who had not
resented the promotion of their junior

in preference to them can resent the

consequential benefit of incranénts of

~ @ay to such juniors?

Whétheropbunting of perieod during which

applicants- were not wnrking as ad hce
‘Accounts Officers/TTS Group B Officers

"for drawal of increment in that grade

at par with the juniors who had actually
worked.as‘ad hoc AO/TTS Gr. B, does not

‘amiount to equal treatment of unequals?

' That briefly stated that the facts givirg

‘riset o the filing of the present petition for

Special ?eaVe to Appeal are as under !

3

That the Respondents belong to P & T

Accounts and Financg Sérvice. This matter of

fixstion of pay on promotion to s higher post is

governed by FR 22 (Fommerly FR - 22 - 0)., 1In

accordm ce with the provisions as centained in

FR - 26 3nd Govermment“of India instructions/

decisions theréuhder,,ﬁhe spell cf peried spent

by an official, while working on » higher post

on adhoc bnasis z2l1so counts.towards increment, The

contd, ./~
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ANNEXURE P-2,

o

-
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- 5=

" provision resuits in juniors getting » higher

py in premotionsl posté, if they have 2 longér.
spell of acd hoc service at their crecit then
their seniors. This scheme has bean in vegue

un=questioned since long,

ii) .~ That the Respondents 1°to 6 are working

as ﬁccOuntsTOfficérs under the control of

: Petitioner No;i, Department of Telecommunications,

A.P,’ HYerabgdo 'Thay filéd Ooh- NO. 1035/1993
praying for stepping up cf their pay in the

cadre of Accounts Officer so as to equal to

‘the pay of Sri J.N. Mishra (Staff No. 81099)

who was. junior to them in the immediate lower

‘Gadre of Junior Accounts Officar. A copy of

thé O.he No. 1035/1993 is Annexure P-1l.

411} - Thst the Respondents 7 to 17 are also

working as Accounts Officers under the control

of Petitionsr No.1, DOT, A.P., Hyderabad. They

£iled O.A. No. 1366/1993 before the Hyderabad

Bench of the Tribunal praying for stepping up

of their pay in the cadre of Accourt s Officer

so as to equal to the pay of Sri K. Sankara
Nayayanan (Staff No.81537) who was junior to

them in the immediate lower cadre of Junior

" Accounts Offiéér; A copy of the O.A. NO, 1366/93

is Annexure P=2,.

Contd../-

e e




ANNEXURE P-3,
B |

QNNEXURE.P—4.

<
.. /5

iv) . That the Respondents 18 to 2C are

~also working as Accounts Officers under the

Con‘tI‘Ol Of Petitioner No.l’ DOT, AIPQ, HYdGrabad.

_The Hsspondenté 21 to 23 and 25 wzre also working

as Accounts Officers under the control of
Pétitioner_No.l, DOT, A.P., Hyderabad and they
retired on superannuation. .The Respondents:
18 to 25 filed O.A. N0.69/1994 before the
Hyderabad Bench of the Tribunal praying for
stepping up of thelr pay in the cadre of

Accounts Officer so as to equal to the pay

‘of Sri JeNs Mishra (Staff Nos. 1099) who was

junior to them in the cadre of junior Accounts

e & ormemrr . ad Y S — e

- Officer. A copy of O.A. NO. 60/1994 is Annexure P=3.

V. That the petitioners contested the
O.A. of the Respondents and relied Upén.GIMP
O.M. NO,Fs2{78) E III (A)/66 dated 4.2, 966 )

wherein three conditions were stipulated for

. stepping up of their pay. A copy of the OM.

dated 4.2,1966 is annexure P-4, The said

conditibhs spécified in thé O.M, were not

fulfilled for stepping up of their pay, the

Respondents are, therefore, not entitled for

any relief of stepping up of their pay. The

” . stepping up pf pay is‘also prohibited in accordance

Contd.c/“

A ———————
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. - f'? - | =
with letter dated 31.5.1992 and a copy thercof

is Annexure P=5,

vi) That vide common judgement and order

* dated 30.11.1994 the Hon'ble Tribynal directed

that the pay of the Applicants in O.A. 1035/1993
be stepped up and allowed their O.A. However,
the moneta}y'benefits are limited from 1.9.,1990.

' The Hon'ble Tribunal also allowed the stepping

up of pay as prayed- in O. A. No,- 1366/1993 but

-the monetary benafits are limited from 25.,4.1991.

The Hon'ble Tribunal also allowed the relief of
stepping Q£;Pay‘to Reéspondents 18 t o 25 i )
0.4, No, 69/1994 but the monetary benefits

are liﬁited‘from 1.1;1991. It was also held

that as Respondents 21-to 23 and 25 had retircd
from service on their superannuation, their
teminal benefitg have to be-refixad téking

into account revised fixation of pavy, if.required,
and afrears of the terminai benefits, it any

have to be accordingly.

vii) That'feeling'aggrievad by the impugncd

common judgement and order dated 30.11.1994

passed by the Hyderabad Bench of Tribunal, the

petitioners are filing the present petition for
Special Leave to Appeal before this Hontble Court

on the following amongst other -

contdy e/
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G ROUND S:

BEC&USE the impugﬁed common judgement

and order is contrary to the provisions

of lsw, instructions and material on

record .and tha same is liagble to be

set. aside by this Hon'ble Court.

BECAUSE the Hon'ble Tribunal erred in

‘alloving the O.A's of th: Respondents
‘and giving the directions as contained

4n last para of the impugned judgement.

' BECAUSE the Hon'ble Tribunal erred in

‘.relyihg ont ha decision dated 29,11.1994

in O.A. No, 974/1993 and 1001/93 and .

T'ribunal, because

other decision of the
scme of the judgements have already
been challenged bythes petiticners

hefore this Hon'ble Court,

BECAUSE the Hon'ble Tribunal failed

"to appreciate that the Re spondent st

pay have begn_prbperly fixed on their
;romotion and there is no miscarriage
of justice. The Hon'ble Tribunal ought
to have dismissed the O.A.'s of the

Respondents.

¢ ontde -/""
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E)

-

G)

H)

¥

- O -

BECAUSE the Hon'ble Tribun=1l completely

.ovarloocked the fact that the Respondents-

have not worked on higher post as 2d hoc/

. 0fficiaoting for mors than S$/Shri J.N.

" Mishta and K. Shankaranarayanan. Thcree

fore, the benefit could not be given

~ to the Respondenmts in fixing their pay

on'promotioh ﬁo‘highgr grade.

BECAUSE the Hon'ble Tribunal failed

to appreciate that FR 22(C) note (10)

is spplicable to the facts of the case.

" BECAUSE the-an'ble Tribunal erred in

holdihg'that'thelRespondawts wears:
justified in seeking stepping up of
their paye '

BECAUSE the Hen'ble Tribuhal failed to
appr-ciate thrt it is necessary t hat
Qgen.a person, who is said to be comparcd
for the purposes of stepping up has been
grantéd the so called bencfits of the

rules prevailing, thcn, it could not be

sald that ‘he was junior to the Respundents,

Contdn o/"‘.;'
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- 10 - '
B;CAUSE the Hon'ble Tribunal failed
to apnreciste the settled principle
of law that no ﬁonetary benefits to
be given on account cf deeming promoctien

granted to the employees as laid down

by this Hm‘bie Court in Palaru

' Ramakrishnaiah Vs, Union of India

reported in 1989 (2) SCC 541,

BECAUSE the impugned judgement runs

conter to the decision reported in

" JT 1992 (5) sC 595, Junior Telecom

Officer, Forum Vs, U.,0.I. and JT 1994

(7) SC 58, Telecommunication Engingéring
. r ' 1

Service Assogiation Vs. U.O;I,

BECAUSE the impugned judgement has

~ far reaching implications and creates

w

a great administrative problem in respect

of ad hoc appointment to the officials

" as per their seniority in circle, instead

. of seniority in cadre on 511 India basis.

' BECAUSE the judgement of Eypikulam Bench.

of the Tribunal on identical issue have

already been challenged before this

Hon'ble Court and other special leave

5 - . contd. o/"



M)

- N)

petitions are pending like Supdt.
Engineer (E), Telecwom Electrical Circle

V5. Moe Ramakrishnan and others.’

BECAUSE the Hon'ble Tribunal failed to
sppreciate that ad hoc promotion cannot
nec¢SSarily be on the strict basis of
Seniority.' In services, where the
seniéritf in 5 cadre is on an all India

basis with functioneries in different

‘stations'dr(gentres, it may not be

”possibie to énsurg appointment of the

‘senior most, whenever an ad hoc 'promotion
becomé necessarys I¢ is all such casses,

the pay of all those who'happen to be

"éeniofvih‘thé lower post to the ad hoc

promotees, is to be stepped up, it will

';nevitably result in considerable strain

on the exchequers

' BECAUSE the Hon'ble Tribunsl failed to

sppreciate that the stepping up of.pay

" isacmissid e onl'y"if the junior is

premot ed subéequqnt to the semior. 1In

“these cases the juﬁiors were promoted

- earlier than the seniors.

Contd. ./"'
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VS grant Special Lesve:to Appeal against
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'That the Petitiomers crave leave of

“this Hon'ble Gourt to add, amend or alter the

above grounds of appeal.

That the Pctifioners'have not filed any
other petifion in this Hon'hle Court against the
inmugred juégenent.ang_order_dafed 30.11;1@94
passed by the Central Administrative Tribunal
Hyderabad, Bench, in O.A. No. 1035/93, 1366/93.

‘and 69/1994,

PRAYER

| It is, therefore, most ;éSpectfully and

humbly prayed- that this Hon'ble Court may be

éraciously pleased to =

/

the impugned judgement and order dated
30411.1994 passed by the Central Admini-

strative Tribunal, Hyderabad Bench, in

O.A. Nos, 1035/93, 1366/93 and 69/1994; and

bT_ pass such further and other orders as the
Hon'ble Court may deem fit and proper in

\ .
t he c¢ircumstances of the case.

AND FOR THIS ACT OF KINDNESS YOUR HUMBLE
PETITIONERS AS IN DUTY BOUND SHALL EVER PRAY.

DRAVN BY: FILED BY:
(MRS, B. RANA) . -
ADVOCATE. = : { MRS. ANIL KATIYAR )

ADVQCATE FOR THE PETITIONERS.
'NEW DELHI _
FILED ON: _ August, 1995,
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"IN THE ‘SUPREME COURT OF INDIA 292
CIVIL APPELLATE JURISDICTION | |
SPECIAL LEAVE PETITION (CIVIL) NO.____ OF 1995,

IN THE MATTER OF:

The Chief General Mana‘ger,

Tele conmunication, Hyderabade ... PETITIONERS
VERSUS

Ke Vénkateswérlu & Ors. +» « RESPONDENTS

AFFIDAVIT .

- AFFIDAVIT of Shri Budh Prakash, Assistant |

Director General (TE}, Department of Telecom,. ’

Sanchar Bhawan, New 'DE!lhi.

I, fhe deponent above named do Hereby

solemnly affirm and state as under :-

1. That I am the Assistant Director General (TE.

~in Telecommunication Debartment and in that Ca.paci‘ty

I am acquainted with the facts of the case and

1.
competent to swear this affidavit on behalf of the
petitiore rs,

2, . That I have read the accompanying petition

for Special Leave and the Stay Application and I say

that the facts stated therein are trueto my

knowledge onthe infomation derived from the offici-

record of the petitioners.-.

contdes/
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3. That the Annexuras annexed with the
accompanying Petition are the true copies of

their respective oridinals.

DEPONENT,

VERIFICATION:

I, thé.above ﬁamed deponent, do hereby

solemnly verify that the conmtents of the aforesaid

. affidavit are true to my kmowledge, no part‘ ot it

is false and nathing material has been concealed

‘th‘erein.

VERIFIED AT NEW DELHI ON THIS THE DAY OF

© AUGUST, 1995, -

w

DEPONENT.



